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.... ~  ASSEMBLY 
:rrlda,.. Irdll'Ofember. 1M' 

, , 
.' ,~ 0 

The Assembly met in the Assembly Chamber of the-Council House ~ e  
of the Clock, Mr. ~re i e  (The Honourable Sir Abdur Ra.him) in the C ~ir. - .. ~. 

STARR.ED QUESTIONS. AND ~  

(a) ORAL ANSWERS' 
RELEASE OF MAHATMA GANDHI 

80 ...... ~  Xavalrai: (8) Will the Honourable the Home Member 
bo pleased to state if ~ re ~  release of Mp,hatma (Jandhi is conditional 
or unconditional? '.' . . 

(b) Have any restrictions been .plaeed on Mahatma Sandhi? 
.(e) Did the Mahatma or anyone eIse .... aFlk Government to rtllease him? If 

i!O, who? . . . . -.. ' 
. (d) Did the Mliha..tma object' to his release unless" National Government· 
was established at the Centre? 

(e) What are the grounds for the Government's belief- that if tte. arrests of 
Mahatma Gandhi _ and .the Congress Leaders had not taken. place m August, 
)'942, the Congress would have negotiated on their own with Japan in the 
face of Ma.hatma Gandhi's ('lear repudiation of such a-belief? 

(f) Is there any likelihood of the Mr.hatma's meeting, i ~ ,His Excellency 
Lord' Wavell? . If so, when? If not .. why not? 

(og) Has the attention 01 the Government been r ~, to the Daily Worke.T, 
LondOlt, dated the 24th ~ e, 1944 ~. the . effect Cannot e m ~~  
be found-Mr. Amery or do Amery-to begin a new ohapter to replace hostilIty 
arid bitterness by equality and co-operation"?' _ • 

. (h) What steps do Government propose to take in order to take advantage 
of such advice IUld -remove the present deadlock? If not, why not? • 

The Sonourable Sir Prancis Kudla: (a) and (b). The release' W.QlI uncondi-
tional. 

(c) and (d). No. 
(e) Government have never had that belief. 
(f) 'rh(,t is for His Excellency and Mr. Gandhi to decide. 
~  GOVl'lnlment. have ~e  the cutting. 

(h) Government are not in- the hablt of taking advice from the Daily 1V orl'I!' 
In the pi-ellent ense the nature of the advice which they offer is not clear. 

o Mr. Lalchand Navalra1: With regard to part (c) of the question, may Ilmo\V 
if Mahatma <1andhi was wiIlifig to come out .of jail . before the deadlock wa!'! 
-removf'd? . -

The Honourable Sir Prancls lIudie: I have no information . 
. lIr. Lalchand Nav&lral: Wl\s any communication made by him to that effect? 
"'1'he BonouNbla Sir Prancis .udie: I have answered that question. 
:Mr. Lalchand Navalral: Did the ,Honourable Member say that no communi-

'cntion wns m"de? • 
Mr. President (TheIIonourable Sir Abdm;..Rahim): The r~b e, em er 

D!lS ItnRwerecl tlle question. . . 
Mr. Lalchand 'NavaIral: Sir, the 'answer was not clear 
111'. T. T. ri ~m ri  Will the Honourable e~ber repeat his. ~ C  

to part (e) of the qlleRtion? _. . 
~~ Honourable Sir Prancis ~ e~ e me  have never' had thnt belief. 

_ WAR SITUA.TION 

61. ·1Ir. lAlchand , ~ :_Will the War Secretary, be plea.AAd to lay on 
the. table a full and e ~ . ~  e~~  8S to the progress and . success -of 
AU,es on 'all fl'onts .crf War and particularly on the Assam-Burma and Indilln 
borders since the lilst se\Sion of ' the Indian I.egisJl!lure. 

... ( 177 ) 



118. _ LEOISL.\'flVE ASi'lEMBLY, [SKD Nov. L9.u 
Mr. O.K. Trivedi: 1 lay a ~me  on the table. 

oStatetnPnt. • 
b.truductioll-SCIlU to ,edOllble e!lorl.-Since the last ~ eme  in this Houlie on the.. 

coul'lle of {·he W8l'. great. events havO happened. In the West, Germauy hal suffered mortaL 
blows under whicn Ihe is 1l0W reeling i in the East the Japanese have beell louudly thra.heel 
~  must ha"e few'illusions about'the fate in store for them. The more rea80n fOl' all, and 

'Particulal'ly U8 in india,.fo redOlible our effort. and epaure that this ~i i  r ~e which haa 
cost 80 much in lives and material 8hall not be protracted one day. longer than 18 absolutely 
necessary. 

llevieu: 01 wm·-7'I.e .JI'e·it.-To review briefly the progress of wal' ill. Europe,. the South. 
W.'st Pacific and the .south East Asia theat""8. As the House is awal'e, the cornbmed Anglo-
American onslaught in the West has not only b.rokim ! ~ th'e so-called ~ i  Wall'but ~  .. 
driven the Germans out of France aud BelglUm, deeplllto Hollan.d untll now our· Albec1 
Armies are stOI'ming ·th., Seigfried Line and carryinHrl the war into the heart of Germany. 
Under the Supreple Commander General Eisenhower, the combined might of Britain and ~ . 
United States of America aided by French Forces of the Interior and from r~  Afl'lea 
nnd cOIitillgents of Canadillll, i~  and athet forc'!H have l'onclusi'(,ely exposed the myth of 
Nazi invincibility. 

lUlly.-No early coll.ple of the Nazi", war macltine CAll be AIlticipated, The likelihood ia. 
that we ~  to fight' our way r r r ~  the German countryBiQe. In Mr. 
Cburchill's eloquent phrase, the red-hot rake of war wlll be drawn across tbe face of Germany 
jUlt &8 it has been drawn aqols ·that of Italy. It is more tban a year' since the Alliel landecl 
in Italy, '", year of hard and dogged fighting. General er ~ forces are now on tbp. 

'. threshold of the P.lain of 'Piedmont with its important industrial areas. In this offeUlive, 
_ Ulree Indian DivisiQllB-the 4th, 8th and 10th-are playing a notable part and have enhanced' 

the great reputation which Indian aoldier. have ~ e  (luring 'the past five year.. Thi. 
. ampaign has contained many German Divisl6nt and undoubtedly had.a profound influence OIl> 
. "Ir later successes in the West. 

i .~  in the West. 80 in EnAtrm Europe the Germans nnd their satellites Ilrc being 
. 'wept baCk by the onslaught of Allied arms. Our RUlBian Alliel have accounted for' 
lnmnqia, BullJaria and Finland. l'he British have liberated Greece and cut olf large G·er.mm 
force8 10 Crete and the ~e  Isles. The Ruasians haV'e entered Yugoslavia and HungHry; 
l.ocy have invaded Poland in depth anti have reached the gates of Warsaw. They are now 
fiabting within East Prussia. Soon they- will be hammering on the doorl of· Germany proper 
and retribution will strike the misguided people of that country .. Bnt f shonld' not. like to-
express an opinion on when the struggle in Europe wjll end; the Nazis are fighting witla' 
fanatical desperatJion and it may be several months·_ before they are IInal1y heaten. 

Padfic.-If the be i ~i  of the end is apparent in Europe, in Asia 'and the South Welt. 
Pacific .~e end of the beginning has come. Between them, Admiral Nimitz and Geaer&l 
MacArthur have established supremacy over a great expanse of the South West Pacific until 
now American troops have landed on Leyte, in the Central Philippines, anel. eat.ablished a 
firm hase there. This is not ~  atliwart Japan's link with her conquests,in the Eut Iodi. 
a!ld Malaya,_ but hrings y.'ormos& well within hombing range of U. ·S. land-bued planeB. TM' 
American Navy has just won a !treat lea victory over the Japanese in the Battle of Philippin .. , 
AR the full might of the Anglo-American ee~  grows in the Paeific so does Japan's hold 
upon t.he terrlt.orirll she has over· run become more tenuoUl, Soon, the Allies .hould be in • 
position to wrest thelK' territories from the enemy and liberate them. . . 

8uTma.-On the mainland of Alia, the picture is in lome. respects bright.er and in othor. 
darker. In recent months we have witnes!ed a triumph' of Allied arms along the Indo-Burma 
horder, where the ruh .Tapanelle attempt to invade India has been, ~ back with heavy losi. 
The Japanese hava suffered no .fewer than SO.OOO killed: theil fIotal calualtiel cannQ6; h. 
computed What is certain i. that their plans have heen frustrated. 

I will not speculate upon ~ re devclopmenb i1I this theatre which i. the re ~i bi i  
of South· East Asia Command .. But. I know thill-that we can continue to rely upon our 
Indian soldiers to wage" war against the .Jap with' the same determination and skill a. they 
b ~ sh0'!P. i.n recent months. ~i e  by Br1tis1) formations and by British troops within out 
IndIan DiV!l!lO!ls. nftd bv American and Chinese forces they must undoubtedly lipell dillllster 
for. all ~e ,Japanese ~e! i i  in ~rm  and in .fact, in tlie conquered territories. The 
Alhed All' Forcel. BrlhRh' and American nnd tndlan are Rupre"'" over Burma and the 
Ealltem Fleet with gro,nng strength has heen striking hard towards the East Indies, 

{,lUna.-But we must expect a long and bitter struggle before this comes about. Irr 
,.-rent weeks the ,Jllps have strengthened their hold on the-mainland of China by. dJ'ivinrr 
f')I'ward into the heart of South ChinA an(l denrivinjf the Allies of Rome of tbe forwar!,!, 
airfil'ld" from wbleh American planes have bombed Japan and Manchuria. That shows o,hat 
t.he FlU' Rastem Fa.ciatl .till have Ifreat rellervBI\ of .trensrth,rJllICrves which will need ttl be 
dilllin.+t'rt bit bv bit. bv·onr offensive .. kill. tl'!nacitv and courage. . ' 

,["Ilia • II tlcfleltlfllll 6.c.-A. members of this Houlle are perhapl! aware, India hal 11.-
.~,. •.. ,.lr .. ;n" intn a mi!thD:v hase from whi"h ~ e lIl'ale offenaivM mav he ~ e . The t,rail1' 
inlf' of 'be Indian armed !orcea in the peculiar form of wanar!' e~~i e  b,. \tie difllculW . 
. terrain ovt'r wbich they. Will have. to fight hal prooeeded "pace. ~  thi&, trRininll' ill .. flicient 
!I .• bown by .~ r reeent achiev'!menta. Nat only on land, hpt in the air an" .. t. '1!eII, lnclt.'. 
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fighting m~  have acquit.ted t.hemMlvea ~ b . The ~ i  i~ Force haa cbntiDued. to ran .. 
far and wide over Burma and reCOnnalBlanC8 and dlve·bombmg. The Royal Indian Na"1 
coiltinue. to harry the enemy'. flank off the coaat of Burina, and also to help the Royal Na"1 
In meeting the menace of underwat4!r attack in the Indian. Ocean. 

Ali to the Indian Army, it i. a fact that. those who are in the best position to judge Of the 
morale and fighting spirit of our men are not only latisfied with them but. ~e ~  to .. ~ • 

. with Indian troOpB. Actions apeak louder than worda and the renown m whIch ~. 
warriors are held throughout the world has never been higher, From the Prime i i~ e  of 
En![land <lownwards, fitting tribute has been paid to their feats, 

o 0 

IIr. Lalchand N&valrai: Will the Honourable Member kindly.give us a sum· 
mary of thflt'statement flO that we may be in a position to put Bupplementnry 
II \It1liition!; ? " • 

Kr. President (The Honomahle Sir Abdur, Rahim): 'l'he question has been 
~re , Next e ~ , 

POST·WA.R INDUSTBJATJZATION PLAN PBEPARED BY OEBTA.IN INDUSTBlA.LISTS. 
62 ...... Lalcha.nd Navalrai: .(a) Will l.he H)nourablc Memb('r {or llianning 

811(( Dt'Yelopment, be piesRed to .stnte if his attentioll has heen drawn to' a plan 
prep,area by certain Industriulists for the- post·war industrializatiou of the 
-country at an approximate cost of Hs. 1,500 crores? If so, what are the main 
features of' the Bcheme? 

(b) \"hat are t.he GOvernment 'B views thereon, and what steps are being 
taken t.o examine the £lame in· colfaboration with the ifldustrialists? 

(c) What other mea Bures do Government propose to adopt to industrializ& 
India after the Wa.r? If none, why? 

The HOIlourable Sir Ardeshir J)&lal: (a) Government are not aware of a post-
war indllstrialisuti'tlll plan at, an approximate cost of Rs. 1,500 crores. The 

b ~ Member i::: ~e m b  referring to a plan of economic development 
for Indin Tlff'pared by Sir ,Purshotamdas Thakurdas, Mr, .T., R. D, Tata u11d 
others, Government have"seen this plan and a copy of it is available in the 
Lihrnry, , . , 

(b) Rnd (c), I would invite the. r~ e  Member'B attention b the. 
"Second Heport"-' on Reconstruction ~ a copy of which I place on the 
table \)f tht: Houee. 
. Irr. lI&:nu Subed&r: .May I ask whether the Government converted the Hon· 
curable Mmuber who WitS one of ~  of the Plan- or whether he converted 
the Government? ' 

Xr. President (The Honourable Sir Abdur Rahim): Order, order, 
" Xr. Lalchand Navalrai: With reference, to part (b) of the questioD, will the 
Honourable Member tell. me lVhat are the 'Government's viewa on the Indus-
tlialist,s Plrtn? . 

The HOIJourable Sir Ardeah1r DalaJ: ·Government have e ~  'the ob. 
~C i e  of fhe IndustrialistB PI",n, but they are preparing a plan of their own' 

on their OWII lines, When the Rf'!solution of Dr, Sir 'Zia Uddin comes" up lor 
discussion we will ~  ip.to ~ r er details. 

Dr. Sir Zia Uddin Ahm&d: May I ask the Honourable Gentleman if the 
Government have accepted the objectives of that Plan? 

. The Honour&'ble Str Ardeahtr D&lal: Yes, 
Dr. Sir Zi& Uddin Ahmad: Is not tI!at plan very do.mag!ng to tll. 

countr,v? 
(No answer) 

.S&rdar Xu.pl Singh: May I 8sk if . the , Government have accepted the 
}'lositio'n thnt the income of t.he agriculturist will be increased by Ii per 'lent. 
imd that. of f.he 'industrialist will be increased bv three times? 

The Bonourable 84' Ardelhir D&I&1:. It is' ~ output ot'the indus,try rmll 
the" Olltput, of. agriculture 'snd not· the ,incowe of ~ industrialists and the 
agriculturists. . 

• •• . *Not printed in the8l1 debate., but copiee 'have been placed in the Library of the Hoa.4.-
8d. 01 D, '. .~ • 
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SUdar JlaDaal BiDJh:. The b ~ i e 'laid down in that Plan was to i re~ e 

the i,ncome of the industrialists and the town people by ·three times and that 
. .of the rural people by Ii per cent. Is it not so? 

The Honourable Sir Ardeablr Dala:l: No, Sir.' I think the Ho'nournble 
Member is labouring under ~ me. misnpprehension, but all these' difficulties 
will be cleared up when 'we discuss the Resoluiion of Dr. Sir Zia Uddin 
Ahmad. - . . . 

MI. President (The r b ~ Sir Abdul' RahiJ;ll): It cannot be disCIl<lSed 
1I0)V. . 

INSULT TO ~ FRANK R. ANTHONY BY A MILITARY' OFFIm AT JUBBULPOBII 
RAILWAY STATION . . 

83. ·Mr. Lalchand Nava1ra1: (a) Has the attention of the War Secretary' 
- been drawn t.o the conduct of it· military officer at J ubbulpore Station on or. 

;ub<?ut the 19th ~ , 1944, in immltihg Mr. ~ , an HPMurable Member 
()f this Hoose,. and' ~  &.llowing him toO occupy the bertli r~ er e  for him? 

(b) Is it a fact th:J.t that p1l.ilsenger actually threatened. to shoot the Hon-
.()U!"nble ~ir. Anthony with his re'jlver? 

(c) Why was not such a paSSf'Ilger -arrested then and t'here and handed. 
over to the police? . 

(d) II:' it a fact that he defied cI. British G. M. P. who tried to interfere-
and pursuade him to yield? .... ," . 

(e) Is it a fact that 011e R. T. C .. Capt. Kapoor provided Mr. Anthony a. 
-berth in another cOlllpartment? . 

(f) Who was ·the concerned' culprit? Was he a British or an American? 
(g) What action have Government taken against him? • 
Xr. O. II. Trivedi: (a) arid (f). , The incident has. come toO my notice, but 

the facts ~re ot.herwise than as originally :reported. 
One Major 'Ruggles of the U. S·. Army nnd three other officers were trayel-

ling in Po; four:bp.rth compartment in a coach reserved for the personnel of ~ e 
DefeI).ce er i ~  which arrived at. Jubbulpore at 7-30 p.m. on the 16th August. 
All of them had made reservations. A couple of days previously, my Hon- . 
ourablc friend Mr. Anthony,' had asked a frie,nd ell'!ployed on t.he Railway to 
make a resenration for him to join the train at J ubbulpore, but. througll a 
rillstake on the part of 'the Railway authorities Mr. Anthony's reservation 
eard was placed on the door of .the oomp&rtment, in which the .• four officers 
concerned were-tavelling. Mr. Anthony entered the compartment when three 
of tbe occupants were' ill the dining car. These offic-ers, including- l\fajor 
R'uggles, returned to the compartment and asked Mr. Anthony to leave ftR 

tl1.E're Wf\S no place for him: Mr. Anthony conteI\P.eo that aceoJill1lodation 
bAd been hooked for him in the same compartment. and in the resultant nrgu· 
ment, Major U,uggles, who had Mr. Ailthony's luggage remov,ed from1he 
compartment., Il)ade uF;c of some forcefnl languf\ge. No violence '. "'11>; ofl'l'l'ed 
io' '},h. Anthony, who was then found accommodation in another compartm!'nt., 

(b) '?\o. Hir.' Mr .. -\nthony himself hne: denied this allegation in hic: rtllte-
111ent. . 

(c.) .unn (g). Do not arise in view of the factR stated in reply to (iiY ~, . 
hllt . I should nod thnt on arri,nl at, Botnhay, Major Ruggles WIlA detninprl. hy 
ihe llnit,ecl Stnt.es Ruthorities, b ~ later allowed to proceed to U. S. A. aftpl' 
in,cf;tignfiol' which ~ Ji e  that ~ had .not, committed ~J  M(pJlC'f'. 

" (d) No. Air. ~ 
(e) Yer:;, ·Sir. 
Mr. J .. a.lchand Navalra\: Will the HonollTah1e Member who is pre<t('llt hf're 

mnke It stntement .·HI> t11f'fP is a difference between the stntf'ment- of the Army 
Becretflrl' flnd lhe facts t.hat J have' given?·If the Honollrnhle Memher 
('hooc:""to mah n fltatunent. he might do l"O. _ 

Xr. Frank R. AnthollY: Sir,·have T your pe,rmisflion to mnl{e !\ stAtement" 
Mr. Prelldellt (The HOMul)I.hle Air Abdur Rahim).: 'The H()l}ourahle Mem-

bet· 'cannot Answer the question. . . , 
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Ilr. L&leh&:Dcllfava1r&i: Is it not a faeL tut the officer wen, io his bed and 

*ook out the revolver when Mr. Anthony lcft1 . 
Mr. 0 .... Trivedi: No, Sir. Mr. Anthony himself has denied this in his 

a'atem'3nt.' 
IIr. L&lchaDd lfavalrai; Mr. Anthony himself told me that the ~ er did 

bend. down.' -
(No answer). -

Mr. Govind V. Deahmukh: What sort of words were used because -the-
HOllourn ble . Member has said that forceful language was used? _ . 

IIr. O. II. Trivedi: Of course, I have said that the language used ~  
forceful un,i my Honourable friend Mr. Anthony will bear me out that he 
himself. !llso used forceful language. . * 

Mr. J'tank B. Anthon),: That is not correct. It is entirely incorrect .... 
1Ir. President (The Honourable Sir Abdur Rahim): Order,' Order. N.ext. 

question .• 
Mr. GoviDd V. DelhDlukh: But, Sir, the r b ~ 'the Army Secretary ~. 

hilS net given me the words actually used. I dId not ask whether the' ~ 
.. ol,lrable -Member (-Mr. Frank R. Anthony) also used a forceful language., Did 

'he military ~ er at the time of using the word point to the revolver or the 
pistol'? . 

')[r. C. 111. Trivedi: No, Sir. t have already said tlIntMr_ Anthony has, 
denied this allegation i-n his statelnent.. . 

Mr. ProsideD:t (The Honourable Sir Abdur. Rahim): Next e i~ . 
- APPLItlA.TIONS FOR ScHEDULE VII LEASES UNDBR-CA.NTONMENT LAND 

, ADMINISTRATION RULES. 

64. *Mr. 11. A. Sathar H. J:BS&k Sait.·(on behalf of Seth YuBut Abdoola.· 
Baroon): (11) Will the Honuurable t.he Defence Member pleaae lay on the table,. 
with reference to the. Cantonment Land Administration Rules, 1937, a l!tate- • 
ment fortLe years 11:)3.J, 1938, 1939, 1940, 1941, 1942, 1943 and 1944, i ~ 
by Cantor,ments the number of applications received for the grant of e ; ~ in 
{onn Schedule VII of the said Rules, and the mb~r of applications rejected? 

(b) Is it a filet that, a,lthough the Rules leave the disposal of applications 
br leases ill form Schedule VII tuthe Military Estate Officers at their discre-
tion without any referellce to Hlly supetjor authority, these officers are, by. 
exeeutive orders, required to ,>ubmit all applications to higher authorities? 

(c) If e~ answer to (b) above :8 in the affirmative, will the Honourable 
Member please quote the authority enabling the Govern.ment to override th.<! 
rC ~~r i  of the law on this poiut, viz., Hule 27 of the Cantonment Luud 

Auministl'Ution· Rules, lH37'? _ 
(d) Will the Honourahle :Member also e ~e lay on the· table i1 copy ,)f 

. the orders requiring Military Estates Officers to fefer to higher aulhorities all 
applications received for the grant of teases in form Schedule VII of the above 
Hules? . 

(e) Is it a fact that when the above Rules were before this Assembly, Gov-
er:1monj. had given the House an as!'!urance thlt the Rules woulll 'be inter-
preted ill action in a liberal spirit and leases in the above form would be issued 
freely and that it was on the strength' of this assurance that the Rules were 
adopted by the Assembly, ~  \"hich aE\surance; c.9nsequently, on the adop-
tion of the Hules by the ~ emb , constituted for. Government their guiding 
policy as approved by the Assembly?, . 

(f) Is it It fMet. that G6vernment have since then adopted .u policy of restrict-
mg the grant of leases in form Schedule VII as much as possible? 

(g) If the answer to (f) above is in the affirmative, will the Honourable 
Member please ,quote the e ~ i  of this .Assembly, if any, authorizing such 
nriation of the policy approved by this House? . 

][r. C. M. Trivedi: (a) InformatioI). has been called for and will be laid on 
ille table when received. • 

(b)nnd (c) .. An executive instruction 
aight appear to be in con:ftict with rule 27, 

was issued which' would a.t first 
as rule 27 says that an· Estate 
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Ofijoer may without e e e ~ e to .Juperior auOlority grant a les.se. On the 
other hand, it must be remembered Lhfi.t all Este.t\' Officers wolk under tJ1e 
general supervision of superior authority, and that they exeroise thei!' adminis-
trative discretion subject to the views and polioies of s'uperior authority. 
However, in view of tho foct that there Inlly be some doubt with regard to tho 
legal' position Government propose .t.o k~ the necessary steps to umend t.he 
rule so IlS to clarify the position in accordance wit,h the policy of Government 
M' hitherto followed. " . -

(d) It i:; not in the public interest to publish conftdentialinstructions or 
('orrespondence. ,. 

(e) ~  Sir. The Cantonment Land Administration' Rules, 1987, were 
made un'der the pl'ovisiltns of section 280 of the ,Cantonments -Act. 1924, which" 
ompower,; ,the Central Go:vernment to make' rules referred to therein flfter 
previous publication. These rules were, therefore, never discussed in.the 
Legislative Assr,mbly. They have, however, been _ interpreted in practice as 
liberally 8S possible. - ., \ • 

It is the duty.of alloGovernment Departments to r e~ the interests oi the 
taxpayer by . seeing ~ no financial' interests of Government BTe. sacrlYiced 
owing to negligence on the part of any public servant and all steps that have 
been. taken in this direction were always in t,he public interest. ' 

(f) No' Sir. It must, however, be remembered that Cantonmeritq are 
primarily intended for .the accommodation of troops and '-unrestricted build-

. jngs,in C ~ me  can lead to Rllch , er r i ~ 8S to make the oreas unfit 
!lnd unsafe for the habitation of troops. 

(g) DoeI': not arise. - / • , 
, 1If. Lalf;haud lfavalr&t: May I know from the Honourable MeJIlber if the .-

rules he has referred -to allow the grant of leases and", also authority to them 
to -sub-lease? " 

• Mr. O. M. Trivedi: 'J have, got Rule 27 before me. I am 110t fu"Ily , 
acquainteil with aU the details but J can read out the rule if the Honourable 
:Member IlO desires, ' ,~ 

APPLICATIONS FOR BOHlIIDULE VII LEASIIS UNDER OANTONDNT L'&'ND 
ADMINISTIL.&.TION RULES 

66. ·111'. H. A. Sathal' H. .Slak Sait (on benalf of Seth Yaauf AbdOOla 
JIalooD): (a) Is the Honourable the Defence Member aware th,!\t the position 
indicated b! the foregoing questions \las been responsible for the existence'-of 

_ re~  discontent ond a sense of hardship and injustice among a class of loyal ' 
~i i e  who have rendered and are rendering valuable services to the Army 

Department? " , 
(b). In -'view of the above questions. what steps do GOVtlnUUbl.t propose 

to talte with a view to. ensuring-
(i) that the Rules, ill question, are strictly adhered to; 
(ii) that executive orders i~ i  an infraction of, Bnd operating against 

the spirit of, tbe. legislation 'are immediatel.)' withdrawn; and ' 
(iii) thf\t confidence in t.he tlovernment's bona fides is restored among the 

landholders in Cnntonmenb; by is:3u'ing a press not.e rQllffirming the assurance 
given by Government at the time the Cantonment J.Jand Administratiqn Rules, 
193'i', were passed by the Assembly. :lnd issuing necessary instructions to Mili- . 
tal), Estate Officers that all -applications for leases in form Schedule vn of the 
Cantonment Land Administratic;m 11ules ilhould be freely' sanctioned without 
any rderence to any SupPl;or outhority? 

IIr. O. II. Trivedl: (a) No. ' 
, 

(b) (i), (ii) and (iii). The Honourable Member .is referred to my answer 
to parts (h) and (c) of the preceding' question ~ . 64. 
STATDIENT ON FINANOE MDDER's WORXBB .FINANCIAL SAJ'lIlGUARD OF INDIA. 

66. -Dr. ~r Zla Uddin Ahmad: {a} Will the lIonourable the Finance Member 
lay on the table a full ptaternent of the work he did in connectiOTl- with fillRn-
ciAI-'safeguard of the countr.v during his foreign tour? 
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(b) Will ~ e Honow-able Member give an opportunity to this Assembly to 
.(liseuss the statement of the Honourable Member? 

The Honourable Sir .Jeremy Ralsm&D: l'he hlain object of my foreign tour 
was to Laad the lndian delegation to tile ~r i  Monetary C ~re C 
.at Brettoll Woods. The results of the. work doue there will ,appear iu ,tho 
:Final Act. VL the Conference of which two copies have been placed in lh\ 
Library of the House and which in due. course will form the. subject of discus-
sion'in the House. . ~ b e e  to· the Cqu.Ierence, accompamed lly the ~ e
nor· of the R{Jserve Bunk of Indiu and the .Economic Adviser to the Ooverumeut 
·of Iudi!.:., I had a preliminary discussjon of an informal and exploratory chul'ac:-
·ter with icc experts of the British Treasury in ~  regarding India'l> 
.sterling balance. No decisions 'were taken, nor .~  -either ~i e. in a position 
to undf'rt.nke any commitments, and the discusslOns related Hlamly to a pro-
.gramme for more formal discussions in ·the future. • 

Mr. T. S. Avinubmug .. Ohettiar: When does the Honourable Member 
.expect t .• bring the Bretton Woods proposals before this House? 

The Honourable Sir Jeremy Raisman: I· said that the r~i  Act of the 
.conference has already been placed in the Library of the House and that the 
.~ b e . will, in due course, be discusse.d in the e~ 

Mr.T. S. AvtnaahlJiDgam Ohett1&r:. What does 'due course' m~ i i 
Session or next Session ?, • 

, The HOlIourable Sir Jeremy Bai8man: It will be premature to consider ~; 
subject in this House until we know' what. is the likely reaction first in America 
.and secondly in Britain, because unless those _two countries decide ~ adhere 
to the agreement, there will be no .scheme for any other countries to adhere 
-;io. • . • ~ 

Mr. lIanu Subedar: Will the Honourable Member make a statement to 
.the House, either ilOW or at any time during this Session, indicating what are 

thp advantages, if any. to India of the adherence either to the Fund or tha 
Bank, considering that India has got an enormouB credit balance due from 
the United Kingdom? 

The Honourable Sir Jeremy B.at8man: I will endeavour to have the mate-
rial prepared for the assistance of members when the debate is likely to takf' 
place: I shall endeavour to have some material prepared 'On the lines ,"uf:-
gested by the Honourable Member. • 

Mr. Mjplu Subedar: To the extept to which the Honourable Membel', oy 
his presence and by taking part in the discussions, has already approyed ,of 
the- object,s of .this Conference, would he not mention to us now iJ;!. what way 
these objects will serve India. .. . 

The' Honourable Sir Jeremy B.aism-an: It is hardly a matter whieh eould 
be suitably dealt with in the course of question and answer. ' 

Mr. Ma.nu Subedar: Thahis why' I suggested a statement in .the course of 
this SessiOll, if the Honourable Member chooses.' - . 

STEPS' FOB STAB:rr.ISATION OF PRIOllS 

67.' ·Dr. Sir Zia Uddin m~  Will the Honourable the i~ e Member 
be pleased to state what steps he has taken since the last meeting of the 
Assembly to st1l.bilise the prices in this country? 

The Honourable Sir Jeremy B.aisman: The policy of the Government of 
India deaigned t? secure a . bi i ~ ~ of prices within the country in the 
spheres of t.axatlOn, borrowmg, bulhon sales, etc., 8S outlined in my last 
Budget 8peech has been pursued with vigour. The Government' have the 
matter under continual review and SUItable action is taken as and when ('.Oll-
.i ~  permit. S?me new comI?odity controls have recently been introduced 

whICh, together WIth further actIon under the previously existing controls und 
under the Hoarding and Profiteering Prevention Ordinance have resulted in 
an appreciable lowering of prices during the last six months .. ' In .the vital 
matter of food, price control is heing strengthened, imports are being steadily 
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iDore8St!d and reserve stocke. built up in various Provinceland ports. Con'i· 
nual imprOVelllellt is being effected in the r ~reme  mat'hinery of suppl,.. 

-ing areas and in the speeding up of movelllent, while the rationing of urbau 
areas is, ~  being .,teadily extended. ' 

Dr. Sir Zia UddID Ahm8cl: Is the Honourable Member aware of the fact 
that llnder t,he. powerful influence of Professor Keynes, England has succeeded 
inmflilltaining the price level of 1989 during the war? 

The Honoura.b\e Sir' Jeremy Raiaman: No country has succeeded in m i~. 
tllilling the price level of 1989 during the war, as far as I 8m aware. 

Dr. Sir Zil Uddin ~  With a very slight moaification; They have keptJ 
it within ten per cent. of the pre·war price level or very near it. . 
~e Honourable Sit Jel'em! Rlisman: It' depends on what is tneant by ' .. ery 

near . " . 
JIr. Manu Subeciar: Is the Honourable Member aware that India is one of 

the count,ries, probably next to China' and Persia, which is suffering most frOm 
intlr.tion. Has he considered the dcsirabilit,Y of stopping'the use of the printing 
re~  and 'thro\\ing out 'several crores of not(;.s every week in addition to the 

existing circulation? . 
The ~ r b e Sir ,.Jeremy BaiBID&D: Has my Honourable friend considered 

whet.her it would be aclvantageous for ; ~r me  to stop· all payments includ-
ing Jme ~ to 'tllP class which he reprElaents? . ' . 

Prot. Jr. G. RaDga:"Is the Honourable Membel' aware of the fact that so 
long BS he does 110t stop this inflation and throwing of additional notes on the 
people, if .he eOlltillues this policy of controlling food 'prices, the feasants are 
1ik:ely to suffer because the prices of all othe!, goods will go up, while their 
own prices ure kej)t down? " 

Tile Bonourl}A Sir .Jeremy Baisman: I am afraid that is a subjlct which, 
couldharclly be dealt with in answer to a question. ' , 

PBBsONS IN Dl!I'rBNTION UNDD nBI'BNOlil OF INDIA Rux.Bs. 
68. *Sardar San.t SlDgh: Will the HOJlourable the Home Member please 

~ e  , . 
(a) the number of persons in detention under the Defence of India Rules 

011 the 15th October, 1944- . 
(i) under the orders of the Government of India; and 

(ii) under t.he orders of the various Provincial Governments; 
(b) the nl,UIlber' of perMns released from the 1st of Janqary, 1944, to the 

15th October, 1944, both by the Centl'al and Provincial Governments; • 
(c) w8S8ny condition imposed on the released persons such as periodically 

.re.porting t.hemselves to the Police Station; if 'So, were any r i ~i e  
, by the Government of Inqia to Provincial AdminiRtrationB in this conn'3ction; 

(d) bas the attention of thE,! Government of India been nrawn to the very 
humiliating conditioils imposed on e:r·deten'ps by tHe Punjab Governlnent, 'was 
the Government of India consulted in the Ipatter; if not, will the Government 
of India make an. ~ ir  into the matter? 

The "lionourable sti J'raDcia Mudie: (a) and (b). In respect of personl 
detained under the orders of Provincial Governments, I have inionnatioll only 
,upto the 1st September, 1944 .. I would also remind the . Honourable Member· 
that no persons are now detained under the Defence of India Rules. Tbey 
are . e i ~  under Ordinance III of· 1944. 

The Sgur8l!l are:-
(a) Central Government and Chief CommilBionera' Provine. II 

ProviD.m.I Governmente . 5.1" 
(b) Central GoVermnmtand Ohief Commillionera' Provinoe. 57 
. Pro,dncial GoVet'DInIIlte • 5,ee. 

(e) Uonditions are sometimes imposed on release it that is eonsidered 
~ee r . Pl'bvincial Governments were informed that in th& opinion ot the 

.GoVernment of India ,the imposition of suitlible re.motive ordel'l on released 
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~ e ,i~ appropriate casee 'is I?referable to .. asking detenul before release k> ' 
give undertakings of good b~ r. 

(el) Ko. - - .. 
Xr.. Lalcb.and ~i  . Can the. H onourable e b~r gi'le ~ e nil \' figure •. 

about the province of Sind aud tell rile how. 'many people are stIll under deten-
tiel] und wheth!¥' their (!ases haw been examined :yet., ... d' 

The Honourable Sir !'ranels Kudie: The great majOrIty of the persons. e m~ 
ed in Sind .are Hurs. - . 

JIr Lalchancl 1Iava!Jai: Apart from' the Hurs .. does th1l Honourable em~er
know that some Members of the' Assembly are in jail a.nd- ~e  . r~. not ~e~  
allowed to come out, because the Mini!!'try there wa.nts tc'l mamtam .Its positIon 
intact? . '-. / . . 

J'he. HoDourable Sir ~ i  Kudie: I can accept no responsibility for the 
detailed nets of any Provincial Government undeJ' this Ordinance.' 

. Xi'. t.lcband 1Iavalrai: May I know if tlie Central Government h.as power 
ami if it is also desirable for the Central Government ~ e  to exam me those 
cases which the Government of BiDd or of any other Province have refused to· 
lend for and see for themselveR that justice- is' done to them? 

The Honourable Sir np Kudia: That is quite ",iInpossible." 
Sarur Sant ~i  A!J regards Jlart. (c) of this question, may I kn6w whethel 

the inr:t,ructiomi issued to tl:1e Provincial Governments for imposing conditions 
UpOl' those detenus who. are released are tlDiformly issued to all the provinces 
or only t,o ~me of them? . 

The Honourable Sir 1'1'&Dc1a Jludie: As I have alreadv said, instructions were' 
issued to -all provinces. That is wha.t I said. • . 

Sardat Sa.n\ &gh: Is it :l fact thap such conditions that ebee~  issued 
have been eXllmim'db,v the Central Governmept to see whetJier they were. f1$ 
eOLiditions. or humiliating conditiom? .. 

The Honourable Sir Francis- Mudie: No; the Central Government canaccep' 
_ no It'spollsihilityfor conditions iz:uposed ·by Prov.incial Govenunenta. . . 

. Sardar Sant Singh: I am not asking about the responsibility:. I am only .ask· -
lllg whether the Central.Government lias examhled the conditions to see whether 
they ar.e humiliating to tpe self-respect of the detenus? 

The Honourable Sir Francis Kudle: Certainly not; that is not one of our 
functions. . 

~r r . ~ Singh: My question hM not been answered. 
:Mr. PreSident (The Honourable Sir Abdur Rahim): He has aaid that the Cen-

tral Government hal!! llOt. 
·The Honourable Sir' ]"ra.ncis ~ e  My answer was "Certainly no.'. 

.~ 

Sarda.r Sant Singh: May ;r know why the Central ~r me  does nOli 
examine the conditions under which these releases have taken place? . -

Mr. President (The Honourable Sir Abdur Rahim): He has said it is not 
the business of the Central Government. . 

Mr. N ••• JOShi: May laRk whether the Government· ~  India will take 
steps to examine the cases of the detenus within six months by nn impartial 

, committee instead 'Jf by Government officials? 
The Honourable ~ir Francis Mudle: I do not think, Sir, that that ri e! ~ 

:Mr. T. T. Krishnamachari: May I ask if the Honourable Member is aware 
all t() how many Honourable Members of this House are detained under Ordi-
nance III of 1944? 

- The lloDourable Sir I'rancls Xudie: That also, I submit, does not arise. 
, J1r. 11 ••• JOIb1: May I 'ask whether the Honourable ~mber is ~e 

that the Qrdinance itself provides for some examination of these cases wlthm 
'aix months by the Government? 
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"1'IIe JIoDD1Irable Sir J'l'aDctJi KucBe: I ~ of course aware,. but 1 ~ not (lee 

· how' that ariles out of this question. .... . . . 
SardarSant SiDgb.: With rcga;d to the reply to. part (d), is· it a fact that 

· one of the conditions laid upon those who hUl'e been released froIll detention 
; is tliat au elected member of the Punjab I.egislative Assembly is not allowf'd 
·to attend the Assembly Session tho\.1gh the Governor issues a ~  to him 
· to' attend? ~. . 

Thi' Honourable Sir I'rancis Jludle: Part (d) of the e i~  ~ . 
"Has the . ~ i  ~  Government been drawn to certain allegations?" 
The Imswer Was 'No'. My' ·Horiourable friend then proceeds to ask me 

· details about those allegations. Quite Clearly if my attention has' not been 
~ r  to those allegations, I cannot give- debiils about them. I may :ldd that 

I should have thought that the Punjab LegislatfIve Assembly was qu_ 
o cc,pable of looking after itself. . 

lit." PreSident Crhe Honourable .Sir AbdUl' Hahim): Next question. 
sUd&r MaDIll SlJ1Ih: With :regurd to t,he latter part of1d), may I 
:Mr. PreI1dent (The Honourable Sir Abdul' Rahim): Next question . 

.,. r· .. . " 
·DETENTIONS IN OONNBOTION WITH THE CONGRESS R.LUTION OF AUGUST 1942 ... 

69. *Bardar ·Sant Smp: Will the Honourable the Home Member' please 
... state the number of I>ersons. detained in connection with and after the pasSlnJ 

·of the Oongress resolution on the 9th August, 1942, at Bombay? lJow mallY· 
of them are still in detent·ion and what are the reasons for their continued 

. detention?' ., 

The Honourable S1r :rr..ncis lIudle: The total number of1tersons detained 
.-at cne time or anot-hei' in connection with the Congress movement. ~  between 
17 Bnd 18 thousand of which 2,128 were stm in 'detention on the lsi! September, 
1944 . ..: The reason' for keeping the latter in detention is that it is still eon-, 

·sidered necessary. 
JIl. Badri Dut.t Panda: How many persons are detained in the United 

Provinces. . 
The ~ J r b e Sir Prancis ·Jludie: I have no information. 
JIIr. N. II. JOShi: May I Hsk why Government considers it necessary to 

. ·detain them still? 
The Honourable ·Sir J'rancis Kudle: The reasons differ in each particular 

·case. 

FoB.lll OF CJuB.aE SERVED ON A DETENU. 

70. "',ardar Sant Singh.: (a) wm the ~ r b e the 'Home Member please 
lay a copy of any charge that may have b~,  served on a detenu on J;he 

-,table. of .. the ~ e  Is it a fact that charges served did not contain any 
sp(lcific Illformation to the cletenu and were generally very vague a.nd 9lmoRt 

i~ rm in language? . 
(b) Were the dctenus permitted to consult their lawyers of their own 

choice by the jail authorities in order to enable them to submit their e e C ~  
If not, why not? .' -

( c) lIow rnany replWs were' received? 
(d) Were Lhesereplies considered by any judicial authority? If ~ , by 

whom, and with what resu1t? 
The ~r b e Sir 1'ranc1a J(ud.ie: (R) I regret that, for the. reat>ons under-

lying the provisions of section 11 of Ordfuance III of 1944, I am unable to 
.·comply with the Honourable Member's request. The'statements of the grounds 
-of their detentio.n communicated to persons detained under llh:at Ordillance 
. <comply with the provisions of e ~i  7 thereof. ' 

/ 
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(b) No: ~ r the reason that no e ~i  of law anses, 
187 . 

(e) 92 replies were 'received from persons detained by or at the lnstance 
'of the Central GovHrall,wt including those detained by/ Chief Commiliisioners.-

(d) The answer to i!le first part of .the question is in the negative. The 
sEcond purt does not arise. 

Swar Sant SiJl.gh: When these chargas are handed over to these. people 
'in det.ention, who are mere laJblen,' why the Government does not pennit 
"thelIl to consult their legal adviser to, advise them on the legal position wb.ther' 

th#y do or do not fall undet' the Ordinance? 
Tbe Honourable Sir Francis lII'4d1e: I have answered that. 
Sardar Sant Singh: May 1 ask the reason why the Government tlecJines to-

:allow any help to these la,ynien in framing answers to these charges? Why' 
: are not IIJwyerr:. allowed 10 be cOI1!,ulted Q:v these detenus? ,-

'The Honourable Sir l"railcis Mudle: I have answered that-paft!. (b) of thp 
'question, ' ' 

Mr. President nhe Honourable Sir Abdur Rahim): He haa said that 110 ~ 
·question of law r ~r .. 

Sarda-l: ~  SiD&h: May I asle that. ~ e  this liberty ,of the subject is 
'beinr restricted" under· a particular Act, the question ~ 'law does arise? 

Mr. Prelldeat (The Honourabl(:, Sit· Abdur Rahim):· That is the opinion 01 
·the Honourable Member. 

Sardar Sant Singh; I am asking, is the Honourable Member aware that in' 
£luch cases applications are made to the High Court where the question -{s' gone 
·through? • 

Tha Honourable, Sir rr~i  Kudla: Perhaps I may make the, pO!'ition 
,clear, ...... 

:Mr. President· ~ Honourable Sir Abdur I!.Ahim): Next question. 
, . 

'POLlOY A.S nGARDS REORUITING P1i:B!;lONNEL IiR CIVILIAN SZRVIClES FROM '1'HE 
ARMY.- , 

'71. ·Sardar Sat Singh: (a) Will the ~ b e the Home Member plea8a 
malie a statement on tho P9licy of the Goyerllment of 'India to recruit personnel 
.fer eivili"lln services from the Army? / 

(b) Has any recruitment Hlltually bet'a made? If so, what are the qualifi-
cations of such new'recruits (cduclltionaJ,-legal, Uilchnical)? ' 

, (e) ~  number hat; actually been recruitea, and' how mRllj' of them 
;aro Indians and how muny fOrf!iglmrs? ' 
• (d) ·What was the method of tl<51ection:> , 

. (e) What are the reasons for not consulting the Legislature 0n this major 
policy? • 

ThE. Honour&bleSir I'rancla Kudle: (a) A copy of the Govemment of India, 
.Press Communique of ~ 25th July, 1944, which explains the Government 
policy in regard to I the temporary employment with the civil adruinistrutilltl 

'of officers from the army, is ~ e  on the table of the House. 
(b) ~  has been'stated in the Press Communique, the type of officer being 

selected is chiefly taken from the clafls of persons who would have been com-
petmg for posts in the civil administration if permanent recruitment had" not 
been suspe'nded. ,TheIr individ'ual qualifi9ations cannot be stated, hut they 
will be employed in t.he posts for which ~ eir quulifications make them most 
fmited and where they are most needed. 

(c) 39 officers have so fnr heen selected, of .wholl1 12 nre Indians, hut the 
ultimate proportion of British end Indians will be 50 :50. No foreigners, haye 
been recruited, ' ' 

..(d) Selection' is made by a Bonrd of which the Chainnan. of the Federal 
i ~er i e Commission is the President. 
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(e) The great! majority. of 'the officers who h-ave been 01' will be selected 

. under the saheme will-be employed under Provincial GoveflllXlents. Only in 
rare ('asekl would these -officers be employed under GovElrnment .of i~. 

Press Communique, 
_\t ~ time "'hen i~  Armed r~e  .were being rapidly expanded to meet thtt 

increasing f'nemy r~  to hel' shores, the Government of India decided ~  the demud. of 
those Fort'es for recruits must be paramount aud: that permanent recruitment. k) t.he OI'fiJ 
Sen'icee must be susrended for tbe time heing. A similol' policy were adopted in vary" 
IIt'gl'ees bv Provincia Gonrnments. The '"tnt-ention was f,o elliure that the attractions. of a 
civil._ career' should not -operate to impede' the flow of recruits for Emergency C ~ i . 
It was fu1\y iealised that the effect of thil ded.ioll would be to throw a heavy atrt.m on, ~ . 
civil ad.ministration, a strain which would he felt more severely al time pa888d, A :POSltlOD -
has now been reaclled when civil administration can no longer cont.inue- without. reInforce-. 
menta ami the question haa arisen how these caD be ·obtained. Continuing demands made OD 
the open market- both by the Armed Forcea and by organizations .. nciJlary then;fA? have 
seriously reduced'the m8ll-power of suitahl., 'Calibre available for reCl'uitment. to CiVil pO,at.IJ 
and G'o\'ernment h.,'e. been oblip;ed to turn- to thl!. Arihy as the oniI. BOurCe from whIch 

.• -adequat{! rei ~ reem  can now be obtained. Too milit.r.ry authoritiea liave been approachell 
with a requeai to relealle temporarily-a i i~  number-of officers whoae service'l can be lent 
to Civil Governments in i ~ Recruitment from this BOurce has the added advantage that 
it will provjde·a leavt'ninf of older and mOTe f-ltperienced men. It should lle noted that ~e 
.~ e of officer proposed to· be selected is exactly the t.ype which would have been competing 

- for POlite under the Civil Governml:l\t had not· permanent recruitment been largely IUlpende! 
ill order to ! i~ priority to . ~ demandRof th", Army. ~ 
. .The military anthorit.ies have recognilled the Ileed for strengthening the civil adminiltra-_ 
tion-and a special India Aimy Order hal been issued calling for volunteel'll from the Army OR 
certain t .. rms. These are : 

(Il) volunteer" must be under 50 years of age; 
(bLonly ofticerll of the Army itl India ~ ,  of Officei'll, British and Indian Emerp;ene;y- , 

CommiBBioped Ofticera of the Indian Army and British Service Emergency Commilsionell 
Officers attacheg._ to the Indian Army will ~  elip;ible: 

(<'\ th" rleputation of "ffit'ers t.huR lent"'i!1 be for the ~ r . i  of t.he war in t.he }<"ar E.-t 
and probably for •. limited fllrther period therl'after. • 

~ .  officei'll. ,!ill not. be ,m~ber  of.J.he regylar Services ~  will be . ! i ~e  after 3uch 
prehmmary trammg U IS conBldered .rable to hold posta In the adminlBtrat,lon for 'which 
their qualifications make them beat suited. The object will be to maintain lind atrengthllD 
the general administration and to provide sufficient staff for new MId specialised branches of 
work e.g., '!"or!' cOJlnected ~i  food ~  Civil Supplies. The candidates are being .,lected 
by a Selection BoarcJ of which t.he Cbalrman or a member, of the Federal Public Service 
Commil!Bion is President. The ratio of recruitment between' Indiana and EuropeaQI will b. 
00:50. - . . . 

Such of I,he officers selected as afe otherwise qualified and willing will be eligible to 
compete along with other eligible candidates for vacanciea r68erved for men with war _"loe. -
Thoall who are Iwt st'!ecterl to fill such vlIcancies will return lo the Army on the completion of 
U1eir service wit.b the civil administ.ration. '. 

It is hoped by these melUlll to enable Civil Govemmenta in India to carry OD un'U' 
permanent recruitment can beresumid. 

HOMB DIIPAJlftD!lT; . 

Npw 1)elhi. the 2bth July, 1944. 

Mr. LalehalLd lfavalrai: ~ .  know \\:hether civil oftieara are- . ~b ~ 
and therefore -t.hese are imported? '. 

'lhe Honourable Sir I'rancis Jludie: That is the idea bt'hind the eme~ 
Mr. LalctaDd lfavalr&l: Are they allowed to stand in a competition Defore 

the Public Service Commission. . -
. -The Honourable Sir J'lrancia Xudle:' I would refer the Honourable Member 

to my reply: to part (d). . -
Xr. Govind V. Delhmukh: Are persons selected those who have received 

e ~r e e  . commission . -or permRnent commission? 
The JIGIlourable Sir J'raDcllJlucl1e : Emergency. 
Mr. GovtDd y. Delhmukb.: What is the position of ~ e e perso1l8 who have 

rE'ceived emergency contmissiDns and are taken as civilian offteara, after the 
war !!1tope'! 
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.. The Honourable SJr l'ranc1s KucUe: As soon as the war ~ , they will be 

l'eturnedtoO the army aud dernobilised from the army. 
. . 

STA.TllIIIBNT ON BBBTTON WOODS MONBTA.BY CONFEBENOE. 

72. *SIId&r san( SiD,h: \Vill the Honourable. ~ e Finance ~i ber e ~ 
ma.ke 8 statement US to the resUlt of the deputation to the Bretton Wood • 
• .conference in the United· States of' America with particular referenee to the 

dissatisfaction publicly e re ~e  by Sir Sbamnukbam C J~  ty and. ~r. W. 
Shroff. metnbers of the deputation; at the Ilttitude of the United States of 
America's e e~ and Blitishdt:!egnteL with reference to thE.' Ilevera) 'l0es-
tions relating to ~i  during the diacussiolls in the conference? 

The Honourable Sir Jeremy ll&tsm&a: I invite reference . to. my answer 
to qller::tion No .. an I\f;hd toduy by Dr: Sir Zia Uddin Ahulad. The report of 
the Indian delegation to the· Bretton Woods' Conference has not yet been 
presented to the Government. When it has been received the question of its 
release for ·ptAlliclltion wnt be considp.red. 

lIT .. JI&nu "SUbedar: Will the HonourablEl Member ·te11 this House whether 
he voted with or supported the nOI).-Ctfficial dp-Iegates when -they tried, to raise the 
issue of sterling balances being returned by the. ~i e  Kingdom under the 
1!Chl:lrpe of the fund? • 

The Honourable Sir Jeremy llaisJnan: Certainly, I "'oak the initiative in 
raising ~ issue., '. 

JIr. T. T. ICrilhDamacbad: Win ,the, Honourable Member confirm or deny 
the allegation contained in the latter part of the question, namely that i ~ 
ilstisfaction' was publicly expressed by Sir, Shahmukham Chetty and Mr.' Shroff 
in regard -to the behaviour of the United States and U. K. Delegations? 

The HOnourable Sir Jeremy llaisman: No dissatisfaction regarding their 
behavio'Jr, but dissatisfaction at their 'attitude towards the matter. That- is a 
matter of c!?mmon lmowledge ancl there is no need for me to ~ irm r deny 
it. . . 

Prof. ]f. G. Ranga: Was there complete unanimity among the Indian delega-
"lion pver the issue that India should obtain Il <fl1.ace on the executive of tha 
~ r  monetary conference that was brought into existenoe? 

The Honourable Sir Jeremy: Raisman: Yes, Sir. 
Mr. ~ O. Beogy: Is the ~ r b e ~mber in a position ~ er toO cOnfinn 

the stijten'lents made by thl:lse two .\lembers of the delegation or describe ,these' 
comments liS petulnnt? The Honourable Member himself was head of thia 
delegatiOll. ' 

. The Honourable Sir Jeremy :R.aisman: The non-official Members of :the e ~
fatioil made fairly JOllg. 8peeches. I am uqt qui ~ i!.ure to what, particular 
parts of those speeches the. Honourable Member refers. But I have no criti-

·cir,ms to make generally on the statements which they made. 
Mr. T.T. ri m~~  Will the Honourable :Member, for illl;tnllC(' •. 

-emltirm what thcse gentlemen have said in regl\rd to flo permanent sent -for 
India un the Fund, 1111111Ply thnt India lost t.he chunce because of llo]il ic:d 
influences and heen,lIse of the hctthat India WflS' a subordinate ~re; r, r of 
the British C mm ~ e  of Nll.tions-? ... 

The' Honourable ,Sir Jeremy Ratsman: That is ". factor which b . ~  
'Weihhed il! the e.~i i . -

Mr. Manu Subedar: Having regard -to the fact that India failed to semlre 
·a perrnnnellt .~ e, imd' thnt r ~. t.:hinfl and- other countries less de;;enim:: 
have got a Jiln.ce, does the Honourable Member sWI think that there is n 
-definite advantnge to India. in joiniug this Fund undt'r those i i i ~ cir-
cumstances nnd scramblo for <'ne seat with .. all the IittJe people of thl' world? 

The Honourable· Sir Jeremy llalalll&D.:' Sir. jf tile rule8.for election of 
Memhers to the exeeutive ,directorate are studied, it. will become clellr thllt 
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India cannot fnilto ~b i  11 se,at on the dirt:'ctorbte ~ therefore the queslion 

whether she automatlCally obtams a place wlthoute1ectIOn 'seems .to me not of 
,"e1"Y great importance. 

m. X. O. Ifeogy: ~ ~ 1 know whether ill hit> reply to my HOl1oUJ'sble 
friend Mr, Krishnamachari's question he intended to cOllvelthut the subordino:t&-
statul-l of lndiu did C ~  in regard to the question" oi ~ perma.nent seat being: 
l!SS,igned to India? . . 

The BonOJll'able Sir Jeremy BAtsman:' I do not know. The Honourable· 
Metnber'can interpret 01' muke 811ch inferences as he ik~ .. The plain fact of the 
matt-er is that in regard to the c'onstitution of the prst ti"ve places, undouptedly 
the i,dea of the big Five which has since emerged in other spheres walil operative. 

Prof. If. G. Ranga: Is the' Honourable Member sware of the fact that on6' 
of the Members '')f i~, Delegation has bJi ~  ~ e  thl1t 3n important Member" 
of lhe American Delegation told' him that the reason why America oppOI;ed 
Indin 'f.: l·laim for membership to the E:xecutive committee, wRs#the fact that 
Jndit' was a 'subordinate' pllrt 'of the British ~m ire and .that AmeriCAu!; would 
llot. stand the iden of tWo sellts on the executive committee for the British 
Empire. ~ 

; 

'!"he Jlem011r .. ble Sir Jeremy ltalaman: My attention has been drawn ~ . that; 
stn tement, . 

Prof. :N. G. Ranga:' What steps do' the Government of India propose to-
take to see tha.t this sort of difficulty is not presented to IRdia in future se!'l8ions 

'of this conference and also in other World conferences where India would be' 
entit·led in her o"'u rights t.o independent membership on the execut.ive· com.· 
mittee? . 

The Jlonourabli Sir Jeremy ~  I do not know what. steps the Hon-
ourable emb~r can suggest that the. Government of India should take, 

Prof ••• G. ~ r.  May I suggesi; to the r~b e ,Member to make an 
application, if he can, to his masters in England that India shou!d ~e severed' • 
from the -British Empire. 80 "that India can be assured of her .nghtful plaoe 
in all the executive committees that may be formed in the World MonetCIJ'Y . 
and other conferences that Illay he brought into existence in the post-war period '!' 

JIr. Pre81dent (The r~b e Sir Abdur Rahim): Next question, 
PrOf. ]f. G., Bania. (The ~ r b e Member has not given a reply to my 

quest,ion . 
. Mr. President (The ~ r b e Sir Abdur Rahim): Evidently he is '1011. " 

prepllred to reply. 
Prof. If. G. Bani": He asked me specifically for a suggestion and I have, 

,made the suggestion. 
Mr. PreIldent (1he Honourable Sir Abdur Rahim): Next e i~  . 

• 
AB.1L.tNOBHENT RB LIQuiDATION OF INDIA'S STlmLINo B.u..u.-CB8 • 

. y 

73. *Jir. Govind V. Deahmukh: Will the Honourable the Finance embe~ 
please state wlfkt arrangement, if any, has ,been ~rri e  at regarding the 
liquidation of Indiu'l) sterling b e~ 'bl>tweeri His ~  .Government 
and the GO'ft'rnment of India? If,, the question of IlJdlU s SterlIng balanee& 
a question be ~ee  the two Guvenlments or a question to 'be decided by the' 
United Nations? . ' . ' . 

. -
fte Honourable Sir .Jeremy Raiamr.n: Nd arrangement of t,he nature Imggcst-

ed h.,. the Honourable .r ~er has ~·e . been r arrived nt, The matter is one for-
disC\;ssion l.etween His ~ e  Govemlment nnd the Government of India, 

Mr. GovtDd V. Dell1:uqukh:, As I lea.rnfrom the IrIiRW'i'r. it may bA .. '1latter-
for discussion between His Majesty's ~ !r me  .arid the Governmellt of India, 
But . e ~ er part of my question has not been answcl'ed, "18 the ~ i  
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of- ~ i stel'lini, balances It question ~e ee  the two Goyernments or a question, 
tO,be decided b:y the "Ullited Nutions"jI 

The Honoqrable Sir J'eremy Balsman: 1 relllied thut the IDaitot!l' is Ol?e for-
discussion between His Majesty's Government !lnd the GOVl:'rnment of Indla. 

JIf. Lalchand Navalr&l: Is' it a -fact, BS has been published in e ~ er
,'that these sterling balances will be repaid only in the shape of goods to IndIa? 

r The Honourable Sir Jeremy Bai8mau: That is nbt a matter Qf·decision. That 
is Ii result which may Jaw from the facts of the situation. • 

Mr. Manu Subedar: Will the Honourable the Finance Member make it d!ear-
to the House in view of the reply given in the Parliament this morning by Sir' 
John Andcl'Son, ill what form thl· sterling balance!; are at present, under what, 
conditions they (Inn brJ opcrllted npon or withdrawn and what is the latest a\'sil-, 

, able figure of t.hese balances? '_ ' 
The Honourable Sir Jeremy Baisman: As re ~ the last point; ther. i1J. 

a question luter on' Loday and in rnsw('t- thereto, I shaH give the figures." As. 
regartls lhe ot-her point, the actual form in wl;lich the stet:ling balances .are ~e , 
I rC<}llire notice. 

Prof. N. Q. Ranga: Did the Honourable Member bring to the notice of His· 
e , ~ GoYernm"nt in England with .whom he WmJ conferring the grave ~

cern felt in all circles iJ~ this country about the rumourtd proposal presented to· 
him for part cancellation of. India's sterling pahll1ces' in England? 

The HODOUrable. Sir .Jeremy Baisman.: No proposals of that kind have been. 
presented t.J me. . 

IIr. ·Manu Subedar: The Honourable M;ember said just now in reply to my: 
question tltat he wants notice.'M;ay I enquire if thereby he wants to convey that. 
either ~ hus not got infonDation now, or that he is .unwilling to give -it to the 
House 88 to in whnt form the sterling bB'larices be ~ i  to India are in the, 
United Kingdom? . 

The- Honourable Sir Jeremy Raiaillan: The Honourable Member is I;urely-
aware that t4is is a mlttter of investment policy of the Reserve Bank in the IsslJE, 
Bra.nch ,in which the greater part of these ster,ling balances tlTe held. They are' 
of course, for the most part held in the form of treasury bills, but if my Honour-
aWe, friend wants n detailed answer, 1 will have to refer to certain rletalled' 

-reports. • 
Mr.T. T. 'B:rishnamachari: Cnn the Honourable Member indicnte to U$ -;fhen· 

the negotiations will be resQmed? ' 
. The H4)!1Ourable .'sir Jeremy B.ai8man: I can ~ ~  that it will be talten up--
at the earlIest pOSSIble lJIoment. As far .8S I can judge,' it is ik ~ to be. 
earli.er than next >.lpring. ' , .-

PBOGBA,l(1II0 OF POST-W AB - REOONSTRUOTION, • 

- 74. *1Ir. Govind V. DeShmuld1: Will the' Honol11:.able M;ember of Planning' 
and Development please stLtte: ',' , . 

(6) if the erim~e  of, India have now ready any unifie-d comprehensivt! 
scheme nnd programme of post-war re~ r i ; if so, whether they 'wiJ1 "iv£,_ 
the Honse an opportunit.Y,to 4iscuss it; -if so, when? - _ r- • 

(b) if, in view of the end of the wl\r and the bre k~  dowri of the POWf.l'$ . 
. heing in sight. the Government, of India propOse to draw up now an J . i ~ 
,fllr.m. for the economic development of Tlldia and measures. to give effect to-
it; whether the:v nre aware that Nations whicha.re much more involved ,in 
"var have started it. more t,hnn h year ago; and - . 

(c) if OOVprl11l1p.nt. have ndopted in -1\ modified form.· or PArtl" ot, wh"lIv 
without, on:" mooifl(\nt,ion what is known as the Bombay IndustriRlists' Pl:uv, 
for tht! ,~ mi  Develop'ment of India? ' , . 

, 'the HOJ101lrable Sir Arduhlr Dalal: (a) N? The plBn is· being prepared. 

I 
I 
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. (b) and (c) ~  would ,invite ~e Honourable. Member's attention to , ~ GO\" 

ernment's "Second Report on, Reconstruction m~i  which hds recel,tly 
-been issued. ' 

, JIr. GeviDd V. Duhmukh:' These Reconstruction C mmi ee~ are working-for 
a :vear nnd a half. May I lmow when the i i~  comprehenl!i-ve ScileTlle is-
likely to be rendy? 

'!'he .oiIourable Sir Ar4,eahlr Dual: The whole' plan of -reconstruction (:lid 
-development ,of the couiltry ii> a very importunt business and will cE:'i'tninly 
·ta!re n yery long time. 

, Xl. Lalchand Navalr&l: .will it go on till the end ~ tIle ",lit" 
The Honourable Sir ~ r  It might. , 
Prof. K. G. ltanga: Js the r ~ Member Il\\'are thnt in "iew of hi!;! 

-earlipr statcJlwnt- that t,he opjecti.ves of the Bqmhny plnn have been 1I('('epted • 
-hI the 'GO\'ernTllent 9£ India, grHye discontent prevails ullIoug more t hnn II ('1'01'(;', 
-of llandloom weavers and many more croresof other artisans in this country, 
that no eftort was m ~e, in that plan, for providing for the further e e ~e ~ 

~ production and ra.tionalisation of these cottage industries of this count,l'Y? 
The Honourable SIr-Ardeah1:r Dalal: No, Sir. The mb~  l>ion ,itself also, 

lays emphasi8...pn the development of cottage iedustries. When we come up to 
-the Resolution we will go into it,but 1 might explain that when the general 
objectives of t.he Bombay Plan: h!l'\'e been ,accepted by Go\"ernnlent what J mean 

. is the objective of i ~  the ~ r  of living of, the people and impl'ov.ing 
their pur(,hasing ,powt'r L It does not mean -that every detailed suggPRtion t.hat, 
ill mnde in the Bombay Plan has Deen Rccepted by Government., 

_ Prof. N., G. Banga: Then may we k~ it that the val'io:JtI main heuds for 
the dqvelpplJIent of i ~ ri~ i ~ i  of this country are not all-inclusive, but (Hl 
the ,other hund llI'e only IndlCattve nnd other heads. as can be ~! ~  Gild me 

:accepted by G(wemment.can also be included? ' , 
The Honourable' ~ Ardeshir Dalal: Yes, Sir. 
'XI'. Muhammad Azhar Ali: Have Ci-m'ermmmt got nny ~ er plnn of re~ . 

Btruction besides tue Bombay Plan? 
The Honourable Sir Ardeahir Dalal: Goy('rnment have got a plnn of ~eir 

own. 'rhey r~ prppared to utilise other llinns tmn tlllre what II' good in tltf'.Jrl, 
bllt they are not tied to uny particular plnn. They a"'e prej:aring' n plnn of 
theN- 0"'11. -

Mr. Muhammad Azhar Ali: Whell will -tlult, plan be !mown to this Hou!;!:!? -", 
The, Honourable Sir ArdeBhlr Dalal: I just ,answered that in Tf"I'I,v to my 

-HOliourab1e triend Mr. Deshmukh. ' ' - ' , 
STEPS FOB FLOATING LOAN TO ~ SUBSIDY ;,TO AGRICULTURISTS. 

75. ·.11\ GoVtnd V. DeBhmukh: "Will the Honourable the Finance Member 
please state what steps, if any, have- beeu taken to give effect' to the motion 
moved by me and adopted by the House on the 1st Murch, 1944, in respect 
'0£ floating loan to givtl r.uba,ids to ugricultmists? In caSe subsi.dies are !,<ivell. 
\\-m a list be placed on the tuLle showing the amount and purpose 'lfthe 
,suhsidy received by cllch provjnce? - , 

, The Bonol1l'able Sir nr&illy Rilolsman: 'Government IlfIve accepted the l'C'F!oJn-
- Hon in its broad i>em;;e; they nre, <loing e ~  . i ~ ,~i ~Je to step lJP their' 

borrowing on tile onE' hnnd, and ql1 the othe.r,'the,Y areyrepared to do e er~  thing .' 
that ispoRsihle and useful, -in order to produce more food, including milk und 

_ -milk product's', as 8 part of-the "Grow More Food" cnmpnign. r place On the 
,t.able- a stat,ement shmying the grants made to Provinces nnd States in e e~
iion wit):! tht· "Grow More Food" ('umpaign in ~, up to date. 
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S .......... ,MtDi"" 'M""'" fIIaCH 10 .ProftnoN CIIId SItJHI m co-.olion .oUA ,i.. .. (]pfN More ,cod " 

C~ ift 1944-45. 

r>e.oription of lebam •• 
, 

Ajmer- Baluchil· Baroda I.O.A.R. Total 
Merwara tan 

,Ra. Rs. RI. Rs. Rs. 

1. Diversion of areaa from eotton to 21,996 4:,01,000 ,,82,496 ..,. food cropa. 
2. Improvement and distribution of 61,116 20,653 22,74,S15 I,. aeed.s. 
I. Supply and improvement of 6,900 13,150 33,750 21,50,500 

manurea •. 
4. Irrigation and drainage achemes 30,000 2,14,500 4S,13,6.a 
I. Reclamation ot waate landa and 52,000 9,66,076 

improvement ot existing landa. 
6. Bunding and Dry farming . 15,00,000 
'I. Increaae.of flab production , .. 21,950 

~ 8. Reaearch . . . 2,73,400 2,73,400 
"8. Miacellaneous " 32.500 IS,OOO 12,77,636 

Total 90,012 96,703 7,19,250 2,73,400 1,37,60,518 

Prof. •. G. Banga: Is the Honoura.ble Member aware that· though in the 
nBme of the "Grow More Food" campaign the Government of Indiu have been 
setting apart certain funds, the various Provincial Governments have been 
cancelling the Imd revenue remissions that had been ordered as long ago as 
1937, and cont.inued year after year and are thus positively discouraging the 
"Grow MOl'e Food" campaign in the provinces? 

The BODOurable Sir .Jeremy B.alIman: If certain land revenue remissions 
have been cancelled I have no doubt-that ~  is being done on other grounds, 
but that does not reTate directly, in my opinion, to the question of encouraging 
the "Grow More Food" campaign. • ' 

Pro! .... G. :aa.nga: But is the Honourable Member aware -that the cancella-
tion of these oo11cessions imposes as high a burden B8 75 lakhs of rupees per 
annum upon a· province like Madras, for instance? It certainly discourages the 
:. Grow More Food" campaign. -

~. PreatdeDt (The Honourable Sir Abdur Rahim): That is the Honourable 
Member's own opinion. . . 

Dr. P ••• Buerjla: May I know in what way the funds which are placed 
:at the disposal of Provincial Governments for the .. Grow More Food" campaign 
are being utifised? 

fte KODOUl'&ble Sir Jeremy Balsmu: I have laid a statement on the table 
but, as fIJI' I\S I understand, those funds are utilised for the purpqse of enccrut:as'-
ing the growing of more food. . 

Dr. P .•• Banerlea: By mere propaganda or by financial help or otherwise? 
The Eonourable Sir .Jeremy B.ailman: I think in all possihle ways, buti I 

cannot give details. Administration is a matter within the scope of the ;Educa-
tion, Hpalth and Lands Department. 

lIU.DUS AliD Qum!.GES IN CALOU'Pl'A 0111' UDIA.lII'S .y .AlI:DIOAliS AliD .AJiEBIOAlll' 
NBGBOES. 

t'l8. ·Sardar Sat Singh: (a) Will the :flonourable the Home Member please 
give information on the following matters to the House-. 

(i) murders and murdero1,.ls assBults committed by Americans and American· 
I negroes on Indians and On sikh motor drivers in Calcutta in 1942, 1948 and 

1944; \. . 
(ii) outrages on women in Calcutta with particular reference to forcible 

kidnapping of Indian ~r  in American jeepfil; and 
.. (iii) in the Grand Hotel and Great Eastern, Calcutta, on or about the 5th, 

August, 1944, on the America's Independent Day, what ~m. e was done to 
the property of these Hotels? 

# t An ..... er t.o thi. queation laid on the table, the qtt .. ~i ir having ezhaUited hie quota. 
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(b) Is it a. fact that, when the' Americllns were threatened to be informed 

aguinst, one of thelll declared that he wu"! the Head of the American Militarl 
l'olice and his companion was anothel' officer in the same. and hence no pur. 
pose would be served by r3porting? 

(c) Is it. a fact that the mutter had to be dropped? _ 
(d) I;Iow mallY times motor drivors struck work there? How long did each 

strike last? • 
(e) What action WIlS tukcn against these activities of foreigners hi India? 
The Honourable Sir I'r&DCls lIudle:- Infonnation is being collected and will 

be' laid on the table in aue course. :. 
~  CABIN RBNT PAID.Y ROYAL INDIAN NAVY OJ'J'IOBBS WlIlIlf SBBVING . . ~. 

77. ·Sir 1'. B. Jamel: Will the War Secretary be pleased to state-
(s) if it is a fact that officers of thE:' R.I.N. and its reserves pa.y rent at 

5 per cent. of their pay for their cabm aceommodation when serving afloa.t; 
Md . 

(b) if this is the practice in the Royal Navy; if not, why it has been adopted 
ill the R.I.N.? . 

Mr. O. II. Trivedi: (a) Yes, Sir. 
(b) The answer to 'the first part is in the n-egative. As regards the second 

part, the pay drunturE'S in the R<.yai Nnvy and the Royal Indian Navy are 
different, In the Royal Navy, basic pay does not include imy element on 
account of accommodlrt.ion, whieh is provided free when ailoat, and sometimes 
also on shore. If 3oeommodation 0n sbore is not r i ~  free, an allowance is 
given. In the Roya.l Indian Navy, however, the basic pay already includes an 
allowllDce for accommodation; hence. the deduction made by Government. 

Sir P. B. James: Is my Honourable friend aware that the deduction is made 
from thE pay of the officer, whether he has a cabin to himself or shares n cabin 
with six, eight or ten 9ther officers? 

Mr. O. II. Trivedi: That is correct. 
Sir Y. 1:. James: CRn my Honoumble Mend tell me whether this practice 

obtainc; in any othf·r navy in the world, even in navies "'hose pay struct"Jre is 
roughly similar to that i~ the ROYIlI ~i  Navy? 

.~. O. II. 'l'rived1: I have no information about navies in other parts of the 
British Commonwell'lth where the pay structure includes an element on account 
of accommodation. 

Sir 1'. B. James: Will my Honourable friend look into this matter, because 
there is 11 st,rong 'feeling among officers of the Royal Indian Navy, which anl 
sensible mun would share, that this is 8 ridiculous deduction to mllke for tLiI 
particular purpose? 

JIr. O. J[. Trivedi: I do not agree that this is a ridiculous ~ i  to make-. 
I can underst·alld the fE:elings of officers, from' whom deductionR are made, but 
as pay includes an element on account of accommodation t,he provision of 
accommodation necessarily entails deduction of that element. 

~ P. 1:. James: Is sny differentiation made betweEW n deduotion made 
from the pay of a.n officer who has a cabin in a ship t·hat goes into action. and 
the deduction from the pay of an officer who has a cabin in a ship which is I'Jore 
or less oper9.ting in f;afe wnters? 

Mr. O. II. Trivedl: :So fsr' as I am aware, no differentilltion is made. 
Mr.T. S. AvinaahiliDgam Ohettiar: Why is there this difference bE'tween 

the Roval Navy aud the Royal Indian Navy? . . 
J[r: O. J[. Trivedi: I do not·:':E'e tha.t there is any differentiation in treatment. 

In the Royal Navy accommodation is provided free IlDd in the ~ Indian 
Navv the pay e ~me  indudes an element on account of mm ~ . So 
when Government provide accommodation a deduction is made. There is no 
differentiation. 

Kr. Govlnd V. D8Ibmukh: ·Have Government considered whether this 
operates i~ any way as a hardship on these officers? 

lIr. c;J ••• ";l'rived1: I have not heard any such complaints. 
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Sms I'OB DlPBOVING TlIB OONDITION OJ' RATINGS, PB'l'TY OI'FIOBBS, BTO. IN mil 

, " ' ROYAL INDIAN NAVY. ' ,', 
78. ·Sir 1'. E. ~ me  With r er~ e to' my speech on the FinlloUce Bill 

on the 20th It-brch, '1944, dealing with ~ Royal Indian Navy, will the \'{OJ: 
Secretary please state what steps huvt since' heen taken or are under imme-
diate considcration- ' 
'", (i) to increase the n'uulber of trained e i ~ ; 

'(ii) to iml'rove the' pensiolls of ruting!!, PE:tty officers and chief petty officers, 
which, . in some cases, had not beeil increased. smce the last Great War and 
were ouly II. quarterofLA.:F. r e ~ , ." " 

(iii) to authorise Chit:f Petty ie~r  to tl:avel second class on rai(wI1YS, 
asin the case of .C. ·~, and generally to Improve their stalus; '. 

(iv) to give training ~ e  and extra ,pay to junior ratings doing senior , 
ratings' work; -

(v) to provide married ~ r er  for rat.ings; and __ 
, (vi) to increase the awards for meritorious t;ervice, long service and £ood 

conduct, and in the case of lool! ~ r i e. the amoyI1t of the gratuity? 
. 'JIr. O .•• TrlvecU: (i) I am glnd to be able to inform the Honourable Mem-

her that steps to inf'rease. the number of trained personnel ino the Royal Indian 
Navy are well advanced. The training establishment for new entries is nearing 
complthlon und training is re ~  iu full swing. A training squadron has also 
been'fonned to give ratings BOrne sea experience before they r ~ drafted out of 
the training establia;hrnl'nt. 

It is expected that ~ e new Mechanical Training Establillhmellt will be ready 
to t.ake over'the iustnlCtion of e i ~ eri  FE-rsonnel by ~ end of this yeQJ', 
while radar training has already commenced and the new r ~ school will IIhortly 
be rendy for occupation. 

Since th3 end of February 1944. when the Honourable Member raised ~ 
queRt-ion in the Hou!le, the number of trained active service peraonnel has 
increased by: about 22 per cent. , 

(ii) Bnd (iii). These matters are still under consideratioll. The Honourable 
Member and the House may rest assured that they will, receive careful considera-
tion by Government. 

(iv) Chief Petty Officers, Petty Officers and Leading rates have since been 
r ~  a training allowance. • 

The question of paying extra pay to junior ratings doing senior ratings' work 
is, still under discussion. ' 

(v) The necessity for providing married accommodatiou, for R.l.N. ratin,s 
has been pccepted in principle, hut the scheme cannot be implemented l,ntU 
"fter the war. 
• (vi) The number of these awards has been increased. Proposals for the 

incresse of gratuity have not ,et_ OOme before Government. 
, Sir 1' ••• .Jlmea: With reference to'the ans:wer Jo part (vi) of the questbn, 

wnI my H()nuurable" mpn:d state precisely what awards are now given each year? 
1If. O ••• "trlvlll1: Fortunately, I have got 'the details. 'The numbE'l' of 

rnvards giren before the re\'ision in the case of ¥eritorious Service ~  was 10. 
lihas now been'raised to 17. The number of Long eervice and Good 'Conduct 
Medal ~  (with gratuity of Rs. ,~ each) before nhe revision was two; now it 
is 84 per ~ m. The !l,:,mbez,: of Long e~ ~ apd ~ Conduct swards ~
out gratUlty) before I'eVlSlOn was 1, now It IS 17. ' 

Sir 1' ••• .Jam.': With regard to the IIDswer to pa,rt (iii) of the question, am 
I to understand that Chief Petty Officers are still at a disadvantage as compared 
i~  V.C.Os. in the matte! of railway traveJ? 

1Ir. O. II. 'l'r1vecU: I think the answer is yes. 
Sir J'., •• .Jamea: My Honourable rie~  will perhaps re i~ that the manter 

was raised several months ago and he, on behalf' of tbe :Department ' promisad 
very early consideration of this matter. May I ask whether that ~ i er i  
can be e ~ e  i~ order to temave what is quite b~  au invidiout &. 
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tinction between the Chief Petty Officers in the Royal Indian N!lvy and the 
.v.C.Os. in the Land Army? . . 

Mr. O ••• Trivedi: I am fully aware of the position in the matter whic:h ;5 
receiving active consideration. hut I am afraid there are many difficulties chiefly 
due to laek of accCntmodntion 0'1 railways. . , 

Sir P. B. ~e  DoeR Illy Hone·urable friend really mean to suggest that 
the rl'ason why he cannot improve the status of the Chief Petty Officer .in the 
lloY!ll Indian Navy in the matter of railway travel is Inck of accommodation on 
the rnilway trainR? 

Mr. Q, M Trivedi: I said • chiefly , ; I did not say that was the only reason. 
Sir P. B. lames; My Honouruble friend S'U'S that was the chief reason 

ExRut.ly how many Chief Pet.ty Officers theri:l are in the Royal Indian Navy? Mr: O. II. Trivedi: I have not got. the information. The point is that 
repllrCl1'lsions of Rny such step will be great in the Indian Air Force. . 

Sir P. It .T&mll: May I suggest to the Honourable Member that he should 
consult the War Transport Member as to the extra amount of accommodation 
thRt would have to be made availsble if this very desitable ~ e were made in 
the status of the Chjef Petty Officer in the Royal Indian,. Navy? . 

Mr. O. II. TrIvedi: The War Department is fully aware of the difficl!ltics of 
thE' HOnpurllblr. the War Transport Member. , 

Dr. Sli Zla Uddin .Ahmad: May I ask whether I understood the Honourable 
l{ember correctly when he sQ.id that the War Office is not in need of recruiting 
more OffiCt'I'S in thE' Ro;val ~ i  Navy? 

Xr, O. II. 'l'rlvedi: I do not know whether my Honourable friend refers 
to the War Office or to the War DepRrlment. . '. 

Dr. Sir ZiaU'ddin .Ahmad: It is very difficult to say. I mean the Fighting 
Forces. -

Kr. 0 K. Trivedi: It does not arise out of the question. But we are atjU-
in need of i er~. ' 

Dr. Sir Zia Uddin .Ahmad: If more officers are needed still, is it not desirable 
to raise. the stutUR of these r~  whom they want to recruit? . 

, (No reply was given.) 
Sir 1'. B . .Tamel: Sir, may I press this question to the Honourable l\{elnber. 

I was'indp.ed shocked at his reply. My HonolH'able friend suggested thBt the 
chief reason why the stat.us of thp, C i ~  Petty Officer could not be 'raised to th"t 
()f V.C.O. i>! the InC'k of accommodation on the trains. b my Honourable friend 
!lot aware that ·ne difficulty of aecommodation is far gr3ater in the ITI dass than 
tn the LTpper Classes of the Railways, and tflerefore the transfer of these officers 
might relievu the r.ongestion in thfl lowel' ,·18sses? 

. (No reply was given.) 
Kr. Preatdlnt (The Honourable. Sir Abdur Rahim): Next question. 
~. IJoviDd V. »'&:1mukh: With reference to part (i ... ) ..... 
Xl. Presldent (The r b~e Sir Abdul'Rahim): Next question. 
~. Govlnd V. Deshm'ilkh: Sir, I want to ask only one supplementar.v 

questIOn. '. ' 
IIr. Prilildent (The llonourable Sir Abdur Rahim): Order, order. 
It has been ful!y discussed. Next question. 

STATl!IJrOINT ON BBlITTON WOODS MONETABY COlO'BimNClI!. 
79. ·Dr. Sir Zia lJ'ddin Ahmad: (a) Will the Honourable the Finance 

Member please lay a statement on the floor of the House' on the proceedings 
of the Bretton Woods Monetary Conference? 

(b) What was the view.expressed by the Indian Delegation at thiConfer-ence? S 

(c) Wha.t are the i ~!  of t·his Cor,ference? 
. (d) If the Honourable Membpr is not wil1iug to rlillclose the details' will bl." 

gIve a ~m r  of the work ~ i  by the Indlall Delegation? " , 
; Ae) W1.l the Government gIve an opportunity to the HouSe to express ,ita 

Vlewson the monetary policy before commitment of the Government of India? If not, why not? " • 
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'lIle Honourable Sir Jeremy B.&Iam&1i: (8)1 (c) and (e). The ~  of the 

Bretton- Woods Monetary' Conference have been embodied in 8 document 
called the "Final Act" t.wo copiee of which have been placed in the Library of 
the Rouse. An opportunity for full discussion of the b e ~ will be affordad 
to the House in due r ~.  

(b), and (d). The attention of the Honourable Member is invited to ,the 
reply given by me to Question No. 72 asked today by Sardar Bant Singh. 

Dr. P. :H. Ba.nerjea: Wiil the Honourable the Finance Member give us lIll 
assurance that India will not be committed in any way before the re~ m
mendations are discussed in this House? 

The Iloaourable Sir Jeremy ltaiIma.n: Yes, Sir. 
1Ir. H. A. Sathar H. Buak Salt: In his reply the Honourable Member has 

said • An r ~i  will be afforded to the House in due course'. Does be 
mean in this Session?" 

, (No reply was given). 
Dr. P. :H. Ba.nerjea: It may be during the next Bessiol)i that· does 'lot 

matter. 
PA.UCITY OJ'MuSLDI OITIOBBS IN TBJI OJ'J'IOB OJ' To DBPUTY AOOOUNTO'T 

GOBBAL, POSTS AND TBLBGBAPKS, DBLm. 
So. -llr. H. A. Satbar H. Buak Salt (on behalf of Seth Yusuf Abdoola 

Baroon): (R) Will the Honourable the Finance Member be pleased to stR\e 
whether it il:l a fact that besides the Deputy Accountant General and one Assist-
ant Accountant General, there are five Ailsistant Accounts Officers in the t>ffi.ce 
of the Deputy Accountant General, Posts and Telegraphs, Delhi? 

(b) Is it also a fact that out of the above seven officers there are thlee 
.ram-asis, one Bengalee and three local Hindus? 

(c) Is it a fact that there is no Muslim officer in the above Office? If 60, 
why not? 

(d) Will Government be pleast!d to rf'place a Madrasl ~ er by u Muslim 
officer immediatEly? . 

The Honourable Sir Jeremy Baisman: (a) Yes. 
(b) Tb,ere are two Madrasis, four local Hindus and one Bengali. 
(c) The answer is in the affirmative. Posting of officers to the offices of 

the ~ i  Audit Department is not done on a communal basis. In any e e ~ 
there is at present no Muslim officer who can suitably be aI'}>ointed to thai 
office. 

(d) In view of the answer to part (c). this question does not arise. 
IIr. :t.lchand :Havalral: May I know from the. Honourable Mernber whether 

any suitable Mohammadan Officer has ever apphed? 
"ftle Bonourable Sir Jeremy Bailma.n: A& I am informed, there is at ~ r ~ 

. Bent no Muslim officer who can suitably be appointed and I presume no such 
officer has 8'pplied? , 

Jlaulvl Muhammad Abdul Ghani: May I know whether recruitment to' f'he 
Indian Audit 'Service is -made on communal basis? 

The Boaourable Sir Jeremy Katmn: I said that the posting of officers .to 
the offices of the Indiq,n Avdit Department is not ~ e on a communal baSIS .. 
I think in the recruitment of this, I1S in other serVices, the communal propor-
tions are observed .. 

1Ir. T. T. Krlshnamachari:. Reference has been made to Madrasis in part 
(b). What community do they belong to? . 

The Honourable Sir Jeremy Kalsman: I was. acceptmg . the somewhat 
unscientific classification,which was put before me 1D ,the question. 
b ~  OJ' MADRASI CLBBltS IN THE OFJ'IOE OJ' THE DEPUTY AOOOUNTANT 

GENBJLAL, POSTS AND TBLEGBAPHS, DELm. 
81. -llr. H. A. Sath&r B. :Ellak Salt (on-behalf of Seth ! ~ .Abdoola 

BarooJl): (a) Will the lIonourable the .Finance ~mber please ~ e If It IS Ii fact 
that the Subordinate. Accounts SerVIce cadre In aU the Audit Rnd ~m  
Offices in India was localised in the year 1929. 
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(b) II it & fact that tbe ,\bove scheme is btling nullified so far us the ~ i e 

of the Deputy Accountant General, POSt.1I and Telegraphs, Delhi, is er ~  
88 in t.hat office IlS lDany ilS four Ihbordinute Accounts Service palssed clerks 
have been brought from MaciJ:as? . " 

--(c) Is it a fact that all theBe Madrasi .Subordinate Accounts Service passed 
clerks havepecome senior ~ a number of lopa! Subordinate. Accounts 8ervire 

~  clerks? . ' 
(d) Is it also a fnct t.hat one of t·he M;adrasi Subordinate Accounts Service 

passed clerks, has also been confirmed out of turn over and above all the local 
SuMrdinate Accounts Service passed clerks who were waiting for con1irmatioIJ. 
in t.heir cadre since a IonS' time? • 

(e) As there is great heart -burning and discontent in the above office on 
the importing of ;Madrasi passed clerks from Madras, do er~me  propose 
to issue necessary instructions to stop such immigration and also take J e ~ 
to revert all such men who have not yet been confirmed in ~ cadre ill this 
office to their parent office? If this is not possible, what are the reasony 
therefor? 

'!"he HOI1ourable- Sir Jerem1 :aaIIm&11: (a) The Posts and Telegraphs Sub 
ordinate Accounts Service Cadre was localised in 1988 .• 

(b) Four Madrasi clerks who had passed the Subordinate Accounts Service 
, ExamiDation were transferred from the office of the AccoJ.lntant General. Po.:;t.s 

and Telegraphs to officiate as Accountants in the Delhi Office on account of 
the paucity of passed clerks in' the latter office, This was necessary on 
admiDis.trative grounds.. 

(c) Three of tbe four SubordiDate Accounts Service passed clerks just 
mentioned were treated as junior to all the Subordinate Accounts Eiervice passEd 
clerks in the De!hi office on the dates of their transfer. Only one of the IDen 
transferred was given his normal seniority according to the date of his passing 
the Subordinate Accounts Service Examination and placed above 2 locally. 
passed men on- administrative grounds. One of the men has been confirmed 
out of tum as will be explained in part (d). 

(d) The answer is in the affirmative. One of them has recently ·bee:l 
confirmed out of tum in one of the vacancies in the Delhi Audit Office 1)11 

account of his outstanding ability and comparative superiority. This has been 
~ strictly iD accordance with the rules on the subject. . 
(e) According to the Departmental Rules, the immigration .of passed clerks 

is not generally permissible and is resorted to only in ,the most. exceptional 
circumstances. As the dearth of Subordinate Accounts Service passed clerks 
in the Delhi Office still continues the four men in question cannot in the 
public interest be repatriated. 

Xr. Lalchand :R'avalral: The Honourable Member has reterred to 'pastled 
clerks'. May I know from him what examination they have passed? lit Have 
they passed tbe Federal, Public Service Commission Examination? 

The Honourable Sir JerelAJ B.aiama.n; I am afraid that I am unable to 
answer any supplementaries on this question b~ e I am bare!y able to 
understand what it is about myself. 

:Mr. re e ~ (The Honourab!e SIr Abdur Rahim): Next question.' 

PaOVISION OJ' QUABTlDBS J'OB STAFI' OJ' THlII DEPUTY AOOOUNTANT GBNElUL, PoeTS 
AND TELEGRAPHS, DELHI. 

82. "':Mr. H. A. Sath&r H. EasH Salt (on behalf of Seth Yuau! Abdoola 
Haroon): (n) Will the Honourable the Finance Member please st.ate if it i~ a 
fact"that the stoff of the :peputy Accountant General, ~  and Telegraphs, 
Delhi has been deC'lnred eligible for Government quarters only frQm August 
1948? ~ 

(b) Is it a fact, that the al:ovr, office has been locat,ed in Delhi from the 
year 1908? If so, whJ like other offi('Ps of the Central Government was this 
office not provided with Government quarters in spite of repeated representa-
tions from the staR flither to provide Government quarters or. to grant ~me 
houae·rent in lieu thereof? 
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• (c) Is it a fact ,that inspite of t!he eligibility of the staff' of the above office', 

to get Govemment quarters, over 800 men have not yet bean able to secure 
,!,er m~  quarters for tt.eir reaidcnoes? What are the, reasons for not pro-

~  r e~ , *'? theso ~e , and also what alTangements, if any, are the 
~r me  makmg to build quart,ers for them lUI well? 
~  Have ~ e r  ~ er me  employees in Audit and Account offices living 

outr.lde Delhi and SlInla also been provided with Government quarters? Ii 
UN, why not? 

. ~ . BoDourabl. Sir Jeremy ~  (a) Yes., They bave been made 
elIgible for Government accommodatIon in the general pool in Delhi as from 
August, 1943. 

(b) The office in Delhi was ~ e  in 1000; Its-!Jtaff was not proVided with 
Government quarters as they were declared to bo "non-entitled" till August 
~. - , 

(c) Yes. Tws is. due to the very difficult bousmg 'situation in DeIhl. 
Government, are trying to meet the abnormal situation as best as they can, 
.. nd have in hand. a. building r r mm~ for, about IJ,OOO .tal qU6l"tert. ' 

~ Yes, tb a hnuted extellt at Ranchi aQd Peshawar and in certain Railway 
Colomes. Government do not consider it to be either necessary 01' feasible to 
embark on a r ~mme -of construction to house all this staff througbout India. 

. (b) WRIT'l'BN ANSWBRS. _ -

DADlIQl1A.OY Oi" TIm'DBLIIl: CoJIPD8J.TOBY Botrsa ROT ALLoWdOB. 
83. ·S.t.b Yuauf AbdooJa Baroon: (a) Will the Honourable the i ~ e 

Member- e ~e sttlte if it is a' fact that the Government of India Finlilloo 
,Department, in their Letter No. 44(Q)W-44, dated the 21s,t JUly, i944 have 
been plebsed to grant '1 CCimpenE'atory house-rent allowance equal to the excess 
of ' the monthly rent PQid by the G.)vfonllnetlt servants ovel' 10 per cent. of their 
monthly pay to aU those who could not so far secure Government quarters? 

(b) Do the Government conRid('r that the grant of this little :!oneeRsion wiU 
.ecure.for these employeeA well ventilated commodious houses in healthy loca-
,lities like the Oo'vernment quarters? If not, do Government propose to con-
.tiruct immediately, Govemment quartel'8 for these employees 8S well, ('.r i;CrRnt 
in i~  thereof a flat rate of Bs. 20, Rs. 30 and Rs. 50 to all those getting pRy 
oplo Rs: 100 per month, from above Rs. 100 to Rs. 200 per month ,\\n<l from 
,hove Rs. 200 to Rs. 500 per month respectively? If not, why not? 

(c) Why has the above compensatory house-rent allowance not been extend-
ed to all Central Government employees working in Audit and Account offices 
il\ India except Delhi? ' - -. 

(d) Since the shortage of residential houses. is acutely felt in all the ~r i
cial Cl1llitals in Indill, is it proposed that thIS allowallce should forthWIth be 
extended to, them sJ.80. ~ not, why nCit? 

ft.,'Honourable Sir Jeremy Ballman: (a) Yes, but 'the Bllowf1once is admi.· 
.ible only to those non-gazetted ministerial serVants of. the Central er~~ 
ment' in Delhi who draw pay up to Re. 500 p.m. ~ i  to get er ime~~ 
quarters. The allowl!once is equal to the excess of the ~  rent aotual 'J 
paid by the Gavemment servant over 10 per oent. of hlB moothly pay lmt 
subject to " maximum of 10 per ~e~ . of monthly. pay; 

(b) The reply to the first part 18 lD ,the aftirmatlve, In so. far as the preA.ent 
congestion in Delhi permits. The seoond part of the questIon does not arlS(I, 
but I may inention that, a further large building programme has recently beAU 
undertaken in Delhi which includes some 5,000 extra staff quarters. In the 
mean time, in view of the fact that rents are controlled, the existing allow-
ance is considered adequate. _ 

(c) and (d). The a}1owanoe has since- been extended to lion-guettp,d 
ministerial Bervants, of the Central Government in Ca.lcutta and BomblY and 
~ suburbs including those working in Audit, and ,Accounts Offices. ,No 
.beral' or 'un'ifonn, scale for Cetttral Go.eniment se,"ahte througliout Ihdia 
would be justified as conditions vary from place lo pll&ce. 
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&oPe J'OB ST.ABILIZATIOlf OJ' Pt7BoRA.SIlf.G POWD OJ' Rl1PIIII. -

H. *Dr. Sir Zla Uddin Ahmact": Will the r b ~ the Finance Member 
please state what steps he has taken since the last . e ~  of the Assembly ~ 
stabilize th., purchasing power of a rupee? . 

The Honourable Sir Jeremy Ra.isman: This question is identica.l in 
substance with question No. 67 a.slted by the Honourable Member today, to 
which 1 have already replied. 

PBoGBAMo I'OB POST-W A.B FLANNIlfG .AND J>Bvm.opJlD"l' • 
. 85. ·Jlaulvl Jluhamm.ad- Abdul GhaDi: Will the Honourable Member lor 

Planning' and De"elopment please "tate: 
(8) the different schemes and programme for post-war planning and dave-

loplllent; 
(b) the names of departments under which partioolar schemes of plannins-

and post-war development have been or proposed to be sanctioned and the 
details of the development trJgether with strength of staff; 

, (c) the strength of the organtsation. to catty out planning and development 
schemes at the Headquarters and in different places or provinces as the case 

~  be; . 
(d) the strength of his Secretariat, i.e., the number of 

(1) Secretaries, .. 
(2) Joint Secretaries, 
(3) Deputy Secretaries, 
(4) Assistant Secretaries, 
(5) Superintendents; !ind 

~beir salaries and qualifications and the number of Muslims under each ~e r ; 

(e) ""bether the various posts under (d) were advertised? If so when and 
ill what ways? - , ' 

(f) whether any ~ e i  Roard was appointed or Federal Public 8ervi('e 
C m~i i  was !lsked to select personnel under (l!Rch category? If not, ~  
appomted the officers under each category? In case any Selection Boa.rd· was 
~ i e , what waR its persollnel, 

(g) the progress of schemes already taken in hand; 
(b) whether schemes of post-war planning and development have heen 

sanctioned by the Standing Finance Committee· or the Asseinbly? 
The lloD:out&ble Sir Ardeahlr Dalal: (a) and (go). I wou!d invite the 

Honourable Member's attention to the· reports 011 several subjects of POI!t-war 
development which ha.ve been published by Govilrimient from time to time', 'ind 
copies of which are available_in the Library and ~  to the Second RepOrt. on 
Reconstruction Planning, a copy of which was laid on the table of tbe Holiie 
ihis morning in answer to question No. 62. . 

(b) Each scheme is prepared by the Department of Government em~  
with the i~  and, Development Department acting as the Co-ordfuating 
Department. , ' 

The Honourable Member will observe from the Second Report that the GC19'-
ernment of India ha.ve not yet got to the stage of considering the strengU1 of 
staff for executing development. plans., -

(c) I am collecting the information and will lay it on the table of the Hou8e 
in due course. 

(d) I lay a statement on the table of the House, 
(e) and (f). The posts were filled in the normal way by promotion,s and 

transfers of. Imitable officers already in service and there was no occasIon to 
appoint a Selection Board or to consult the Public Service Commission. 

(h) The schemes have not yet reached the stage of being placed-for sanction 
before the S'tanding Finanoe Committee or the Assembly. 

·Not priBted in'th_ debate., but. copiea 'hive -been phici6a in the i~ r  of 'the Bouse . ....,... 
~~ -
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Deeipation of 08i0e1'. 

.Joint 8ecreiary 
e ~  Secretary • • 

Additional Deputy 8eereM.ry 
AlliNDt Secretarial (J) • 

QualiticatioDS. 

Ra. 
'4,000 Mily. Officer, Lt.·Genl., British 

Service . 

2,000 Belong to the Indian Civil 3,000 } 
1,900 Service. 
1,000 B. A., e ~ to the Imr.ria1 

. 8eott.8ervlce, ClaaI .l , hal 
put in OWl' 17 years' senrice. 

1,060 Non.grlldualle, ill a permanent 
Superintendent in the Legis-
lative Deptt .• C. P. Govt .• 
hal ~ in 'over 20 years'., 
I81'vice. 

1100 B. A. (Bona.), baa ~ in over 
16 years'lI8I"Vioe. 

IlOO B. A., hal ~ in 0Ye!' 17 _ 
yean' l81'Vice. , 

Relnarb •. 

The Addl. reput7 
Seoret.aI'7 ill • 
Mu.aJim and ... 
othera .... DOll· 
MuUma. 

EcoNOxIO AND IlIl'DUSTBUL BAOKW.AB.DNBSS OJ' MU8LD1 NATION IN hfDU. 
88. -.aulvi Kuhamtilad Abdul Ghani: (a) Will the Honourable Member. 

for Planning and Development please state whether his attention has ever 
bf'en drawn to the economic and industrial backwardness of Muslim Nation 
ill the country? 

(b) What steps has he taken or proposes to take to remove the suid back-
wardness? . 

(c) Has he appointed or does he propose to appoint an adviser to help him 
in removing the said backwardness? 

The Honourable Sir Ardeahlr D&lal: (a) No statistical investigation has been 
made of the economic oonditionof the people by communities, but it i8 
generally accepted that Muslims are economically more backward than 110m' 
others. . 

(b) and (c). I invite the Honourable Member's attention to Government',· 
Second Report on Reconstruction Planning which has recently been issued. 
As explained therein, the ultimate object of all planning is to raise the 
standard of living of the people as R whole. The ultimate ~ e  of planned 
deve!opment will be to benefit the backward classell to a comparatively larg€'r 
exten; than the more advanced classes. . 

GoVlCBlOlBlll'T lIANDWBlTIlIl'G ExPDT8· iN PBOVIlil'CliS. 

87. -lit. G. BaDgIab Bald,:. (8) Will the Honourable the· Home Member 
please state whether any Provincial Government maintains whole-time or con· 
suIting handwriting experts? If so, what are the Provinces? 

(b) Was any order -issued by the Government of India to the Provincial 
Govemment, in pursuance of the answer given by the Government of India to 
question No. 351 in thl3 February 1930 Session of t.he Assembly? If not, do 
the Government of Inrlin propose to issue such Orders immediately? 

The ~ b e Sir !'recll Kudla: (a) I understand that some Provinces 
do employ official ha.ndwriting experts, but I have no comp!ete information. 

(b) The answer to question No. 351 of 1930 did not suggest or promise the 
issue of any orders; none were therefore issued and the Government of India 

. do not propose to Issue any now. ' 
CoNSIDERATION 01' INDIA'S STBBLIlIl'G BA.LAlIl'ClIlS AT THlIl BUTTON WOODS MONB'l'ABY 

CoNJ'lIlBlIlNOB. 
88. -Mr. It. O. 51Ogy: -(a) Will the Honoura'Lle the Finance Member please 

Btate if it 'has been brouaht to his notice that Mr. Shinwell raised a qU8StiOl!t 
in the House of Common'; on the 6th July, 1944, enquiring of the Secretary of 
Stat-e "fOr 'lndia ss to tbe authority under wbich the ,!ubject of India's sterlins 
balanbes was raised at; ~e ~ em i  Monetary Conferenee? 
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(b) Was there any definite commitment. by the Government 01 India with 

His e ~  Government with regard· ·to the raising of this question all 
Bretton Woods Conference and had the Government of India at any time i\greed 
to the exclusion of the consideration of this question from the agenda of the 
Conferenoe? 

(c) Were 'any instructions issued by the Government of India to their.repre-
sentatives at the preliminary Conference at expert level'! If so, what vas the 
nature of such instructions? . 

(d) Is it a fact that the Government of India's representative experts at 
the preliminary Conference did not raise the question regarding the inclusion 
of. the subjeot of Inqia's sterling balances within the J?urview of the International 
Monetary Conference? -

The lI.oDourable. Sir Jeremy BalImID: (a) Yes. 
(b) The' answer to both parts of this question is in the negative. . 
(c) and (d). I am not sure to what stage of the proceedings the HonoUJoo 

able Member is referring, but I can say that it is not a fact that the Gov· 
ernment of India's representatives at any stage agreed not to raise this 
question. 

IMPoRT 0., Su.vu DOli 1:Iu.B. 
89. ..,. E. 0 •. lfeogy: Will the Honourable the Finance Member please 

state: 
(a) whether it is 11 fact that the O:overrunent of India have arranged to 

import BOO tons of silver from Iran through an ·arrallgementwith the Iran 
National Bank;' . 

(b) wheth-er it is a fact that the import of this silver has been financed by 
the British and United States ~  America Governments whereby the British 
·and the United StateR of America Governments have offered gold to Persia 
in exchange for the SlIver released for India; 

(c) the condition's on which this Rilver nas been imported by the ·.Government 
. of India; and 

(d) wh'ether t,he Government of India- have paid for these imports in sterling; 
if so, at wha.t rate this silver has been paid for, or whether the profit !nargin 
between the price .:it which· the ~i er hail been acquired and the price at which 
it has b~e  offered in the Indian market is accruing to t.he Iran National. Bank, ; 
or the British or United St,ates of America Governments or to the Govern-
ment of India ·.>r the Reserve Bank of India? 

· The HonOurable Sir Jeremy BalsmlD: (8) Yes. . 
: (b) 'rhe transaction was a straightforward purchase on the part of the 
! ,Government of India. . 

(c) Import was made by outright purchase by the Government of India.· 
I regret that I am not prepared to furnish· any further detailil. 

(d) Payment for the silver was made in rupees. The remaining portiona 
~ of the question do not therefore arise. ,. . 

90 •• JIr. E. 
state: 

IMPORT 01' Sn.VBa.. Ul!l'Dlm LBASB-LBND.· 
O. lfeOD: Will the Honourable the Finance Member pie sse 

· (a) whether it is a fact that the Government of India have arranged ~ 
import about 100 million ounces of silver under Lease-Lend; 

(b) whether the Government of India have undertaken to repay ,ounce per 
ounce the silver 80 acquired ·from the United States of America; 

(c) whether' the silver so acquired is meant purely for finance purposes or 
for snle in the Indian market; and '-

(d) at what price this flilver has been accounted for in the Lesse-Lend 
acc(Junts of the United States of America so 8S to debit the vulue of silver 
imported into India, and at what price this silver will be sold in the Indian 
lY4arket? 

The Honoura.ble Sir Jeremy Raisman: (a), (b) and (c). The attention of 
he Honourable Member is invited to the Press Communiques dated the l/S,h 

.. une and 11th Jufy, issued on this subjecl · -
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(d) The ql1eation of accoUnting for the price of the silver does not· anse 1\3 

no payment is to be made and the silver itself is to be returned ounce for ounce. 
~ i regards the last part of part (d) I regret that I am unable to supply any 
irlformation. . 

YnUBOIAL BUBDlDN ON htDIA DUB TO b"OBBASlII IN EMOLUXBNTs:roB BBl'l'ISlI 
TBoops SBBVINO IN TlIB EAST. 

91. ·1Ir. X: O. N8OIf: Will the Honourable the FiIianee Member be pleased 
~~  . 

(a) what additional burden would be thrown on Indiari exchequer as a llsult 
()f increases in the emoluments allowed to British troops. serving in t!J.e East 
in the recent past; 

(b) whether the aforesaid increases in emoluments w'ould be governed by 
t.he terms of the agreement between His Majesty's e me ~ and the Gov-
t'nnnent of Inma regarding the allocation of Defence expenditure; ahd 

(c) what effect tbitl aelditional obligation of the Indian exchequer is likely 
to have on the sterling balance to the credit of India in England? . 

The BonourableSlr Jeremy Ba1sman: The matter is under consideration 
in consultation with His Majesty's GoveI'nment. 

-rm,Uoux. Bl7BDBN ON INDIA DO TO lNoDASB II{ EMOLuxBnB "DB BBlTISH 
TROops SBBVING III 'l'JPD EAsT_ 

92 .• 111'. K; O. Neol7: Will the War 8ecretary be pleased to state: 
. (a) what increases in the emoluments in the recent past have been. sanc-

. (ioned for the British. troopg serving in the East; 
(b) to what extent these increased emoluments will constitute a charge on 

lildian revenues; 
- (c) the difference hetween the emoluments 01 a British soldier serving in 

India arid of an Indian soldier; and 
(d) with what objects the forthcoming visit. of the Eart of M,Unsier is being' 

undertaken, and in what mRnner his. visit is likely to aftect ~ revenues 9,£ 
India b~  way ~ further jIll·reased charges 011 account of British soldiers 
stBti9ned in India and iu the' East? . 

lIr. O. II. Trivedi: (a) A copy of the ~ e .paper issued by His }4ajesty's 
Government 0::'\. thEl subject is placed on the' table. . . 

(b) The matter is under consi'deration in consult.otioll with His Majestv's 
Government.' • 

. (c) A statement comparing the emoluments of typical ranks of Britisb and 
Indian soldiers ill placed on the table. . . 

. (d) The Earl of Munster is investigating the arrangements for the weifslIe, 
e!ltertain!nent and ~me i ie  in general for the armed forces. . I am unable to 
anticipate the. resuUs of !Iis mission. 

WAite Paper . 
.Addi'ional Fi1llint:ial Beftefiu for member, 01 tAe Foreu vitA proZOJIfei .. ,viee durl.., tA. 

rwe,en' war emil in re'fltct 01 .. met ift tAe Far Eut. 
1. His ~ e . Govel'DJllent consider tbat with tbe increuee in the pay ~  aUowancel I)f 

Rlembel'l of the Forces and their families announced is tbe Wbite Paper (Command 6521) of 
April; 1944, the general proviiion made for .erving. per80nnel waa brought up to a ·satialact.ory 
level. Recently, however, they bave been giving conlideration to the pOllit,ion of tbOll 
member. of the Force. who bav!! already rendered prolonged I8rvice during the pt'e8ent wat', 
.nd of those who will undertake lernce in the Far East. Tbe war againllt the Azil Powera' 
wili be one continuous effort until the last of the enemiel ia defeated, and many men will be 
Tequired to continue their aervice 'either in Europe or in tbe war againlt Japan. His Majesty'. 
GOvemment have accordingly decided to introduce, ... a war measure, a acbeme of .peeial 
financial benefits in respect of prolonged lIervice during the present war and also in rellpect 
·of service in the Far Eastem theatre of war. 
. rr e~e heneflts, which wiJI. not be taken into aacolmt for the PUI'f'CIII of. contriliutory or 

~ m.  al1ot"!ents for Family or e e ~ . AllnwaJlce. fall i ~ t"'Q part. :-
. ~  Incre1nenti of pa,. known 81 War Bel'VlC8 Incrementa. for oftlceN and men of &be 

Royal Navy, Armv and R. A. P .. in receiptofl14rif,iA ~; i ; IndiMi raW of pay, wllo 
\aYe rivea a eonaideraMe period .of Hl'Vice durin I the preljllli war. . 

• 
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(ii) ~ i i  pay, to be known ~ J~ ~ e C~ i  Pay, fQr thCllle oft,icer. ~ .. 

who .erved· in t.he FlY' Eastern tdleatre.' . 
2. War Service Jncrement,.-Theae incrementa will be given to aU rat?nas,. and other ranu 

and to all officer. below the rank of Rear' Admiral, Major General, or Air Vice Marahal, who 
have completed, or who subsequently complete, three year. man's service from and ~ i , 
the 3rd September, '1939. They will take effect from t.he 3rd September, 1944, and wlll be at. 
the following ratea :- ' . 

7,. a week for ratings below Petty Officer and other ranka below Sergeant, after compleUOD 
of t.hree year.' war lervice, wit.h an addit.ional 38. 64. a week for each .ubaequent year'. war 
aervice. 

10.. 6d. a week for Petty Officer. and Chief Petty Officers, Royal Navy, Sergeant. Uld 
higher N. C. 0., and Warrant Officer. of th' Army and R. A. F. after th:r- yean' "ar 
lervice, with an additional 3t. 6d. a week for ,each .ubaequent year'. war aernce. 

151. Gil. a week for officer. below Lieutenant. Commander, MajOl' and Squadron Leade, 
after three yean' war aervice, wit.h an additional 6.. 3d. a week for each lubl8CJuant. year-. 
war .ervice.' 

21,. a week for Lieutenant Commanders, Majora' and Sqlqldron LAdera- and aboTe (bai 
not oftlce1'l of or above the rank of Rear Admiral, 'Major General or Air Vice MarahaI) ~r 
~ years' war service,. with an additional 7,. a week for Iaeb labaequept year'. war lerrice. 

Women Dlembel'l of the Forcee will receive theae increment. at. t.wo-thirda of the appro-
priate men's rates. 

3. Japane,e Oampaign Pay.-{)fticer. and men of the Royal Navy, the Army and th. 
R. A. F. serving in the Far East, and in receipt of pay under the British Pay Code, will be 
l[ranted Japlml'Re C&mpaign Pay at the following weekly ratN, with eBeet from the 1" 

~mber, 1944:- ' 

HE'll below Leading Rafina and CoJPOtaI 
Leeiling Ratings and;.'!Corporala 
p,tty Offi08I"11 and Sergeantit 
Chief Petty Officera, Staff" and Flight ~  

Warrant Offioera, OJaasI and C1". n . 

. , 

Officers up to and including Lieutenant.,·Royal Navy, Captain and 
Flight Lieutenant . •• • • . • 

,. d. 
7 0 
8 II 

10 II 
11 a 
14 0 

21 0 
',- m~ C mm er , Majo1'l and Squadron Leadel"ll 

Commanders, Lieutenant-Colonels and Wing C mm~ er  
36 0 j 

Catains, Royal Navy, ~ e  and Brigadiers, Group CaptaiDi and 
'Uo Commodores. . . • . • • • . Cl3' 0 

Flag Officers, GerleraJ Oflicera and Air Vice Marshals and above • 77 0 
. ~e.e .C m ~ Pay will be payable irresPective of the e~  of aervice rendenli, 

and Will be In addition to &Oy War Service Incramenta admillBible under paragraph 2 &bOTe. 
4. iJapanese Campaign Pay at the rates .ahowo" above will ~ be gtaDted to D.Wl ~~ 

commll81Oned rank and·, to oftice1'l up to and including the rank of Captain and ),l1glii 
Lieutenant in recr:ipt of pay under the Indian Pa, Code. It will not be . i~ to office" ~ 
rank of Major and Squadron Leadei and' above In receipt. of pay under the IndiAn Pay C ~ 

,in view of the lubstantial advantages which theI re ei~e under thM Code. ' 
6. ~ me  membe1'l of the ~ will' receive Japuieee Campaign Pay at two-thirdJ of ,~ 

approprllte ~  ra..." 
6. Far Eallt, . ~e.  baa .i1O been decided to introduce, with .. eat fnm, W ! November, 1944, for aU officen and men of 'the Army and R. A. F .• erving in t.he Far Ea.t, 

, who !"re in receipt ~  pay upder the l!ritish Pay C ~e, a tn-free aUo"Mce to ~e the place 
f, of, ;Field and Colonial Allowance. Thl. allowance will b.e known as Far ltut ~ e ~, 
~ will be at the ratA'.a ShOWD below. Far East Allowance will alao be IfaDted to officerl aDd me 
t' of the Boyal Na'1 erring ashore in the Far East, except wheNpt'UTi8icm for the graa' Of • 
~ , Naval CCIlonial A,llowaDce is 'already inexiatence.. ',.." " '. ' 

R.ankl below Petty Oflicerand Serrant 
Petty Oftloera and Serpante 
Chief Petty Omoara, Staff" and Flight Sergeant. 
W rr~  Oftioen, CJa.aI n 
Warrant Cfficera, eta. I 
ADOflioen 

, 
'. 

- . . 

WeekJJ" 
,. tI. 
J 4 
~ • 
4 1 
6 10 
II , 

11 0 
7. Women membe1'l of the Porcel 'will be granted Far Eas' Allow8oIl'Oe at. the __ ,... .. 

en. 
S. The' effect of theee ad,ditiotial IMufit.s, including Far East AlloW811C8 wbere drawa, it 
1m Ua the i ! ~ .,aaapIN (A,rmy rateJ are q1lO\ed for ~  :-. . - - . . 
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f'eIoI ~ ... .... pW 01 oJfl-. mid _ 0"" llteir 10".,"". 'I'IM r"'- quolell 

oM me" pow WMer ,1M BrlI .. A POIl-Oodt. 
reler eo ojftoer. 

Unmarried. Karried, wife and 2 children. 

Presen\. Future. Pl'888nt. Future. 

At home. At home. Far East. At home. At home. Far Ean . 

• 
I. •• d. I. .. d. .1. •• d. I. .. tl. , .. el • I. •• tl. 

Private, Cl. I, 3 )'1'11. war 13 3 2 o· 3 2 8 ., '-- , 8 '11 8 6- 0 10 
.an-ioe. 

Private CI. I, 6 )'1'8. war 1 13 3 2 ., 3 2 16 ., , , 8 , 18 8 5 ., 10 
l8l'Vioe. 

8ergt.. 3 )'1'11. war aemoe J 9.,'0 2 19 8 3 13 8 , 18, 0 5 8 8 8 2 8 
er~.. 6 )'1'11. war aemoe 212 8 3 10 0 , 40.0 5 1 8 5 19 0 6 13 0 

Lt., 3 r ~ war aervioe . '11 0 6 8 9 ., 8 9 8 , 6 9 0 3 11 2 3 
Lt.., 5 yrs. war aervice 6 1 II 6 ., 9 8 9 9 8 Iii 0 10 1 3 12 3 3 
Capt., 3 yrs. war ~ e 6 16 II 1111 3 8 13 3 9 2 0 817 9 11 19 9 
Capt., 11 yrs. war 88t'Vlce 6 15 8 ., 1 8 9 3 9 9 2 0 10 8 3 12 10 3 
Kajar 3 yrs. war servioe 9 19 6 11 0 II 13 16 e 12 15 6 13 16 II 16 12 8 
Kajar 5 yrs. war service 9 19 6 11 l' 8 l' 10 8 12 15 6 14 10 6 17 6 8 

In the above table no account is taken of items provided in kind or allowances gro.nted in 
lieu thereof. 

9. In the &8IIe88IIlent of War Servic') Grants, the War Service Incrementa and Japane88 
Campaign Pay now approved will be taken into cOI1llideration broadly on the preaent basis, and 
any neC888&ry adjustments in existing awards will be made aB and when individual CaB8Il are 
reviewed.. . 

10. The coat of the above i ~ is estimated to be not 1_ than £100 million a year. 

BIaIefM'" compaftftg 'M etIIOlYme .... oJ Bri ... ,. and IItIItcm .oWi6r. oJ.A. _·woo-" cloee ... , . 

Britieh Other Ranlu aerring in India ( •.•• out· 
mde Vteir own countl7). 

Indian soldian serving outside India. 

Rank. 

Privu.-
Private (after. years' servi .. ) 

. ~ omee-
Corporal . 
Serpent . 

Warrant 0fIl081'lt-
ClUB II (Sub.Conductor) 
rn.. I (Conductor» 

Emoluments 
permensem.· 

RII. A. P. 

Rank. 

ri ~ 
118 12 0 Sepoy (after • y_' 118t'. 

nee). 
. mmi ~ om_. 

1'1 9 0 Naik 
171 . 1 0 Bavildat' . . . • 

Vioeroy's commilsioned olft· -

Emolument. 
per men.em. t 

RII. A. P. 

" • 0 

58 0 G 
83 0 0 

if. comparable ranD in' the 
BritiBh Army • 

1112 Ii 0iNO ~ b e ranD in the 
307 15 0 Indian Army. 

Jemadar • • • 108-5-138 
Subedar . IS3-10-228. 

• Includes proftoiency pay .and poet.war credit.. IIarriap aIlowanee baa not been taken 
ink) account. .. . 

This is admis8ible to married British Other Ranb ' .. the followins rates I-

For wife • . 
For wife + 1 chill\. 
For wife +.2 children. 
For wife + S children 
Each additional child. . . • • . . . . 

t Includ8ll Proficiency Pay, Deferred Pay. Ballo and Expatriation AIIowanoe. 

DftJnnJs BJDT·BUBD, JI'l'O. 

Rs. 
30 
Be 

138 
181 
'5 

81. 8111. ]t. O. Xeog: Will·the Honourable the Home Member be pleased 
to state: . . 

<a> the total number of detenus who have been released 8S 8 result of t,he 
i .m ~  review. provided ·for in the Detention Ordinance: 
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(b) in how many such cases restricth'e orders have been issued or re-arreab 

and detention eftected again; " 
(0) the total number o,f detenus now in detention in each province, and. 

whether the process of review has been applied to all these cases; and 
(d) whether it is II fact that in some cases detenus who were furnished with 

the grounds for their detention were refused facilities for securing legal assist-
ance for the preparation of their. defence? 

- ft, Honourable Sir :rrancia Mudie: (a) and (b). I have no detailed informa-
tion in respect Of persons detained under the orders 6f Provincial Governmentd 
but as stated in my reply to Question No. 68, 5,068 persons have been re ~ e  
.uice the beginning -of this year. As regards those. detained under the orders or 
at the instance of the Central Government and the Chief Commissioners the 
number released between January 1st and October 15th ~  57. ,None of these 

-has been re-arrested or re-detained. The movements of some of them have 
been restricted. Accurate information is not available ad to the number of such 
persons, but it is between 25 and 30. ' ' . 

(c) I lay on the table a statement showing the position on 1st September, 
1944. Later figures are not yet available. It must be remembered that the 
figures include, ~ large number of er ~  ~  ha,:e b~e  e i ~  for. reasons 
other than polItlcal. The process ~ reVlew IS applied' 10 all Provmces In eases 
where detention is under Ordinance No. III of 1944. This is clearly laid down 
in section 9 of the Ordinance. ' 

(d) The Honourable Member is referred to· my reply to question No. 70. 

BIGkmMI.1aottMtg ., .. _",ber o/per""" uftdergOtng ~i  on 1., Beplcntber, 1911. 

Madras . 
Bombay 
e ~ . . 

United ProvincN 
Punjab. 
Eihar • . . . 
'Central Proyinoes and Ber.r 
Alaam. , . . • 
North-Wea Frontier Province . 
Oru.. . 
'Bind 
Coor, •. 
Delhi • . 
Ajmer-Kenrara 

. i ~ • 

, . . , 
315 
34.3 

1,281 
712 
107 
324, 
136 
166 

61 
117 

1,861 • •• 11 • • 'I 

Total 6,186 

UXUTI8I'A.OTOBY ~ J  01' '1'IDI Coln'BOL ON CA.PlTAL Isst1Jl. 

' \ 

N. ·Mr. :I.. B. "Gupta: (a) Will the Honourable the Finance Member 
be pleased to state how long it ia the intention of the Government of India 
to maintain the present control on oapital isaue? . 

(b) Is tpe Honourable Member aware that great disB«ection prevails aa to 
" the manner in which consent of the Govenlment is given to some applicants 

1# and refused to others? If so, will the Hono111'!1ble Member indicate the pre-
sent policy which is being pursued in ~ e disposal of applications for .)apital 
iBSue, aud lay on the table a statement of the nwnber of caR(,S in which eon-
sent was granted anti of those in which consent was refused? 

The HonOUrable Sir .Teremy Ralsman: (a) It is impossible to for('s,e precisely 
when the conditions which necessitated the establishment of control over 
capital issues will disappear. 

(b) The reply to the first part of the question is in the negative. The pre-
sent policy is indicated in the Press Notes of June 21st, 1948, July 10th, 1948, 
April 28th, 1944, and July 28th, 1944, copies of which are in the Library of tlle 

. House. The total numbers of cases in which consent had been given and re1used 
, up till the 24th October, 1944, 1&re: consents, 2,785; refusals, ~. 
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95. ·Ilr. B. B. Gupta: (at Will the Honourable the Finance ~embe  be 
pleased to state whether (;OD$l::llt is refused under the present . control of 
capital issues, to r~i er priv&te liu.ited companies also? 

lb) If the anEwcr to (a) above is in the .afliJ.w.ative, on what ground is such 
con,en t wi thbeld ? ~ 

'(c) Is there lUly other criterion by which applications are judged than that 
specified in the objects of the Ordinance und,er refereuce? 

'fhe 1l0ll0Ur&bl. Sir J.rem ~~  (8) Ooos,ellt for the issue Qf c,apital bl 
private limited C m ~e  (not ~ eirre ~ i  is ~ .J  and may be 
refused. 

- (b) Generally e~, . ~~ ze,asons re ~  to in tl!.e ~ Notes quoted 
in my reply to the . ~b e MeDl:ber's q\,lestioJ;l No. a4. . 

(c) ~  is exercised #ot under an Ordinance but under a ~ e made under 
Defence. of i~ A,ct. The criteria applied are those referred to in sectiop 
i(1) of that Act; 

bDU'S STBBLIlfQ BALAlfOBS. 
86. ·.r. B. :a. (lupy.: Will the Honourable the Finance Member 

bc' pleased to state the latest amount of India's st.erling baiance, and what. 
amount; thereo1 is at present beld in the Post·war Reconstruction FUIld? !:Le 
there other proposals pending at tbe moment for the utilisation of the balaDCc1, 
amd, if so, what are they? 

The IlClllourable Sir .Jeremy Batsman: The sterling balances stood on the 
13th October 1944 at Rs. 1,149 crores. The entire amount is held in the 
Is.me and Banking Departments of the Reserve Bank of India and no portiqD 
is separately held in a Post-War Reconstruction' Fund. The question of the 
utilisation of these balances will, it is expected, form the subject ofdiscu8si,on 
between the Government of India and of the United Kingdom. 

PBoPAG.&ImA BY MmoJIIBS OJ' THB VlCEBOY'S COtrNOD... 

97 •• J[r. E. S. _Gupta: (It) Will the Honourable the Home Member please 
atate if it is not a fact that the members of the Viceroy's Oouncil tour b ~ 
India at the public expense? 

(b) ~re they ,mowed to carry on propagallda-,-personal and party? . 
(c) !:Le the ~r me  of India aware that Dr. Ambedkar carried on 

propaganda for the Scheduled Oaste Federation? ' 
(d) Is it not a fact ,tha\ Dr. Ambedkar started the propaganda that sche-

duled castes fOnD a separate nation? If t4e answer is in the positive, is it the 
eollective apd considered o{>inion of the Government of Illdia? 

'l'he IlClll101lr&ble Sir rnacis Kudle: The qpestion' should have been addre.· 
.d to the .Honourable the Leader of the House. 

A'l"uOJ[ BY WAlL ~~  ~~. J · ~ • 
•• *1If. E. S.!upt&: (a) will ~e ~ r b e the Defence M.emher pleaee 

state if it is not a fact that severaJ peace,£ul citizens of Rajampet lost t.beir 
lives and limbs as the re ~  of an, attack by Wa, Teclutici"n,? 

(b) How man)' lost their ~ e  and limbs? Is e~ ~  compensation i~ . 
. to the suBeren? 

(e) What i.the action taken by. the er m~ b apiA.t the cuJ,prits? 
(d) Is there any police prosecution launched against any of the inma. 

of the War Technicians Institute Hostel? If so, what is the, result? 
(e) What are the precautions taken by the Government of India to .re ~  

such AAtoward . ~i ,  tbwe and· elsewhere? m 'Is it lilt a fact that the citizens were conducting a peaceful processiOA 
when the War Technicians in their uniforms and rm~  with sticks fell on 
the procassionists? 

Mr. o ••. TrJ,ve41, (a) and (f). Yes, Sir, an incident did take place .. It 
was in the na.ture <>f a not between members of the Mala clI.ate, who weN 
r i e,~  at the. Oivmil Oentre, Rajampet, and members of, the Boya and 
related castes, ... .ho ~  perfwmed a certain ,dance acoom.panied b,. OhiDdu 
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~ i ; considered plVvocative and insulting to ~ e Mala caste. There is, how-
ever, no report to the effect that stacks ~ere used. I wol.Wd add that rhe 
music was played in defiance of a lecal order prohibiting music without pre. 
vious notice to the civil authorities. . 

(b) One ;Boya resident of Rajampet was killed and ~ er Was injured. 
One trainee also was injured. ,As regards compensation, the matter is under 
correspondence.· . 

(c) and (d). Of the three culprits tried by the Bessionlf Judge'" Cuddapah, 
Qna was e ~ e  to death for murder, the second to .twelve months' rigol()us 
imprisonment, while. the third was acquitted. . 

. (e) All mi i~r  personnel are under orders to take special ~e that none 
of their acts violate religious customs and prejudices . 

• ACTION ON DIsOUSSIQn AT TlDI TOBAOOO Co:NJ'BBBNOB mltD AT CALCUTTA. 
99.· .Kr. AkhU 04andrl Datta: (a) Will the Honourable the Finance 

Member be pleased to state ~ decisions have been ·taken and whnt orders 
have been passed on the matters discussed at the Tobacco C ere ~ held at 
Calcutta on the 26th and 27th June, 1944? 

(b) Does the Honourable Member propose to consider the advisability·c:f 
·publishing or informing the All·India Biri and Tobacco Merchants :F«;lderution 
what changes have beeri introduced either in the letter or spirit of the Central 
Excise Hules relating to tobacco and in the working of the system, in the 
light of the discHssions at the Tobacco C erim~e for the' guidance of. dealers 
in tobacco? 

. 'J:'he Honourable Sir Jeremy Ballman: (a) The various proposals put Iorwl\l'd 
at ·tbe Conference were carefully studied by the C~ r  Excise' Deparlment. 
Some of these. m~ er  entailed detailed i e i~ i  but- except in t\\'o 
instances, where orders" will shortly be iSBued, appropriate orders have. been 
passed and a resume of the action taken has been sent to the All·India Biri 
and Tobacco Merchants' Federation. . . 

(b) The Federation haTe been i rm~  of the action taken. 
PRINTING PIq,SSBS 00lO'l80ATBD AND NBWSPA.PBBS SUPPBBSSBD. 

100. *Mr. Ba1!ri Dutt Panda: Will the Honourable the Fllme Member be 
pleased to state: . 

(a) the number of printing presses confiscatetl and locked. up by police ~  
national newspapers suppressed by the Central and Provincial ~r me  
throughout India during the so-called 'rebellion' of 1942; 
.. (b) how many newspapers have not been given permission to restart; and 

(c) how many printing Presses have been released since then, and how 
many are still- locked up? . 

'1"he BOIIlOurable Slr:rrancJa .uelle: The aBswer so far as the Central Gov-
ernment and Chief C ~mi i er  Provinces are concemed is: 
. (a) One printing press was ~ i e · and locked up by the police In 

January, 1948. No newspapers were suppreesed . 
. (b) Does not arise.' . 

(c) The oIre press referred to in part (a) WBsreleased in October 1948. None 
i. IItill locked up. '.. 

. ~  01' DBLBI Dnmros. 
101. ·Sardar JlaDgal Singh: Will- the ·Honourable the Home Member' please 

state: . 
. (tl) whether the a.ttention of the Govemmeni has "been drawn to the 

grievances of the Delhi e~  as published in an A.P.I. report which 
appeared in ~ e Tribune, dated the 16th July, 1944, in the "form of an inter-
view given by Mr. Ramlal Verma, .Editor, the daily Tei, Delhi, on his release 

. from detention;. . . 
(b) whether the Government hRve 100ked into tbe nlleQ'ations made therein 

·particularly- about the medical arrangements at the Ferozepur Camp Jail 
. Hosllitnl and about the, facts that there. are' frequent complaints regardinll' the 

inadequacy of necessary medicines and the indifferent attit.ude . of the Medfoal 
Officer; . , 1'3 j 
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(c) if it'is a fact that the Camp Jail is situated at a very low level, and 

there being no proper drainage system, malaria is rampant in ,the rai,ny season, ' 
as the camp be }omes a vast, breeding ground for mosquitoes; 

(d) if it is a fact thl,t there are no bathrooms, and the detenus have to take 
~ eir bath in the open even in winter; and 

'er that the common ~e ensures no privacy ~  is "quite insanitary? 
The Honourable Sir I'ra.uc1s KudJe: Govenmrent have seen the repol't 

referred. The administration of jails is a provincial matter. ' 

.~  OJ' DBLBINBWSPAPDS 'TO pBim DBTUll:S AT FBBoZIIPUB. 
101. ·SardIr IlaDgBl 8lDgll: Will the Honourable the Home Member please 

state as to why no Delhi newspapers except the Bt4t6iman are allowed to the 
Delhi detenus' at Ferozepur when there is no b&r' to 8lIch papers ,being sup. 
plied to them while iIley remai'n in the Delhi District Jail? 

TheBca.oarable Sir :rr&DcIa Kudla: The newspapers' allowed to persollil 
detained in the Ferozepur Jail is a matter ,for ,the Punjab Government Iln.! t.he 
conditions of detention there are regulated by the Punjab Security Prisoners 
Rules, 1944. 

RJIOlIK'r RaDlCl'IO.S ON- LIrrnBs 0.1' DBLlII DftD'US IN TIDII PuNJAB. 
103. ·~ r r 1IaD&al SlDp:,(a) 'Will the r b ~ the Home Member 

please state ~ er any protest has been lodged by the Delhi detenus agaihl4t 
the restrictions recently imposed on the writing of letters, according to which ' 
a letter has to be confined to 20 lines of a prescribed printed form, and all the 
names ~  in the course of the letter irrespective of their context have 
to be properly annotated? 

• (b) Do Govern,ment propose to withdraw the new restrictions which have 
Dot been imposed anywhere except the Punjab?, 

The Honourable Sir WraDcta Mudie: (a) No such protest has been received 
by the Central Government. 

(b) No. , 
DESIRABILITY OF TBANSnBRING DELHI DETBNUS TO DELHI DISTRICT JAIL. 

UK. *Sardar Kangal i ~  (a) Will the Honourable the Home Member 
please state whether it is a fact that the number of ,the Delhi detenus now 
lodged in th.9 Ferozepur Camp Jail has fallen below twenty? If so', why 
eRn they not be accommodated in the Delhi District Jail? 

(b) In view of the fact that· the. relati,!es of ~ e~~m  who are. mostly 
females. have to suffer great hardships whl!e travelhng 1D crowded trams and 
also because of their pecuniary difficulties, mOt!t. of them are not able to avail 
of their rights to i ~r ie  twice a month, do Government propose to cOI;lsi. 
der the desirability' of transferring t,he Delhi detehus to the Delhi District Jail? 

The H01lOurabla Sir I'r&DCIs .uate: (a) and (b). The number of Delhi detenus 
now lodged in the Ferozepur Camp Jail is about twenty. All regards the possi. 
bility of accommodating them in the Delhi District Jail the attention of the 

.... Honourable Member is drawn to the answer to his question ~ . 881 on .MArch 
7th, 1944 .. 

ft • ., .p 

UN STARRED QUESTIONS AND ANSWERS 
BaoAlXlA8'1'llfG LICJDOBfI. 

~ 28. Mr. Lald1&Dd ,avalra1: ~  the Honourable Member for Information 
and Broadcasting be pleased to state: ' 

(a) the total number of broadcasting Ucenoes on August 1, 1944; 
(b) the tOtal number of such'licences in (i) Bombay Presidency, (ii) Bihar, 

(ili') North We&tern Frontier Province, (iv) Punjab, and (v) Sind including 
l,thaiJipur State; and 



... 
. ~ ~  AND AN8WBRS in 

(c) the ~ rme.  range of medium wave radio stations of Lahore, Peshawar, 
Lucknow, and Trichinopoly during mid-day, and th.e number of Broadcasting 
llcence-holders which each such station serves? 

The Honourable Sir Sultan Ahmed: (a) 1,87,171. 
(b) (i) 43,283; (ii) 1,059; (iii) 6,514; .(iv) ~,~ ; and .(v) 4,?52 ~e J i i 

",Khairpur and other indian .States. RadIO receIvmg sets III Indian Sta,tes ure 
licenced by the respective S.tate authorities and the Government of IndIa have, 
no inlormation in regard to these sets). 
. (c) The range of broadcasting stations varies with the differoot e ~ ~  of 
the year. Roughly speaking, the reliable range of the 5 k.w .. m. . ~ Iii 
Lahore, Lueknow and Trichinopoly during mid-day may be said to be 60.mIles. 
Peshawar with a 10 k.w. medium wave transmitter. can be heard upt,o .a. ~ ~e 
of 80 miles. It is not possible to give figures of" license holders reSIding WIthin 
the reliable range of the respective transmitters.' . 

Pt1JKIIusIl 01' VEG&TABLlIIS, DAlBY PlWDUO'.rS, BTO. I'OB F.wHTING FOBoas 
" ST.a.TIOllBD DI' BUGu.. , '. 

M. _t. K. O. lfeogy: (a) Will the War Secretar.ybe pleased to refer. to m,' 
starred question No. 292 of the 18th November, 1948, and the ~  gIven by 
bim thereto and state whether the' following conditions, namely, (1) the ~ em 
vf purchase: (ii) the methqds of control over prieel, (iii) consultati?n WIth t?e. 
civil authorities in regard to local stocks and the priceS' to he paId,. and' (l'Y) 
making the anny to a large extent self-supporlini as regards potatoes and ~  
vegetables, indicated by him, have applied an along equa-lly to the fightmg 
forces of various nationalities stationed in Bengal? If su, who were the excep-
tions, and for whitt reaaoujP 

-::-. . 
(b) What has ~ee  the average cost of the purchases of vegetables, dairy .pro-

ducts, fish, eggs, poultry and meat,. made locally for the armed forcf's',of all 
nationalitiflB etatioMn in Bengal during the PaRt few months for whicli statistics 
may bea·va.illlble? 

(c) Will the Honourable Member be pleased to place on the table ~  state-
ment matle by any Audit OflicBl" or other responsible officials,' indicating th13 
nature of control exercised in the matter of local purchases of various foodstuff!!! 
indicated a.nove, 6S prnmisf'g by him in rewy to my question referred to in (a) 
'lbove? . , . 

(d) .Wi!l the Honomable Member be~ e e  to make enquiries in respect-I)f 
each dIstrIct of Bengal and state whether special local purchase officer, referrsd 
to by. ~im in h!B. re~  to -my above-mentioned question, did actually consult 
the CIVIl r ~e  In regard to local purchsS'Cs of vegetables and dairy ~ 
ducts and the prIces to be paid. therefor 'and, if so in which months of 1943 
and 1944 did these eoosultations take plac& in the' case of each district and with what result? . ,. . 

Mr. 0: M. Trivedl: ~  Yes, Sir, the conditions 6{lumerated by the .Honour-
~b e Member. ha.ve applJed all along to the fighting forces of all nationa:lities 
m Bengal, WIth 'one e~  in :respeet of ~r i  fresh supplies purchased by 
or f?r U.S.A.. Forces prIor to the mtroductlOn of· the p1'esent 8ITangements. 
UntIl about August 1943, the U.S.A. Authorities were making their own arrange-
ments for lIheop.u.r.I;\Qase offresh Bup.plies nnd fixed their oWn rates. Toe reason 
for this procedure was that their scalA of rations and specifications differed fram 
those laid downwr British Troops. In August 1948, ·however,.an agreement 
was reached whereby the American&l1thorities ~.ee  to aooept .fresh supplies,· 
with certain exceptions, under normal R.I.,A.S.C. contract arrangements. In 
the case of the exceptions, the chief of which were, Iruit and vegetables, owing 
to a wide i er e ~e ~e ee  American and British specifications, it ~  agreed 
that the American authorities should be allowed to make e ~ e contracts 
.ubjec! to prior ~  of ~  ·and coBditions by 'the General r e~ 
(Il1dia.). SiJtee 'iiteLsii ·of{)ot0ber. 19M, however,.allhes}I .supplies forthf' 
n.S.A. r ,~  in Bengal are bei7lll.il!'ovJ.ded .undw;nor:m.l .army C ~ . _ 
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(b) I fegret thatmformation for the past few monthii is not available but 

the average contrl!ot rates for 1948-44 were as ~ , , 
Artiolee Per Rate. 

~ k ~ -u.tou, 10 I IbL 'iO' 0 0 
Beer . • 100 lbe. 86 0 0 
P,*t0e8 100 ~ 19 -0 0 
Oniou • • 100 Ib&. 16 0 0 
Veptablee, tte.h • 100 Ib&. ., . 0 0 
.Ell' . • 100 NO&. 10 0 Q 
Oliokeaa • • lb. 1 " 0 
1i'ie8b Milk. . • lb. 0 6 0 
~. Ib. • " 0 

" (c). No such statement appears to have been-made but the proceclure followed 
- 18 that r~  for local Pll!'chase are sanctioned by authorities of ranks com-
me ~ r e ~  the amounts mvolved and ilhat except in cases of a minor nature 

.specl1ied pnor concurrence of financial authorities is obtained. , Since February 
1944, all Local Purchase of ioodstuffs for Defence Services is beipg. co-ordinated -
and ~ ~ e  by Command Co-ordination Committees which consist of repre-
sentatlves of the Command, the J<'ood'Department and the ProvinciI!J. Govern-
ment and which have sub-committees constituted on similar lines at eacb 
military station or convenieqt group cif stations in the Command. 

(d) It is normal army procedure, observed invariably, to consult the civil 
authorities in regard to prices before making any coptract. I regret, however, 
.that detailed information regarding these consultations is not available as no 
record 0' them is, kept. 

POSITION RB' DOLLABB AND DOLLAB SBOUB.ITDDS. 
16. 1Ir. E. O. lf8OO': Will the Honourable the Finance,:M;ember please 

make a statement indicating-
(a) the total amount of dollal'l and dollar eeouritiel requisitioned by the 

'. Government of India at the outbreak of Wa'r under the Dollar Requisitioning 
Order; 

(b) the amount. of trade balanoe bef;ween India and the United States of 
America from the outbreak of war to the prelent day, year by year; 

(c) the accretion of dollars to this country I\S a result of expenditure under-
linken by Amllrican forces in India and other United States of America e~ i
ture in this country; and 

(d) the total amount of doUars contributed by tais country to the Empire 
Dollar Pool? . . 

TIle Hcmoarable Sir Jeremy ltalmDan (8) and (c). I regret that I cannot 
give this infonnation a6 its ~ i i · ~  be Contrary to. the .,public . i er~ . 

(b) The balance of trade m me~ e between IndIa and the Umted 
States of America aTe· shown in the accounts relating to ~e Sea-bome Trade 
and Navigation of British India which are published every month .. 

. (d) ~ r e information is not available and in any case could· not be 
published without -det.ri!Dent to public interest. . 

.. DOLLABS AV"-ILABLII IN m EID"IILw Dou.n POOL. 
- H. 1Ir. 1[. O. 1(6011: Will the r b ~ the Finance Member please 

, state: . 
(a) the amount of dollars available at present in the Empire Dollar Pool: 

'and -._ 
(b) the amount of dollars that were available in "the m ir~ Dollar e ~ 

the years 1941, 1942 and 1M3, separately? - • 
The Honourable Sir Jeremy ltaIama.n: The Government of India are not 

in possession ol information BRked for. 
UTILlZA.TION OJ' DoLLlB8 m -TJI]I EMPmlII DOLLAB POOL. 

1'1. _l. E. O. lfeogy: (a) Will the Honorlrable the Finance Membet please 
1I.tewhether the Government of India posSess exact information a8 to how 
Ulese dollars in the Empire Dollar Pool are.used? 



8HORT NOTICH QUB8TION AND ANSW.. • ~  

(b) 'what, is the total amount of dollarll made available from the ,Empire 
Dollar Pool to ,India, United Kingdom and other Empire countries" aeparatel,Y, 
in ,the years 1941, 1942, 1948 and 1944? _ 

(c) Has any portion of the .~  in the Empire Dollar Pool been utilised 
, or e rm k~  for redeeming J ~r se.curities which have been pledged by the 

United Kingdom Governmant with the Reconstruction Finance Corporation 
, under the agreement between the United Kingdom and this Corporation' in 
~ , whereby· the United Kingdom eecured a loan of 425 million dollars 1 . 

(d) Has Jmy portion of these dollars been utilised by th& United Kingdom 
for imports from the United States of Ametica on private account? 
, (e) If the answer to (d) be in the affirmative, what is the azpount of doIlan 

lIO utilised, and did such imports consist of capital or consumers good. 1 
The Honourable Sir .Jeremy BailJIDu: (a) The dollars In ~e m~  

Empire Pool are used, for meeting ~ e i  import requirements of the sterling, 
area countries. 

(6) to (e). The Government of India have no jnformation. _ 
DnuTION l7lmlDB DJIJ'D'OB 01' Ilmu Rl7LJIS' 01' STAJ'I' Oli 8BAlmAlU. (DBLBI) 

~ i  RAILWAY. ' 
28. Mr. lluhammBd Alhar All: (a) Will the Honourable the Home Member 

please state if it is a fact that a large number of' the staff on the Shahdara 
(Delhi) Saharanpur Light· Railway ~ been detained under the Defence of 
India Act'Rulcs in the District Jail at Meel'1Jt amce November,19f8, -withau' 
trial 1 !flO, (i) when are they to be produeed.before a Court to stand their 
trial,. (ii) what are the reason.. for not completing the investigatiOllS' of the 
offences under the DefenGe of India Act Rules within a period of one year 1 . 

. (b) Did the Government of India ·refuse their trial by the Special rib !~ 
War Department? . 

Mr. C. Ii. Trivedi: (a) This is the concern of the Provincial Government. 
I regret I ·have no information on e b e ~ 

(b) No, Sir .. 

SHORT NOTICE QUESTION AND ANSWER. 
REMOVAL OF LARGE NUMBER OF TELEPHONBS F,ROK SUBSCRIBBRS. 

Sir P. 1:. James: Will the Secretary for Posts and Air please state: 
(a) how many e~e e  in .New Delhi have been removed in pursuance ot 

12 Noo. the warwng Issued by the Department of Posts and Air d . 
, October; 1 unng 

. (b) how many of these ~ e e . are being installed in the houses and 
prIvate rooms of Members of the Can-tral Legislature for the current session' 

. (c) the reason ~ th? removal of a large number ,of telephones from s:lba-
c.rl(,ers of long standmg m New Delhi' 

(d) if one of the reasons is the ~~e i  or supplying private telephones to 
a ~ e numl)er of Members of the Central Legislature for the duration of the 
SeSSion, whether th?se telephones will be restored to permanent subscrib.=il'S at 
the end of the SessIOn; , 

(e) when ~ new plant is expected; and 
(f) when the new 'plant srri:ves, whether those erm ~e  subscribers whose 

e ~ e  have been summarIly removed will be given priority in tile' distri-
bution of the available plant? 

Mr. W. H. Shoobert: (a) 65. 
. .(b) It is not possible to give 8 definite reply to this part of the question 
10 ItS ~e e  f?rnt as. telephones are not transferred as separate entities. Tho 
matter IS explalDed fl!rther in the !ep]y to the other parts. , 

(c). The lfew Delhi Telephone System has been overloa4ed for a long time 
. and t?e demand, for telephones ~~r ~ e  war purposes has now exceeded the 
capacity of the. system. In ~ It was necessary to provide approximately 
80 telepho?es 10 connection with the. present Session of the Ct>ntral Legisla-

. ture. It IB also known from experience ~  a further irreaistible demand 
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'Win be made be ~ the end of th'e pteseDt .cbld "fta_ther: A" ij W'II- im~ ib e 
.f.o expaAd the System in tbne, it was nece8l811 to cut off Ii Qettain number of 
~ b riber  and these were selected on the advice of the special eoD.U:ftittee which 
-had been appointed for "his purpose. Telephones Bre not 1'8quis!tionSd indivi-
-dually for pattiaular purposes 88 the Systemh3s ~ be troedted 81 8 wh. and, 
by obtaining relief in one area it is possible to give telephones in another .,eu. 

Cd) The necessity of providing telephones for M;embers of the Central Legis-
lature was taken into account 88 an immediate requirement but «»mpullory 

_ disconrteetion woUld b«ve been unnciidsble span &om this ctamlfl'ftd Mld Nquire-
ments as a lfhole will nb't permit re e ~eC irm Of the pePinllnent li"tJaoriben 
in question at the end df the Sessitm... _ 

(e) ~ of the new plant ba'8 slready blJf!ll'1 stiiptied 'and ~e  
have been made to instal it .as soon as it arrives. There is, howe'Yer, always 
the danger that consignments may be lost and in any eaee it is not poSsible to 
bring it into servfce before the end of April 1945, ·earliest. , 

(f) The permanent subscribers whose telephoneR have &elOl removed will bEl 
_ giwn priMM, irpmedi.., after lisman" havBig ,mal" J.Cigbt either fJom war 
Decessity or by virtue of e~  r.emanl1lt am earlier date. 
'. ir~ ••• .Tame.: May I ask my Honourable friend whether I w. ri ~ in 

:MariDg from hini tBat 1Jhe ~ of psrmaoenttelephones, i.e., 1Ie1epbous 
of .}ong.gtiaIKiimgl'ubscribera which .have been removed. WBS 65,aad the nWDber 

'<Of elep11ull'8s whioh the meeting of the Central Le«islature .volved wu 8()1 
1Ir ..... lI. ~ri  Tl$tI ie rre ~ Sir.· 
Sir P. •. I ... : I take it :t,hat the SO telephones which are being inst.Ued 

as -a result of the meeting ·of the Central Legislature are iempomry connec-
tions onl,. . 

Ill. W. B. Shoobert: That is also correct. The position is that Whenever 
fIDe Central Legislature meets we have this periodical demand for- telephone. 
and we make provision accordingly.. I might perhaps explain that at the 
present time the excess over our safe load in our local telephone exchanges 
here is 186. It is made up all·follows: 

89 is the ordmary excess whioh we bad befOJle, 
80 Connections have been given to the Honourable Members of the Legis-' 

Jature. 
Six very ~e  Government connections have been made. 

and 20 more are considered nece888ry at on08. 
. But I would add as reg..rdfJ the connections given to Honourable Member. 

of the Legislature, ~ they do not add very badly to the load which we have 
1.0 carry during busy hours, booause Honourable Members are generally occupied 
here or in another place during those busy hours and the telephones which 
they have are either at their place of business or at their residenclil, and thtlY 
use them in the evenings when we can risk the heavy load which is thus given. 

Sir ..... .Tam88: May I ask my Honourbale friend whether his Department 
bas ~ i ere  approaching the Presid.ents of the two Legislatures with B view 
to requesting them to ask the House Committees of both Houses to review t.he 
telephones which are installed for Honourable M.embers in order that ever:t 
possiBility of economy might be exercised by Honourable Members in that 
regard. • 

.r. W. B. Shoobert: The, reply to that question, Sir, is in the negative, 
because the Posts -and Telegraphs Department has always considered it bS, 
one of the primary obligations of the Department. to see that Honourablt> 
Members of the Legislature have every facility for communication. I have also 
already explained to the Honourable Member that these connections ¢veo to 
HonourBble Meml\ers of the Lemslature do not &mbarrass .us very i~er b , 

but if Honourable Members of the House think _ it necessary, I would be quite 
prepared to request the Director General of Posts and Telegraphs to consicler· 
eon suIting the Presidents of the _ two Housea as to whether connections _ could 
be eut down . 

.... BOIIIGIII'ab1e em e ~ No, ~. 



MOT10NS FOR. ADJOURNMF..NT 
I.r.J..ruAT*T UTBD OUT TO Ma .. &II CBUAli' AGARW4L ay TBB .DJILBJ ~ .  

1Ir. Pnll4eD'. (The HOllouru.ble Sir Abdur :Rahim): The first adjournment 
motion for today -is Motion No. 40 on the li6t by Mr. KailBsh Bihari Lllll 
regarding "the rel'engeful condu<:t of the Delhi Kotwuli e~i  hhndeujpug 
Mr. Ram .Charm Agarwal, a respectable citizen of Delhi and,making h.im ml.l'Ch 
on foot frOIn the kotwali to the jail and refusing him the use of a pillow while· 
allowing a wrapper. and a gadda and. keeping him without food £:>r a day and a 
half against the'declared policy and practice of .ilia Government with regard .to 
the treatmen) of political ri e~er . . . . 

I should like to. JinGW from the Honourable the Home Member what the 
faots of the ease are. - . . 

n.e BODOarable SIr ~ ... II JIDdle (Home Member): I have taken, Sir. 
sreat oare to get the- facta tlf trhe case. I got. a report INt night &om the Chief 
Commislloner which, ~ to insufficienoy of time, was nbt complete iu 
certain d;etails. I therefore saw this moming both the Additional er ~ 
tendent: Cil Police and an officer from the Kotwali • (Police Station). I ha"'V'e 
also verified some of the fJicts from the' Deputy Superintendent of Pollee 
(C.I.D.) and I have not the least doubt that the facts I"'8m going to plaw:le 
before the House are correct. . 

Mr. Ham CharaD Agiuwal was arrested on the 7th of October for breach of 
a restrictive order passed against,. him under Ordinance III of 1944. He was 
brought to the kotwali between 7 and 8 P.M. He 'wa'- given" special penni.;. 
sionto bring down 'his bedding. He had had his food befOl'e he arrl'ved at the 
kotwali. He left the kotwali about 10 A.M. next day (Sunday) 'and was tak'ln 
io the c!1tchery. He had tea hefore he left. . -

AnBOIlO1lI'abl& Kember: Khali Ohtl'l . . 
'1'4& Honourable Sir Prancil Kudl&: No. Roti bki diyd. 
He was not in police custody for a day and a half. He was there only ft r 

fourteen hours. There was no question. of the use ofa pillow being refullE:d 
. since he was allowed to bring hiB own beddin,. He,was also permitted to havR 
l00d. He was taken from the kotwali to the cutchery !>ll foot, handQuffed. 
From the cutchery ho Wo.s taken in a prison_an to the magistrate on duty, 
Being a Sunday the cutchery was not open. That magistrate who is the 
Treasury Officer lives in Tis Hazari.. As I said, Ham ChMan ..A.garwal .vas 
taken there along with the other prisoners in a prison. van. From there Uft 
wss remanded to the district jail. The original remand for one day <vas 

extended to three days and then he was let out on bail. So the only '-!uestion 
that arises is' about his removal on foot from the kotwali to the eutchery q.nd 
his being fettered and whether such action can be considered 8S revengeful. 
Honourable Members will understand that when the Police escort a prisoner 
from ooe place to another. , ... 

Xr. Preaident (The Honourable Sir Abdur Rahim): I just want to kIlllw 
what the facts of the case are. 
~e JloDourabl. ~ r Praneil ~ .  The facts are, Sir, that the handcuffing 

was In acco,rdtUlce WIth the Punjab .Government rules on the subject. . 
Mr. Pres!dent (The H0!l0urable Sir Abdur Rahim): On the facts stated by 

the Honourable Member I rule the motion. out of order. 

FAILURE 'TO MAKE ARRANOENENTS ]i'OR CARRYING Hu PILGRIM'S TO H£DJAZ 

~. iPI'811deD.t (The Honoura.ble. Sir. Abdur Rahim): The next adjournment 
portIOn IS one by Khan Buhadur Shaikh Fazl-i-Haq Piracha relatinlT to: "the 

i ~e of the G?vernment to make arrangements for the carryi;;'g of Raj 
PIlgnms to Hed]az who had already secured passaae ill accordance with the 
ire i~ , .r e  ~~ down by'the Govemment,Othereby cBusing great loss., 

hardship and 'mconvemence to a large number of pi!grims." 
. '''hat are the facts in this matter? 

!DulD Babadur k r . ~ . r ~  (North-West Punjab: Muha!o-
madan): The basis of the motion that I have giveQ notice of moving is 8 tele-
pm Bent by nan Bah80dur :traji Wajihuddin (aD ex·Member of thia HouS18 

(215 ) 
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[Khan Bahadur .Sheikh Ful-i-Haq Piracha.] 

, :md ~re i e  of. the Haj Pilgrim ProtQction League, Delhi) and ~  a state-
ment lSsued by .him on the 20th Oo.toOOr in tho Dawn whioh, if the Honour'lble 
~e President desires" I should .be .glad to read out for his information. ' 
. Kr. Preaident (The HonouraQle Sir Abdur nahim): What is the presed 
state. of things? llow many pilgrims have already embarked 'and how many yet 

"remam? 
Khan Bahaclur ShIUdl F&Il-l..J1aq P1racIIa: I' do not know the exact numb. 

of pilgrims, but there is the statement 'published in the Dawn of the 2ud of 
this month, in which jt is said that Mr. Gazdar, the Home Member to tile 
Government of Sind and Chairman of the POl't Haj Committee, in a state-
ment had said tliat .there are nearly 3000 pilgrims in the Raj oamp at Karachi. 
The ri ie~ have made provision for 2,245 pilgrims in the aecond batch but 
there are about 600 more who have paid ~ i their charges and are insisting to 
be included in the second batch and the Committee haa asked the Central 
'Government for. ~ m i  for them in that batch. Tbis is, Sir, abou' 
the second batch which is to leave or has left. But r ~ 'amongst tl;1e am 
batch there wel'e about 100 pilgrims who were not allowed to embark the 
pilgrim ship' that was leaving that da, .. Therefore, Sir, that makes ,ufticienl 
ground for the hQU88 to cODsidel' the motion I have moved. . 

1Ir. Prelident (The Honoufable Sir Abdur Rahim): Do 'OU mean to sa, 
that only one hundred .pilgrims have not been able, to obtain accommodation? 

][han, Blhadu Shaikh I'NM-Jlaq Pir&cba; In the first batch 10;) 'and in 
the second 600.- ' , 

,.he Konourable Dr ••• B. Khare (Member for Commonwealth Re!atioos): 
The facts so far: known are as follows. Owing to the .abnormal conditil)Il8 . 
re i~i  in war time our final decision to organise Raj sailings this year was 

unavoidably delayed. We could not therefore give longer notice. A party of 
about 16 pilgrims who had booked their passages was left behind, 8S the" 
could not arrive at the dock in time . 

. lIIr. President (The Honourable Sir Abdur Rahim): How many pilgrims? 
"l'he Bonourable Dr. B. B. Ehare: Sixteen. The boat was held up for the,D 

fol" about an hour but they an'i<ved too late. .The Honoul'able Membe-r men-
tioned a telegram from Khan. Bahadur Haji Wajthuddin. I got a telegram 
from him yesterday where he has expressed complete satisfaction with regard 
to the position and has no cpmplaints to make. Tickets could not also ItA 
issued to 200 pi!grims' from the Manipur State and neighbouring places. 191) 
of these llilgrims had been given reservation cards for seats. These passengers 

• also arrived rather. late and the necessary pre-embarkation fom18lities could 
not be gone through in time. They did not, however, l'eturn ~ their homes 
but stayed on at the pilgrim camp. They will be accommodated in the boat 
scheduled for the seconJ sailing. The complaint that a considerable number 

, of pilgrims who had already secured passages have not been pro:vided for 
Beems to be e ~er e . The above ,facts relate to the first sailing but we 
have no information as to what has happened re r i~ e e~  sailmg. 
Owing to war conditions we could only proviae for a limited number of pil-
grims and in spIte of our best efforts ideal conditions could not be secured for 
the pilgrims. 

Mr. President: (The Honourable Sir Abdur Rahim):, How many ,had re~  
secured accommodation and have left? 

The ~b e Dr. B. B. Dare: About 5000. 
'Kr. Prllident (The Honourable Sir Abdur RRhim): Is that the ulUll 

number? . . 
'rile Honourable Dr. B .•• Khare: Yes, Sir: that was the number i e~i. 

We had fixed a limit of 5000. The Undel' Secretary and the Haj Officer in. 
t.he Depart.ment, both Muslims, have been m i~  ,out at Karachi a8 ~e,. 
did on the eve of the' first sailing. Full instl'uctions have been issued to 
enSUl'e reasonable comforts and to accommodate as many sUl'plus passengers 
af! may, be .feasible. ~  have been able to arrange for the embarkation of 
400 pilgrims in excess of the number pl'escribEid by the Shipping Rules. This. 
is all thst could be ~ e. . . 
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Complaints . have also been made about, . advanced. collections. of Saudi. 
Arabian and other dues ..... . 

Mr. President (The Honourable Sir Abdur Rahim): That does llot arise .)u_ 
of this motion. . 

Tne Bono1irable Dr. N. B. Dare: My ~e i  is that we have done our 
best in the abnormal conditions prevailing and there is no case .on the facbl. 
therefore, for the admission of this adjournment motion. Sir, 1 oppose th .. 
motion. . 

Nawabl&da :Muhammad Liaquat Ali Kha.n (Rohilkund and Kumaon DiVl-
sions: Muhammadan Hural): May I point out, I:)ir, . er~ are cert;&in fal}b 
which are Dot quite clear. The Honourable Member has saId that ·5,000 pu-
grims have already left the shores of India. Is that correct? 

The Honourable Dr. N. B. ][hare: ·1 said that 5,000 pilgrims have beeJl 
allowed to. sail. . 

Nawablada Muhammad Llaquat Ali Khan.: That may be so, but how man, 
Gid actually leave by the first boat? . Let me tell him that only 86 have left/.. 

The Honourable Dr. 5. B. Dare: I do not believe that infQrmation, b~ 
~ e full figures have not yet been received by us . 

. Sir Muhammad Yamin lth&u (Agra Division: Muhammadan Rural): Caa 
you give any figures? 

Kr. President (The Honourable Sir Abdur Rahim): ~ . ~ facts me i ~  
by 'the Honourable Member who is in charge of the Hal pilgrlffiage, I rule ~ 
there is no justification for this motion. 

l{awablada Muhammad Liaquat All' Khan: The facts that he has given are 
wrong. 

ECONOMIC SANCTIONS AGAINST SOUTH AFRrICA .. 
Mr. President (The "Honourab:e Sir Abdur Rahim): Mr. Hooseinbh(11 

Lalljee has given notice of an adjournment motion by which he wishes "t> 
set up a mo.chinery to apply economic sanctions against South - Africa 0., 
account of . its growing anti·Indian attitude as evidenced by the Natal 
Ordinance" . 

This motion is not in order because it is not intended to discuss any 
action taken by the Government of India, but the suggestion is made for 
certain action to be taken The motion is not in order. 

FAILURE TO FRAMB AND KNFOUCE RULES UNDER RBclPROCITY ACT 
lIIr. Prtaident (The Honourable Sir Abdur Rahim): The next motion is- J.!90 

ill the name of Mr. Hooseinbho); LBlIjee. In this motion he wishes to dis-
cuss "the failure of the Government of India to frame and enforce all th.· 
necessary rules under. th,e Reciprocity Act." , . 

W ere the Government of India. expected to fram& these rilles? 
Mr. HOO8einbhoy A. Lallj88. (Bombay Central ·~ i i i .  Muhammadan 

Rural): Sir. there is a long history behind it. It is now over two years that. 
we have been asking the Government· of India about this matter and they 
have every time been saying that they are preparing the rules. .But I do not 
want to go into the details as I find the Honourable the Leader of the House 
has fixed a day for goin.. into these matters: I would like to be told wOOt 
is the day that has been'" fixed for this purpose. 

The Honourable Sir Sultan Ahmed (Leader of the House): It is Monday, 
the 6th of November. 

Mr. President (The Honourable Sir Abdur Rahim): The next motion is sIs.:> 
in the name of Mr. Hooseinbhoy La!ljee .... 

Mr. HOO88inbboy A. Lalllee: Sir, t.he same remarks apply to this: I do M\ 
want to move it. now because a day has been fixed for this purpose. 

The BonourableDr. Jr. B. Dare: Sir, with your 'permission I want i;Q. 
inform the House that 1,900 pilgrims have l'eft biY the _first sailings. 



LlGIB .. TIVBASBBIIBLY l8B» Nov. 1944: 
'.AJ>POINTIUNTB TO SUPBBlOB RBVBNUB ESTABLlSBIIBN'l' QW lNOIAlf 8'l'ATa&u.-

WAYS, STO&Ji:S DBPA:&TIIBNT 

Mr. Presklen\ (The Honourable Bk Abdur Rahim): The next., motion is in 
the D'Mlle ~  Mr. H. M. Abdunah. He wishes to discuss "the appointment 
15y the Railway Board of nine probationers to superior revenue e ~ b i m  
of the hadian State ~i , b'tores Department, none of whom is a Muslim 
«a member of any other minority community" in direct contravention of 
the Govemment of India Resolution No. F14/17BISS, dated 4th July 1984".' 

I WGuld lib to know what are the facts. _ 
Mr. E ••• ANuBaIl (West Centnt.l Punjab: MUhammad'aD): Sir,' I,do no. 

wish to move this motion . 

.BaruSAL OJ' PuxISBION 1I'0B REPUBLICATION OJ' NBIO.VAL ~r.  .A.5D ~ 
, JIr. Pnat411l&' (The Honourable Sir' A1;>dur Rahim): Tl1e next motion js' :n 

ibe name of Mr . .t\Irinashilingam Ohettiar. He wishell tGdi.acu88 "the refus..t 
-of' the- Government to permit the republication of Natio7&al H,rG.ld and 
FOTWUd and thus usinB the Paper Control Order to IJUppresa Newspapers ~r 
political reasons" . 

I do not know if 'the'Honourable Member can explain it fUrther . 
•. T. S. AvlDwOJnpm Clb.ettlar (Salem ond Coimbatore cum ~ 

Arcot: ~ mm  Rural): Sir, I do noi move it.' , 

UNCONSTITUTIONAL CONDt:CT 011' GOVERNMBNT IN APPOINTING ADJUDICATOR' 01 
TRADK DISPUTE BETWBBN SH.\DD.\RA (DBLHI) SAHABANl'l'R JJIGHT ~ .  
AND ITS .ExPLorEBS, Ere, _ . . 

. Kr. Pre&tdeat (The Honourable Sir Abdur Rahim): The next motion Itand, 
Un the name of Mr. Dam. He wishes to discuss "the unconstitutional 'con-
.duct of tlieCentral Government in the appointment of the Adjudicator· in tbe 
tnlde dispute between the Administration of the Shahdll1'a (Delhi) Saharanpur 
Light Railway and its employees. a.nd further failure of the Central Govern-
ment in not extending the order on the award of the said Adjudicator to tihe 
-employees on the East Indian Railway by making 'cheap grains anilable at 
the rates. charged by the North Western Railway as made available to the 
~m ee  on the Shahdara (Delhi) Saharanpur Light Railway". 

- What is the exaCt complaint?. Does he want that there must be some sort 
d allowances which have been awarded elsewhere? 

111'. ADaDga KohaD Dam (Surma Valley cum i ~  Non-Muham-
madan): Sir. the rule says that both parties to the dispute sliou1d apply for :t 
-reference to the court. That was done nnd the privileges that were extended 
,to'the employees of the North Western Railway were not extended to the 
-employees of. the East Indian Railway a8 regards the cheapgraillB that weI's 
made available to them, 

lIr. President (The Honourable Sir Abdur Hahim): You want the same 
privi:eges to be extended to the employees of the East Indian Railway . 

.Mr. 'nup Kollan Dam: Yes, S.ir. . 
'The m r ~e Dr. B .... Ambedk&r(Labour ,~em~r  Si!. I ~. 

the motion and I must soy that my Honourable frIend' IS conSIderably mg-
informed as to the facts and the circumstances. This adjudication took .~ 
Under Rule BlA. . •. 

Kr. President (The Honourable Sir Abdur Rahim): 'rhe only question 
before the House is whether the motion is in order. • , 

~ 'The JionOUl&ble Dr. B. R. Ambedkar: I am stating the facts. This adill • 
.(iication took place under Rule BIA- of the Defence of India Rules and tile 
-power to appoint an i ~ completely vests in the Government! of India, 
Therefore, there is nothing- unconstitutional in the Government of Indt. 
appointing an AdjuClicator to settle this dispute particularl, ~ the dispute 
«lvered a railway whibh rup.s in two provinces. namely, the United Provineel 
and Delhi and no single Provincial Govemment was entitled to appoint an 
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, i ~. Therefore, I submit there is nothing unconatitutional in - \be 

action taken. 
. With regard to the second part. my submission is . that my Honourable 

friend is considerably misinformed on the· point because the award of th. 
Adjudicator did not exclude any 4ispute with regard to the other Railway. 
It was certainly not open to the Government to . extend the provisions of ~ 
award to a railway which was ~ t he subject-matter of the dispute at all. 
The dispute er e~ only ~ e Shahdara e ~ Baharanpur Light Railwa1 
and not the East IndIan: RaIlway. . . 

JIr. PnIIdln\ (The Honourable Sir Abdur Rahim): There was no such 
c1mrland QD' behaJf of the employees of the East. Indian Railway? 

7he :&onoarab1e .. . r~ B·. Jr. • .&mbecU5u.; Certa.iDly ROt, Sir. 
Kr. PIIIddeat (The Honourable Sir Abdur Rahim): The facts stated b, tM 

Horrourable Member tor Labour shoW' that there is llojuHiicataon for ~ 
motion. Therefore, it is disallowed. ' 

SIliJU!I'O 011 TDK S.8. OORJlORUf' 

lIlr. Pr8Ildent (Tha Honouxable Sir Abdur Rahim): The next motion stand. 
ill the maIM Of· Maulvi Kub&mmad Abdul Ghaai. Be wishes to discuss 10th. 
sinking of the old .. epairable steamer B.S, Cormorant of O. T. Railway in 
,ibE' Genges near Digha Ghat in Bihar on the 12th September, last due to over-
erowding and 'negligence of the Railway authority and the action of the said 

'ltailVl!ay Authority to conceal los88s of lives and goodl"'by one-sidea en.quiries". 
TheBe are general terms. What did ~  happen 'I . 
• aulvi .uIl&mmad Abela! Ghanl (Tirhut Division: Muhammadan): Sir, on 

the 12th September last the steamer S.S. 'Cormorant started from. Mahendra 
Ghat and according to the report of the Inquiry Committee ~,  tickets were 
issued till noon &t Digh& Ghat e.nd 841 tickets were issued at t.he e4Iarling 
station, Mahendra Ghat. The number of passengers altogether came to about 
2.600. Besides these passengers, some passengers also ,had come from the 
E. I. R. side. I fail to understand as to how the Committee came to the 

~ i  thsti only 800 passengers were' on the atlBamer and there was no 
er r i ~ , " 

Mr. Pre*'-t (The Honourable Sir Abdur Rahim):. Whai does O. T. Irtand 
b? . 

llalll91 lIaha.mmld ,Abdul GIiaa.t: Oudh and' Tirhut Railway. 
.... Pteldden:t (The Honour&ble Sir Abdur Rahim): Is that & Company-

managed railway' or a State-managed railway? 
. 11.11191 IIub&mmad Abdul Ghaai: It is 8 State-mlWlaged railway. 

The second point. is that the steamer was declared already. according to m, 
iafonnation, a damaged one and was fit. to be repaired. This was a ~e  negli-. 
gence on the ~ . of the Hailway authorities, to use such a damaged steamer 
and er~ was eVIdently overcrowding. 

1Ir. P1'e8Idenf (The Honourable Sir Abdur Rahim):' The sinking of the 
~e mer was due bo overcrowding? 

_a'Dlvl lIuh&mm&d Abdul Gha.pi: Overcrowdingatld also t.he damaged 
condition of the steamer . 

. The BOIloura.ble Sir Edwald Benthall (Member for Railways and War 
Trnnsport): I think I can hest explain this matter by reading some extraotl 
from the mm ~i e of the Bihar Government which begins by saying: 

.. A J(ood deal of misapprehension seems to prevail and leveral ill informed statemenN hr.ft 
appeared ,in the prell in connection with the accident. which happened ~ the ]>!Wenger _r.mer 
S. S. OOTmOTant on the lath September 1944. Government consider it desirable to st,ate the 
correct facts which have been ascertained during Police inv""stigation and the enquiry .of the 
Joint Enquiry Bo"rd." "'-

They then proceed to give the facts: 
"S. S. OOf'fl&Of'ant had a carrying CApacitr of'one t.houl&nd at the time of the accident 

Yalf cMT)'ing r.hbut 600 pe"PlOnB," • ' . , 
To cut a long story 88ort: the bow of the steamer suddenly struck api9at 

lOme bard substanCe, supposed to be • submerged tree trunk. i~ great 
.",! 
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promptitude, the C m ~ ordered the steamer ~ be stopped· -and backed 
\awards the bank and, at .the same time,. sounded the danger whistle. Pas-
lengers ~ e  proceeded to disembark on the bank .. 1 have no doubt there waa 
• certain amount of rush but that any number of passengers was lost ill not 
the fact. 

Mr. Pr8lld8llt (The Honourable Sir Abdur Rahim): No life- was lost? 
The Honourable Sir Edward Benthall: One child of six yeaN old was 

missing. The whole of the 87 lifebuo.Y8 which were on the steamer were sub-
lIequently fOWld intact. It show" that toe passengers found no need to u._ 
them and there was no occasion for any ~ to· jump into the. stream. The 
dIlnger whistle was blown Bnd 'help was sent to the IipOt but was found to be 
u!lneee"88ary. . I . need not, 1 think, quote the paragraph in the report which 
explains why the number of passengers was round about· ~ but the report 
ends up by saying:, . . . . 

"In t.he above circuJl1ltancea Goyernment are aatialied that. the ·actldent w... an ~  
and DO One could be held relponaible for it. and e~ Me no reason for r er J ~ a apec1rJ 
enquiry into the cauee of ~e accjdent. The Mn_tiona} ~ r .. about t.he ~  tba' 
appellfed in lIOIDe newspapers were grossly uaggerated or Inaccurate OD maDy unport.aD' 
cletoail. ·and apparently publiahed wit.hout any care beiDg taken to liild out. the facta." . 

There is· one other point. The Honourable Member ~  that the ship 
was in a bad state of repair. Thl' facts ure these: 

"The velisel ·hal been laid· Dp for lurvey every year and dry·docked every four years, the 
provilliona of t.he Inland Steam Veuel. Act., (Act. I of 1917) and t.he rules mad. thereulJder'by 
the Government. of Bihar bemg complied with ... · • 

lIr. X11hammad lfauman (Patna and Chota Nagpur cum Orissa: Muham. 
Jr.ndan): Is it not a fact that the steamer mljt with an accident before this and. 

~ not C'onsidered fit to ply? Was it not due to, the O. anq T. Railway Admi-
nistration ~  negligence that this vessel was allowed to pl:v? 

The HClIDDurable Sir Bd1fatd Benthall: That is not a fact. 
Mr. PnIIden\ (The Honourable Sir Abdur Rahim): In view of: the facts. 

stated, I must disallow this motion.· 

INACOURATB GOVERNlIBNT REPLY RTf GOVBRNJlENT CONTRIBUTION 8 TO 1JfDL\.." 
LABOUR FED ERA TION • 

lIr. ~ e  (The Honourable Sir Abdur Rahim): The next one is in the 
name of Mr. Jamnad8.s Mehta. He wants to discuss "the inaccurate incom-
plete and misleading reply given by the Honourable Memoer for b~ r to a 
question asked in the Assembly yesterday about the alleged grant of Re. IS,OOO 
per month to the. Indian Federation of Labour." . 

The Honourable Member does not specify what the incorrect statement 
ia. I want to know what is the incorrect statement. 

Xl. lamDadu X. Xeha (Bombay Cent-ral Division: Non-Muhammadan. 
RUl'sl): The Government's reply- was that the grant of Rs. 18,000 was made to 
the Federa.tion which I dispute as· incorrect. . . 

1Ir. President ~ e Honourable Sir Abdur Rahim): Will the Honourable 
Me1l"ber kindly read the reply? . . . 
·" • .TamD&du X. Xehta: - I have not got the Hindu8tan Time,' with me 

·but I may tell you , . . .. 
Kr. Pr8Iid8llt (The Honourable Sir Abdur Rahim): The Honourable Member 

has charged the Member of Government with making an inaccurate and mis-
.Ieading repl). Surely the Honourable Member ought to be prepared· to prove 
his case. He must give. me the exact replies. 

- JIr • .T&mIladas M. Mehta.: That is what I am trying to do. . 
Kr. Presl.dent (The Honourable Sir Abdur Rahim): The Honourable MembAr 

must read out from the recOrd of the proceedings. I cannot accept any other 
statement. 

1Ir. lamnadu M •• ehta: I can state.from memory ihe exact reply .. 
JIr. PreIldelit (The Honourable Sir Abdur Rahim): The It'cord is there. You 

,ea.nnot rely on ~em ~ .  HeRps of questions were trsked e . ~ . . 
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Mr. Jamnadaa •• Mehta: If I gel u. copy of the proceedings . . . 
JIlz. PlUident (The Honourable ljir Abdur Hahim): The .Honourable Member 

must resume his seat.' He should get hold of the prooeedizms beforc he charges 
any Member of this HOllse with making incorrect. false and misleading IItaw-
mente. 

JIl. Jamnadas II. lIehta: Ii you will kindly listen to me . 
JIr. PreB1dent. .(The Honourable Sir Abdur Rahim)' Will the Honoumble 

Member resume his seat? _ • 
Mr. Jamnadal ]I. ~e  I shall take another opportunity. 

RESOLU'rION RE P.ROTECTION ~· MOSQUES IN NEW DELHI-contd. 
Jlr. President (The Honourable Sir Abdur Rahim): Further discusllion of 

the Resolution moved by Sir Muhammad Yamin Khan_ on the 30th March; 
19.44. . 

Jlaulvl Muhammad Abdul Ghani (Til'hut- .Division: Muhammadan): The 
l{esoJution is R v(·ry ·mud(; .. ~  one. Although thE' power of' controlling these 
mosques vests in the Mujlis ~r Act XIIl·of 1943. section 2:3 clearly says ... 

Mr. ltailash Bihari La11 (BlulgaJpur,'Purnea and· the Son thaI Parganas: Non-
Muhammadan): Un a point of order. This B.esolution raises substantiltlly more 
than one definite issue. I say that it is out of order under Standing Order 50. 
It ssks that. the bungalows should be given to the Muslim employees . . . 

Mr. Pr8l1dent (The Honourable Sir Abdur Rahim): Why did not the Hon-
o()urable Member raise this before . 

.. JIr. K&Uash Blha,rt Lall: A point of order could be raised at any time. 
JIr. Pre81dent (The Honourable ·Sir Abdur Rahim): It ought to have been 

raised before. It cannot be raised now. 
)fr. Kallaah·Blharl x.an: Supposing a wrong thing has been done and allow-

erl t'b be discussed,' is it not open to p.ny Member to raise a point of order at 
a later stage . . . -.' . 

lIIr. PrtsIdent (The Honourable Sir Abdur Rahim): The objection ~ to 
'bave been taken earlier. Will the Honourable Member resume his seat? Mr. 
GhfUli will proceed with his speech. 

Jlaulvt Jluhammad Abdul Ghani: I was submitting tha.t under Act XIII of 
1943 ti!e Majlis has got full powers of control over all kinds of wakfs in the 
province of Delhi. The powers given are mentioned in section 25 (1): the general 
superinte'lldence and .control of all waJds in the province shall be vested in the 
Ma]lis; and the majlis "'hall do· all things necessary to' ensure ·that thewnkf. 
are properly "supervised and adminic;tered. Sub-section (8) (g). says . 'to give 
dii'eC!tions for the proper administration of a wakf in, accordance with the law 
goveming suoli wakf and the wishes of the wdkifs in so far as such wishes can 
be ascertained and are' not repugnant to such laws". 

~ Majlis is gi.vell full power to repair and take charge of all these mosque. 
in the whole province of e ~i. .. Th.e Resolution only means ~  there shOuld 
not be! any friction between the officials and the Muslim public represented b~ 
the Wakf Majlis. In order to avoid friction this Resolution haa been. brought 

~ r  ; . otherwise. t;here was nQ necessity. of bringing in such a Resolution. 
because ruready the MajIis has the ·full ~ i  of all these things; and complete 
mastery over all these mosques is vested in the Moajlis. We have, however, said 
experience of the affairs r~  the.past years, that the re~ me  of the Gov-
ernment was not good, so far as thelie wakf properties, particularly mosques, 
were concemed. It happened sometimes ago that 84 mOl\ques and khanquaha 
with their compounds were 'Ieased to the Jama Masjid Committee at a rentr.l 
of fs ann&s per annum, as if the Government were -master of all those things. 
This was resented and the Govemment took action to remedy them .. If you 
look to the wretched conditions of mosques in New Delhi, you will find that 
every now Bnd then these mosques and wakf properties Bre treated verybRdl,.. 
Even those mosques which are under the supervision o.nd superintendence of 
~ e ArchlOOlogical Department unner the Preservation of Monumente -\ct are 
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not' in g,ood condition. Take the case of Bhuli Bhatiari Barai :which has j 

mosque also. This mosque, if you go there you will see that dirts and other 
filthy things are lying inside the mosque. It is not preserved properly bu; 
used as a JavatQry by persolls p,as&ingthat way. You will find that lalriaea 
have been built near the graves by the P. W. D. You will remember, Sir, when 
l'aJkatora M'Osque Bill was introduced in this House, We then came to k ~  
that 16 mosques had already been acquired by the Government, along with 
temples; -and b~  39,OOQrupees were lying with the District Judge' and ,for 
til", disposal' of that money the suid Bill WIlB introduced. We objected to the 
passing of such· ~ Bill and the matter was dropped. So, 'we are afraid of the 
batl oonditiQlls and mismanagement of the wakf.. properties here and hence an 
Act. wali passed for which we .thank thcil Government for their assistance. Now, 
the Resolution is a very modest qne and I do not think the Department of 
La.Oour should h&va any kind of objection in ,giving permission .for repairs and 

, otbtlr things which are in the powE'r of the Mailis. They can say this; thdti the 
individuals should not have .any ri@ht 'of repairs. It may be BO,· but after 
aU . the Majlis is duly coll1ltituted under the Aot and it is functioning in this 
province. . One . thing can be done 1>y the Government, that all matters COll-
118rted with all these mOllques should be entrusted to the wakf MQJlis which is 
the ·competent. &uthority to repair them. As regards the .offering of prayers I 
think wherl the mosques have beeu once built and uaed for prayers, nobody oan 
obstruct offering prayers therein; and I think there should not be • 
any kind of restriction In offering prayers. The Government may 
come forward and say that. t.beee .mosques which are. within tpe compound (·f 
the Government quarters, if used, may inconvenience t.he occupants &taying. 
in t.hose quarters. Government must have been well advised to leave out 
those mosques outside, howevt!r the easy remedy is for the Government to sepa-
rat.e the mosque with its,compound from the bungalow Rnd then thfJre will be no 
friction at all. The people will go'by the outer road and they will offer thp.ir 
pra,Vers and come RWay, 1'bsre will be no frict.ion ·at any time with the ~ e  
of the bungalows .. With t.hese few wordR, I fully support the Bf:!solutlGD aod 
hope the GOV(lrnment will reconsider their position Bnd will be well advissc;i to 
accept'my suggesti'?U just made. ' 

lIr. ltanMb, Biha11 Lall: Again, Sir, on another point of order. Lest I 
may he too late I want to say at the very beginning that intoday's agenda 
therp area number of Resolutions-oqe carried. over kom a previous day, and 
five mf'lre Resolutjons. I do not find my ltesQlution which has been disallowed 
and whi(llh came in the bllllot. 

Mr. Prelicient (The Honourable Sir Abdur Rahim): If it has been disallowed. 
you cannot raise a point of order on ~ , 

Mr. K&IlIlll BUlan L&Il: The point is that it was disallowed on the ground 
tbatit raises more than one substantive issue.. . . 

:Mr. ~  (The Honourable Sir Abdur Rahim): The HOllourable Member 
caUDC't argue the matter. The' Honourable Member can only make a.ny repre-
ItElntlltioil he likes to. ~ Chair; then I shall be very glad.to reconsider it. 

Kr.KalI.aah .Bibari L&U: Let it. be .considered and revised j.1olStnoW. 
Ill. !~e . . (The Hon.urable Sir Abdur :Rahim): It cannot be done now. 
III. Kail"a. ,Bibarl Lall: What will be the good of my making a representa-

tion lat.er on? . , 
¥r. ~  (The Hooourable, Sir Abdur Rahim) : The ,Honourable Member 

knows thepnetice of theEIouae; be cannot. do it now; I cannot allow any qU8l-
tion ot resolution tha-t. is diaallowed by me to be discuaaed here, _ . 

1Il'. EaUMh ~~  When shall I ma.kea representation, that; is the 
.. pcint. ' 

Mr. ;PIe8IAta\ (Tb,e Honou.rable Sir ..4bdur Rahim): The Honourable 
Ihmber _ write to me·.or ~ the .aeczeliarJ. 

m. EaU_ Bilaall LAB: But the day, ·for Resolutions is OTero 
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Xl. Pl'tIldll1t (The Honourable Sir Abdur Rahiml: I g6Dllot help it; the 
order has been passed and cannot be reviewed here . 

. JD'. Kailaah B1h&r1 Lal1: But it is no use . . . . 
JIr. President (The HOllouaLle Sil' Abdur Rahim): r er~ order; will the 

Honourable Member rtlsume his seat? ., 
Kl'. Ka1la8b Blharl L&1l: I have got a right to be heard: 
Mr. President (The Honourable Sir Abdur Rahim): I must.w the Hon-

ourlible Member to resume his seat. 
Mr. lta1l&sh JUhan LaU: If I.am given the opportWlity . . • . 
Mr. ~ e  (The Honourable ~r Abdur Rahim): The Honourable Member-

is obdructing the pl'ocE'edir,gs of the House. 
Xr. Kallam BIharl Lall: Your temper cannot cow me down. I am not ulled. 

to Le treat,ed like a school boy. I must 'be heard. . 
Mr. Prelident (The Honourable Sir ALdur ~  The .HollOurabla Member-

hall beeu heard;, I have given U1Y ruling"" 
1Ir. ltal1aah .DIbari L&ll.: It the Chair gives me 4n 1\8surance that it is Pac 

to !war me .. only then I will resume my seat. 
:Hr. Preakiellt (The .Honourable- Sir Abdur ltBhim): 1 :wiU not.gM my 88Sur· 

ance. The Honourable MSlnber can make a. repreaeutation to me later on. . 
Kr. JtaYaab BlhUi Lall:' I do n,ot believe inCbamber repft!sentations. I 

Dlust be heard on the ·floor ~  the House. _ 
111'. Presid_t (The Honounble Sir Abdur Rahim) : The b ~ Member 

CClJlnot be beard n("IV; Will the Honourable Member obey the Ruling of tile-
Chair? 

IIl.KallaIh Blhari LaIl: Only if I am ~e  to exercise myriRhtand m k~ 
my submission. _ 

1Ir. Pr8Ildent ('l'he Honourable Sir Abdur Rahim): I cannot allow that. 
III. KAlluhBtbMl x.n: I ttlUst make my submissioo. 
lIr. PreBldent (The Honourable Sir Abdur Rahim): The Honourable Meaiber 

bas already mllde his submissions. '. ."- '. 
Ilr. Jtailash Bibari I:'aU: But I have not been allowed to submit my points . 

. Jlr. Prelident (The Honourable Sir Abdur Rahim) : The Honourable Member 
is obe.tructir1" tbe proceedings of tbe House. \ ' 

... Mr. JtaUAshBlharl Lall: I find,the Chair is not allowing me to make my 
bmi i ~ ~. I cannot put up with that sort of thing. I am mnkirlg my 

protest to the Chair. "" • 
Xr; President (The HOll()urable Sir Abdur Rahim): He should obey th. 

Rulf.lIg' of the Chair. . , . . 
Mr. XaoilaSh Blhari LaU: But I am not going toO take it lying down like a. 

schno) boy. 
IIr. President (The Honourable Sir Abdur Rahim): Will the Honourable 

. lHt>l1'Jhf!r accept my Ruling or Dot? . 
1Ir. Kallalh Bihart .Lall: Yes, but I must be &llOlWed to ha.vemypoints put 

befOl"C you. ., . 
Xl. PrtBi48Dt (The Hooourable Sir Abdur Rahim): But the Buling ,of th,.. 

Cbs\r cannot be discu!lsed on the Boor of the ROUBe. 
lIr. ]tat1asb BibIn "LIJl: What cannot be discussed? 
lIr. Prelident (The Honourable Sir Abdur Rahim) :MyRuling. . '. 
:Kr. Ea1lalh Bibari 'Lan: I find that the Honourable. the President 18" 

losing 'l;empel at all times and it is very difficult for me to make my !luba is.ipnl. 
Several HOIlGurable Ihm.a: Order, ofdel'; obey the Chair. 
Mr. PreatdeDt (The Honourable Sir Abdur Rahim): I find the Honourable-

Member iEl obstructing the proceedings of the House. I mus' ask him to lea ... 
the "House. a8 he is persisting in obstructing.' . 
. lIr. KaIlaah Blharl Lall: I am willing "to take the extreme penalty imToOae4 
by you. But I am not going to submit like a school boy to your 'temper. .1 
leave the Rouse underpl'otest, . ' 

(Then the HODourable 'Member,Mr. e. ~ :Dibari I.aU, lett ~  •. ) 

• 
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Mr. LalclWlcl •• vaIlai (Sind: Non-Muhammadan RUral): Sir, 1 int.ervene il':' 

thi .. debate becliuse :L find that Bome. of the demands m ~  in the ltesolution 
~ fair and reasonable and so far as those portions are conoerned, I shall give 

my'luppprt and no further. The Resolution ~  . 
"That. t,hi. .A84IllII.b1y rllCOlDJllend. to the Goyernor GeDeral in Council that. in order to 

keep in proper l'fIpaira and to protect. the moaquea iit.uated in New Delhi, . l1II .hould be 
pl_d to t.ake tho following certain .tepa . • ." . 

So ur 8S keeping the mosques in proper repair is concerned, ItoIld 80 far as 
r ~ ;i  them is concerned, nobody would objeot to it. The Majlls might 

surely go and repair them. Not. only mOBquea should be repaired' but even all 
other plaoes of worship, suoh as tnandi", 'l'ikana., etc., should all be, allowed 
to be repaired' in the same manner. So far as that portion of the Resolution 
is ooncerned, it will have my full support and sympathy . 

. Coming to the 'details what do I find? It is said; 
"Instruct. the Depart.ment. concerned to allot all t.hOle bungaloWII in t.he compounda of 

which mosques are lituat«l only to t.he Mual.im employees of the G'overDDIeDt." 
I cannot support this part of the Resolution. 1 wi!! make another sug-

ifl'tion to bring about the same result. In Sind also theie was somet·ime ago' 
grll9.t 'disturbanceinvolving loss 1)£ life regarding the use of a mosque and the 
device employed was to separate that part for prayers which occupied the mosque. 
My suggestion therefore is that the portion of the compound of the bungalow in 
which a mosque is ~i ~  .should be enclosed by four walls and a. separate . 
. cltmn('e should be made leading to the IDosque from outside. 'filen .there will 
be no difficulty in' people having access to the mosque. It does not matter 
then who is occupying, the bungalow, Hindu, Muslim or Christian. This sug-
;l{estion of mine if adopted will remove all the oause "forrancour and i ee ~  
.and it will avoid all communal questions. 

The next portion of the Resolution says: _ 
"Instnic\ t.he llepartm8llt. concerned and the New Delhi Municipal Committee b ~ they 

~ ~  .pve pemUlilon, i ~ delay on pre.entation of aJlplications by . the Mualima for 
'l'8palra -, _. . 
- ""who should be inlbucted nol t.o obetruct. or atop t.heir Muslim IU'VlIBta or 'riaitora from 
_ying prayers in nch moequea:". ... 

ThcJ'(' can be no objection to this if the entrance to ijle- mosque is from . 
.outside. ·If the demands are r,asonable, there can be no objection. - As regards 
these maitors, tbey ~m  oblftruct the occupant of tpe bungalow since these 
visitors will enoor the mosque only from outside. No inconvenience can be 
'Caused to the inmates of the bungalow. 

The uext·portion of the Resolution reads: 
"instruct the Department. CODcemed and the New Delhi Municipal commit.., tliAt t.hey 

should give permuBion without delay on preaentation of applicat.ions by t.he Muslima for t.he 
'"Pairs of or reatoration to the old poaition or rebuilding wit.h some altered designs of moequea 
.ituated either in the compound of any GovemDleu\ bungalow or on any place surrounded by 
;Oovernment. or MUDieipel propert.;y." . • 

I think if an a.pplication is presented in the ordinary way, the Municipality . 
.. r the Government will_ve to dispose o( the same. Where they. allow altera-
tions or additions, they are aIr governed by the bylaws and rules framed.· If 
tho applications sent conform to those rules and regulations, then they will be 
·a(msidered. If there are cases in which no reply has been given or unreasonable 
replies have been.given; then there are remedies under the Act for the appli-
cant. Government caD certainly decide those individual cases. But to say 
flout 'general inst.ructionlt should be given that permission should be given irres- , 
pective of the fact- whether they conform to rules arid regulations ot not,. this 
it! a thing /Which ,I cannot accept.. If there has been obstruotion or undue' 
.delay, then those calleS only ~  be dealt with by the Government. I -think 
They will be attended to. The Government or t1;1e Municipality will not be un-
reasonable in .dealing with applications. If they are unreasonable, then recortl,-
mendations can be made 'that they should not be obstruc'tive. This discussion 
10 the House will open their eyes. If tbe ·Government or the Municipality ta.lee 
eare of all public. places'of worship, mosques, mandirB, etc., of any community, 
-and build a separate entrance from outaide,·t;hel'l Ithj.Dk ~ ere will be DO dil!-
-turbanC8. I. IUppor£ the BeIolution 10 \hil extent . 
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Sir, the Resolution before the House falls intO two parts and similluly the 
amendment proposed by my "Honourable friend SetJ) Abdoola ~  falls 

into two parts. The first part of the Resolution and of the me ~
1 •• 11. ment 'has already been' dealt with by the Honourable the Labour. 

Member, e.nd I propose to c;onfine--myself to the second part of the Resolution 
and of the amendment which concern my department. The.t·e ar,three cate-. 
gories . of mosques, r suppose, in the Delhi area. There are those in private. 
occupation with the repair of which. we are not concerned and I ·willieave those 
out of account. Then there are mosq!les under the charge of the ArchleOlo-
gioal Department. I think some 12, out of 66 ll).osques are in the charge of that 
department. The repair of ,those mosques is.- the .. duty and responsibility of the 
Archreological Department and repair is not entrusted by that e r m.~  to any 
outside authority or person; repairs are· done ~  far as the funds at the ,disposal 
of that department permit and I d() not think, though reference has' been made 
b,Y 011e, Honourable Member to the way in'which they are m i ~e , tha$ that. 
is really the .. subject matter of the' Resolution ~e re the House. ,I would only 
say that the right of the Muslim public to worship in the Archleological Depart-
ment-controlled mosques is scrupulously guarded and respected. But -1 think 
the Resolution before- us is directed to the pOIition as regards the third ~  
of mosques which are referred to by the Honourable the Mover.of the Resolution 
as "mosques surrounded by Government or municipal property ... · Those are 
mosques which have not been regarded as sufficiently 'important for archleOlo-
gical reasons to be made. protected monuments by the Archleological Depart-
ment and for which'in most cases there is no regular arrangement in existence 
for their. repairs. 

, I 

Now, Sir, the Resolution asks the Governor ,Gene\,al with regard to this 
last olass to instruct the department concerned and tpe New Delhi Municipal 
Committee that they should give permission without delay on presentation' of 
an application by the 'Muslims for repairs to these mosques: In the firn place 
there are obvious objections and difficulties in the we.y of acceptance of casual 
appIications4'om Musli!lls or members of the.Muslim public for-permissiOl1. to 
r ~ir or re ~ r  mosques standing on sites surrounded, as my Honourable 
friend says, by Government or municipal land. In fRct one of the great diffi-
culties that the local authorities have had with regard 00_ this class of mosques " 
iR to be Rure that the plU·ty coming fOl'Ward is a man' of substllllce, that ~. will 
be ablt: to carry through the repairs that he wishes to carry -through Ilnd that 
he can be relied upon tp t!'tick to the terms arranged lor thp repair of the mosque. 
And it was to surmount that difficulty that the late Chief Commissioner pro-
pOsed to deal through oue,responsible body, the Jumma MUlljid Comlilittee, to .. 
put them formally in charge' .of thill category of mosques for ~. regular repair 
of which no other arrangement exists .. 1 may say ,that no financial obligation: 
was placed on the Jumma Musji!i Committee, but theY' were mainly to act in an 
advisory ~ i  and to adville the Rou'thorities whether the' persons comiRg 
forward were persons who- could sMely be entrusted ,with the repairs. This 

laudable effor:!; to get the imprim.atur of a re ~ib e Muslim comIDlttee on 
re i~ applicati911s and to have its advice in dealing With these applications 
fell through. It is a pity it fell through. because it had made. a very good 
be~i i  but it fell through on a point to which'1 do not wish to refer at . 
length here. Since that attempt fell to the grbund we havE' had set up this 
new body, the i ~i W ald, and the Chief CommissioQer is ~  dealing with 
this mat,ter through this b ~ . I am glad' to be Rble to ~  that it. looks 81i1 
thol1gh this body was goint: to he extremely helpful to the authorities and to 
thE' caznmunity ·in their handling of this question of ,repairs to mosquas. I 
believe thAt through this boik the Chief Commissioner will haw someone with 
whom he rElRlly CRn de'al s.nd fpel assured that the repair I)f mosqups is in right 
bands. I am glad to understand also that the point on whieh the prevIous' 
al'hmgement br(Jke down has been met.. A formula acceptable to both parties 
has been evolved and it is probable tba,t the Miajlis-i-Wakf will be able to execut& 
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aareemenw unde; which they will be 'made responSible far the repair. of a great' 
many of these mosques.. But. though. Bir. t.hat will remove one of the chief 
difficulties of the past that have faced the local authorities. there still remains 

·the necessity, which· I think must remain, for the person who wishes to effect 
a repair or erection or re'-erection to comply with the requirements 061 the New 
j)elhi Munici,al Committee. I do not think that it is Reriou.,:ly suggested that. 
that should be waived. Thl'rp. are health requirements and building require-
ments arid they must apply to any kind of building that is put up within the 
art:a of New Delhi. There ~  not ordinarily be great delay in the disposal 
ot these 1llatters. Under the Municipal Act the authorities are bound 'to give 
either an express permission or refusal within 60 da'ys of ~ application. I 
think. therefore, that now that we have got a body set up who will take up· 
the responsibiIit)· of advising about people who nre coming to finftDce repairs, 
things ougO\ to go better than in the paRt. I am not, pt:epared to Rdmit that 
the authorities have been unsympathetic in the past. AccOrding to some ftgures 
that we got out a few years ago I find that pennission had up to a date in 194:0 
.been already granted for the rebuilding of mosques in two CRSftS, other improve-
ments in 15 cases, in 4: cases ~er me . have providecl wire fencing and hedges, 
in 2 inore Govemmeut have provided bowldar.v walls, and in one case er ~ 
ment have built a complete I§et of quarters for Maulvi; fitted with sanitary and 

. electric installations Rnd have also provided a. privat.e access rood: Since then 
there was the case of the Pandari Road mosque which has been restored partially 
at Government expense and the community themselves were permittedJ;o m ~e, 
improvements to it; and that pemli!lsion was given even thougb the arrange-
ment with tile Jumma Musjid Cotnmittee had by that time broken down. 

I think we may claim, Sir, that the local authorities are not unsympathetic 
ill these IWltters. In the ~ e of th6 small Queensway mosqut' to which 
reference has been made I think. there must be· some misunderstanding. The· 
Chief Commissioner informs me that on three occasionll' within recent years 
sanction to designs for improving the mosque has been given to persons in· 
charge of the mosque to execute ,eparrs and improvements; and a year or two 
ago when that very handsome tree fell down Ilnd damage was pone I believe 
that alterations and repairs were carried out at the expense of Government 
to· that nftJIque. . 

Sir Muhammad Yamin 1Dwl (Agra Division: Muhammadan Rural): Which 
mosque? .. . 

Mr. J. D. Tyaon: 'Ihe small mosque near Western Court to .which my 
Henourable friend referred. I think hi!;! point was that there has been refusal 
to aHow them to extend ·the mosque over'" the full area Q£ the chabutra. If th.ey 
have got a plan- for that and if it is to cover only. the ch.abutra and does not 
involve any impediment below the chabutra-on the foot path and the highway-
an4 if it were pressed again. I 8m sure it would be sympathetically considered. 

Sir Muhammad Yamin Dan: Thank you very much. 
Mr. I. D. Tylon: ~ir. on another point to which my HonourRble fri61\d 

referred.-I Rm afraid I cannot agree that the authorities can give up altogethlh-
any say in the matter of design of· the mosque. Delhi is not. in any' way un 
ordinary place and I think the power must . be retained to veto obviously 
incongruous designs. 

For the reasolls I have indicated. I am afraid we cannot accept the Resolution 
as it has been Vllt' 'up; still less I am afraid could we accept tite amendment 

.,.moved by my Honourn:ble friend, Mr. Yusuf Abt;1oola HRroon. It gyes 1llUch 
further Rnd al'lkR t.he department concerned te be instructed to give aU faoilities. 
assistance and nece!lsary legal permits to such Mussalmans RS come forward toO 
repair, .restore or rebuild any e~ i  mosque 'in New Delhi ·RTea. As I have 
said. w.e must e~ re that on1y e ~e ?f Bubstance are allowed to take up such 
mRttel'l! Rnd I tlllllk the new body whICh hos been 'set up is going to be very help-, 
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ful to Uti in that matter. I would reiterate that it is the intention neither of the' 

er m~ . nor of the locill mithol"ities, as I have been assured, to prevent. any . 
of these old religious· building& being llIuinttlined or put into II. state of repair 
nnd used for their original purpo.se. But in a IJlace like Delhi, IlS I have said 
befdre, it is only natural and proper that, the authorities, including the New 
Delhi Municipality. jhould' wish to retain an interest ~ the way in which repairs 
r~ carried out. We must, therefore, continue to reserve a right to treat 

applications on ~eir ~eri~ . But I hope that the r b ~ em~er ~  not 
pJ'esshill ResolutIon 111 ~  of the assurnnce of sympnthetlC consIderatIon. of 
,i>.pplitltltions on their merits which I have given. 

. Kawabzada Muhammad Liaquat Ali Khan (Rohilkund nl1d Kumaoq Divisions: 
Muhammadun Rural): Sil', I shall deal only with the e ~! the HonoUTable 
Member in charge of the Labour Depnrtment. His speech has indeed raised B 
"cry fundamental question which is of vital importllnce to the l\{u!lsll.lmans. His 
speech is an indication of how difficult it is for a non·Muslim to understand the 
true meaning of prnyer lind the position of n. mosque in Islam. It indeed is a 
pity that in a matter like this the Government as a whole do not consult to· 
gethE'r, The Muslim Members of the Government should have explained to 
the HonourahlE' Memher in ch:lTge of Labour Department as to what is the 
position of mosques ;n Islam. 

The Honourable Member dealt wit.h part (a) of the Resolution wherein it -was 
stated that the Government houses 'which ~ mosq'up-s in their compounds 
should be allotted to Muslims an:l that, .no Mussalman should be prevented from 
offering prnyets in thE'se mosques. I think, Sir, ,that these two pU1\fir,t are inter· 

e ~ . My Honourable friend, Sir ~ mm  'Yamin Khan, when he 
made the proposal that t,hese houses should be allotted to MusliH#.:officers cUd 
~ becausE' he felt that it might not be lilted by non·Muslims if Muslims went 

nne I offered prayt'rs ill their mosques. Tlw Honourable Go,,:enlment Member 
has pointed out several difficuHies in making sHch nllotments. Sil', I think, 
Sir Muhammad Yamin Khan had met all those difficulties in the sense thl\!j"'ite 

. statE:d in his speE'ch : . I' 

"IabalJ bl(satisfied if the Honourable Member f01' Laboul' Department lays lie will abide 
by the terms 01 the Resolution unless there is Borne great difficulty. II a Muslim is not found 
for the hO\J8e only then should i.t be givr.n to a non-'Muslim and tbat allO only temporarily." 

My r~b e friend, Sir Muhammad Ynmin, made It quite clear that in 
eases where it WRS found difficult toO allot a huuse to a Muslim then it might be 
given to a non·Muslim temporarily. . . , 

Now, Sir, with regard to the second pnrt;-t,hat MUlllims should be allowed 
to go And offer prayers in these mORques, the Honourable Member for Labour 
said in his speech :' . 

"I feel quite certain that I am not exaggerating the matter that if I were to introduce 
the kind of stipulation which is mentioned in the tteaolution that every man whether he il· 
~ im or . ~ im, ~  open his compound to anybody who wa.ntA u: come and aay 
hIS prayers, It, \\,111 he anything short, of destroying the privacy of the premises and Converting 
it. if I may say FO, into a m rk .~  

lJnf?rtunlltely the Ho:ilourableMember belongs to a. community that has for 
genemhons been excluded from a place· of worship and he is naturally not (. ble 
to understand or appreciate the sanctity of a mosque and that a ~m ; e is open 
to every Mussalman irrespectrve of whatever his position may be. If we were 
to RCCE!l>t what the Honourable Member has suggested, it would mean putting, ' 
restrictions on t,he right of tbe Mut:;F;lrlmans to offer pra.yers in a mosque. A 
m ~, !I1ay I tell the . r ,~ e Member, is a place which is' e i~ e  as 
waqf; It IS the Pl'?perty: of God; It. does not belong .to anybopy; and therefore, 
every Mus8nlmBn IS entitled I1s of right to go and offer prnvE'rs in this house of 
~~. . 
• My ~ r b e friend ill thinldng of privacy of ,the prh'nte individu3"lswh,) 

may-be occupying those hou!les .. Mny I tell .him thni before !~e J ~e  \Yem 
constructed, these niosques existed there and the Mu,,;snlmnns ,had the right to po 
and offer prayers in those mosques, Therefore the houses -that have been {'on-
structed' and the people who are occupying those houses are doing' 110 under 
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the condit.ion tllRt the Mussalmans ~re el).tltled to go and offer prayers there, 
'It-is not a question that_ a house was there and later on n mosque \'I'as built. and 
even then. I believe that it would be impossible for the house-owner. once he 
has ooilstrueted a r ~ e. to stop ;Mussalmllns from going and offering their 
r ~r  there. • . -

No\'l', Sir. tbis is nota matter which we. the Muslim Members of this HOllse. 
can take lightly. If we accept this position which has been put before the House 
by the Honourable the Labour Member then we will be nullifying the w'hole 
Islamic conception of prayer and the sanctity of. mosques. Sip. r wish to point 
out to the Government that they should not treat mosques as mu,a!arkha7l4'. 
They .are not f/11,l.ajarkhana8. My Honourable friend has hurt the sentiments 
and feelings of Mus/almans by talkiI\g of mosqueli as if they werem1l8a/arkhltna8. 
Sir, if the Government find that they cannot allow access to the whole corn, 
pound. then what they ~  do· is this: -enclose these., mosques and have a 

_ separnte 'entrance so that the privacy of thos£' residents who object to people 
offering r~ er  to their God may be safeguarded. But I cannot accept this 
position that we are to be prevented from going and offering prayers in e~e  
mosqueRo - And let. me tell the Government and warn the Government that this 
is not a .matter \'I'hich will end on the Boor of the House. This is B -m"tter lOJ: 
which the Muss8'lmans will ha.ve to make greater efforts and whatever sacrifices 
we may have to make in this connection. we shall not allow the Go"ernment 
to re,r~  us from .g6ing' and offering prayers in our mosques. 

1Ir. Lalchllld lfa1'&lra1: Not like it was done ill Sukkur. _ 
lfawablada Kuhammad Liaquat .Al1lDl&n: Sir, my 1;Ionourable friend cannot 

: get out of tIv desl'rts of Sind; his mind is nothing but a dtlsert., 
, Sir, I was saying that . this really is a very serious matter and I warn the. 

Government that 5hey will not find a single Mussalman who will be wiUipg to -
IICGept this position that the Musslilmans are to be re e~ e  fro!!! going and 

. offe;ingprayers in any mosques. When my Honourable friend the Mover made: 
the suggestion that. these housp.s should hI'! 8'llottec1 to Mussalmnns .~ iden wns 
that those perSons whomRY be living there may not raise any objection or .they 
may not be put to any inconvenience, But I do not agree. I.say that if anybody is 
1Ccupying th(lt houae, he is doing so 'under this condition tlmt the Mussalm1\ns 
~re entitled to go nnd offer prayers to t1leir God. If ~~ does not like to live 
in this nouse he: should. leave that house, but we can never accept that position .. 
As'I hue -said before. 'mosques existed there when the -hotlsp.s were Imilt nnd-
we Mu.qsalmans havegpt n right legally and morally, in every SE-IlSe of the word; 
t·o offer our prayers there. Sir, I ~  to the Government-mId I appenl ,"0 the 
Government as a whole. nqt only to the Honourable the Labour Member 
because thiq is really not a matMr which- only concerns the·Labour Department; 
this is 8' wider issue-:-I a.ppeal to the whole Go,'emment to consider this matter 
carefully and not to take any step which might create a serioufl situation for 
which thE'Y alone ~i  he responsible. • 

QUl'Knba.mmM Ahmad KaIDli (Meerut Division:.l,{uhommndllrl Rurnl): So 
far -as tbe question of sanctity of mosques is concerned. it i-s not a question "f 
sentiment;_ it is n que!ltion of recognising the law which is followed I;y the 
MusRalmnn;;. A mosque which iF!. built by a. house-owner JI1ay be built ft::r his 
own purp,oseR and mny be n private property, but even once if he allows the 
·pub.lic to go Rnd offE'r prayers and treats it as ,B public mosque -it ceases to be 
a private mosque. And. as a matter of fact •. a private mosque is no mosque 
at all. ~.. ., . .sir Kahammad Yamin Khan: 'CherI' i9 no such i ~ as 'privatE" ~ , 

Qui Jluhammad Ahmad Kum11- You can, in ~ r o'wn ~e, reserve R room 
for offering prayers and not alll)w the puhlic t.o enter, that, would not make it a 
public mosque. But once .the mosque ~ made public, it ,C ~ ~  ' fo be the 
private property of anyone;. it becomes the property of God. It is umq'. and 
every. Mussalnmn has got a nght to go and offer prayers there. li has been fullv 
e~ i !e  by the Deputy . e ~r -of the Muslim LeaguE'- Party and I quite agree 
J~ hIm, and the reason· why I have risen to say something in this matter is 
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. that there is a. general ideo. in the public hel'e snd. everywhere-and probably 

rightly--that the policy of the pl'eselit Government is not to repair themselves 
and .not to allow Mussalmulls to "epair mosques in New Delbi and ~ e ere. 
By keeping them under the protection of the Preservation of Old Monuments 
Act ~  i ~  to get them graduBII;y destroyed in natl1rsl course. 'f1!ey wan5 
to retain them aSmOllUlIJents ::U1d if OilY part of these mosques falls 'dowll, they 

-will not'repair it themselves nor a.llow anybody to repair it. 

I bavE' found another. difficulty. Mosques-are in general ~ke  over by the 
Archreological Department probably with very good intel,ltions, but unfortumlte-
ly for ours.clves we find that severn I difficulties and restrictions are put which 
frustrates the very object far which they -Were constructed, There are certain 
mosques, for example one in Mehrauli in which the moquin-the person wlm 
calls .for prayers nnd who ~  after ~ mosque-is ~  allowed' to re~ i  
there. Nobody remains there except ordInary labourers of the Archreologlcal 
Department who cut grass during the day and sleep there at night and thus 
they use it as a mu,afarkhana. It was brought to my. noilice that a regul-.r 
dispute ill going on in. Me.hrauli between the public and the employees of the. 
Archreological Department over this e i ~ 7'he Muslim public wants to 
keep the moa •• in in the mosque at night. whereas the employees of Government. 
do not allow that. My feeling is that Government did a. ~r  good thing by e ~ 
acting ~e Act for the preservation of monuments and we, as· a matter of fact, 
are obliged for that·, b ~ 80 far 8S mosques !fre concerned, ~ e  must also know 
that mosques-whether they come under the Preservation of Monuments Act. or 
whether thay happen to b~ in tbe vicinity 01 residential house--continue t&-I!e 
public moaques. m~  have got 8' right to see that they continue to 
exist in the condjtion in which they were made. . They have got a right to say 
t.heir prayers ~ ere. If any private hOllses have Deeh _built round about these 
mosques it is not a question whether they ,vere 'made under any condition or 
not, but if the object of building those houses was to llrevent people from golng 
to the mosques then the houses have been illegally built. They must be demo-
lished.. They cannot be allowed to continu3 because a public mosque e.xisted 
hp.forehand and no person has got any right to make. a building near a. public 
nl?Bque and then say that you cannot enter the mosque beCllUse I have built a 
pnyate hotlae here. Building of a private bouse itself is an illegal thing if it 
·lS Intended to r~ e  the entry of the b i~ ~ e mosque. 

The Resolution does not say that the Government should revise their whole 
policy so far as mosques are concerned. I would like to urge uponthe-Govern-" 
ment to revige their policy not only in the case of those mosques which.happen 
to be sit·uat>E'..d within t.he compounds of certain bungalows but also in. the cRseof 

~ which happen to be sit.uated at places near which no buildings of the 
Government exist aud still Mussalmans are not allowed to repair those mosqJ.les. 
They are waq! property and Muslims have got a right to go and say· prayers 
there s!ld to repair "them if necessRry. With these words. I support the 
ResolutIOn. . 

The Assembly then adjourned for Lunch till. Three of the·Clock. 

The Assembly- re·ussemble.d after ~  at .Three of the Clock, )tr . .Abdul 
Qaiyura (one ·of the Panel of Chainnen) in the Chair . 

. Sir Abdu.LHalim Glluznavt ~  cltmMymensingh: Muhammadan }"iural): 
. Mr. Chairman. after the able speech of my hQnOllrnble n'ieIld, the Deputy Leader 

of t)1e Muslim League t·o \vhicli the Househus just listened, there is nothing. 
much to say except. thnt I am here to support him nnd vote with him. ' 

Sir, a mosque, as ~ hn; explained, is the House' of G-od and no lllnn has 
any right to stop a Muslim from. offering his prayers in that House of God. 
When the Governqlent'first cOlrstl'Ucted e e.b~i i , they did Il serious wrong 
by including these- mosques ~  the premises. It has therefore become neCtlS-
aary t.(I separate t.hose mesques from the residential buildings and allow the 
Muslim public to use thi:ll11 for prayers. 
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The Resolution .. is Q' very modest one. I should have gone much further. 

If Government do not agree to pay for the removal, I undertake tq put in the 
money required to separate all tlie mosques from the buildings since come 
into existenoe. ., . . 

In hhis connection I mny mention thut ~ year and 1\ half ago I was asked by if 
number of Muslim friends in this House to take .oharge and. see to the completion 
of the construction of the Mosque at Talkatora, - which is used by the 
Muslims employed in the Secretariat. They. cannot go very far because they 
have'to be back in office in ti!De .. At the beginning there was little respanse 

. to the demand for fund required, but when I started with my own donotion of 
Rs. 10,000, money flowed in so .that I have now in the b8'llkover a lahh of 
ttl pees for this mosque, which is being completed and .will be m ~ e  in 
another two months. The m m~  the Muslims round that I undertook to see. 
that not 8 single p,inny would be wasted but' would be utilised in the construc-
tion of this mosque or in repairing all the other mosquea in New Delhi. I found 
no difficult.y· in finding the money. In fact Rs. 70,000 was e ~  b'om 
Delhi alone. . '-. 

_ Now' Sir ~r a few months Muslims came to m~ in hundreds and I"Sked 
me to ~ ~  raise a ·fund to repair those ancient' mosques wltich' are exif:ting. 
in New Delhi. • Those m"squea, I BIl!SUre you, Sir, will be repaired and we have 
already started to repair four mQSques. The Chief C m~i i er .of Delhi,· 
an Englishman, 'has a Muslim' heart. When I approacbed hIm for aSlustaI!ce be 
tClld me that so far he hadonot found a sitfgle Muslim who would take over the 
burden of repairing those mosques .. ' He said that I was the first mnn to have 
approached him but . ,,'hg,t amazed' him was the dirty ~  filth! ~ er .i eme  
,that were e~ on ~e back of the. mosques ~  thIS he ~ . 'I n.sked 
for hif'l co-op8l'atlon whtch would certamly enahle me to guard agnmst n smgle 
mosque be tug desecrated with these advertisements on their walls. Hf' then 
pointed out r ~!  mosCJIlp.!I which should recei-ve, my attention at once. He 
described them to me and advised me how tOllpproll'ch the owners and how' to 
do the needful. This was vervnbe of him. His heatt bleeds t.hat these anCient 
mosques should deteriorate in this manner. Undoubtedly the MnjliRoi-Auquf 
will do their duty in this mat.t-er. We are not going to compete with them. We 
can Rssist them. _ I have pledged myself thllt so long as· I am alive I shall enrry 
on this worIt Rnd collect funds from day to dRv and month to month "to restore 
'gradually aU the ancient mosque1'l in ~  Delhi. . 

The foUl: mosques which he pointed out were, first,the mosque in Faiz Hazar. 
the second was in Pindarli' Road, the thi.rd in Conlwallis Road, New Delhi tmrl 
the fourth in the middle of Qutab Road about half n' mile Routh' of Qutab Rond 
and Sadt Bazar. -

.. ' I will not take up the time_of this House except to say that the Goyer1ll11ent 
should accept this Resolution with good grace. Failing that. as my Honourable 
friend the Dep\1ty Leader Of the ~ im League has said, it will not l.lnd, here 
but will probably be the beginning of troub,1e. . 

Sir lIuhammad Yamin Khan: I must in the beginning take up the seco11:1 
part of my Resolution which _deals with. the Department of Education,' Health 
and La-nds, and in thi!' connection I must. thank my Honourable friend, Mr. 
Tyson, for his very conciliatory speech which he made .this morning bnd I must 
also thank the Chief Commissioner of Delhi for showing such great '4ympllthy 
RS has been referred to by··Mr. Tyson in his speech. 

Let me deal with the points which· he raises. The first was about the pro-.' 
tected -monuments. Those mosques which come under the care of the I\.rchlio-
logical DppnTtment and are protected monuments do not come under the IJur-
"jew of this e ~J i  ~ r -have I linything to say about them. \ 

,Then, Sir, my Honourable friend objected to the wording. jn the amendment 
~ e  by Seth YUlmf Hal'oon . in which he said that "everv Muslim Inav he 
,Ililowed to repair the mosque, My Resolution does not go to that extent and L 

i~~ agree with' my Honourable' friend. Mr. Ty§on, that the repair should be 
done under tht' auspices of the ~ i i , Delhi. When I say Muslima. 
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I mean the statutory body which hIlS the .authority ,to look after the Muslims 
works and I never emphasised thnt i i i~  Muslims should come Jorward' 
and put in an application for the repairs and they may probably be wanting in . 
funds. I quite agree with this safeguard and I can assure )lim that my resolu-
tion always considered the s,ame points i ~ he wanted to cover in his speech. 
All repail'll will be ,done through the i i ~  and I am glad that my friend 
Sir Abdul Halim Ghuznavi, has also said thai in future everything will be done 
by him or the .persons who have been generous enough to'subscribe towards this 
object through the Majlis. ' 

Now my friend Mr. Tyson referred to munIcipal bye-laws and that applica-
'tiona have -to go through several channels. I think i h8'Ve mode it clear, in my 
speech :thnt the repairs or the restoration of the mosques should be allowed 
immediately provided the applications do not infringe the municipal bye-laws' or 
laws. I can underRtand the- municipal bye-laws and laws coming ill where 
'reRidential houses are concerned with regard to some area being left out, health 
restrictions, etc. But so. far 8S the r ~i e re of the mosque is coneeJ:lled, 
everybody knows what a mosque should look like. I do not want II rnosquEf 
whicQ will, not ,look like fl mosque. My HonoUl'Bble frienCf' Imows and under-
stands quite clearly that 8 Chl#rch must look h"ke a Church. You cannot have a 
Church built in the ~ rm of, a square. If 6 Church of- i~ kind did exist, there 
must· be a steeple and a place for the parson to conduct the prayers, a place for 
the <,>rgan Qnd it must look towards the east. The .. me 'applies to the mosque. 
Now it is known that every mosque hilS got at least one dome 01" three ~e . 
It is usual to have three domes hut ~re er the space is not sufficient, then 
there is one dome. Then there muat be two minarets or four minarets. No 
mosque caD be different to this. Since Shahjshan's period it has become the 
fashion to build mosques ~ J:his type. But f·)r anybody to say that you oa,nnot 
buna n mosque under this, style but have it like a square room to suit the 
modem Delhi nrehitecture, that is 0. position which I am not prepared to accept, 
and I want to bring it to the ~i e of my Honourable friend that sill.V objections 
have been put in hy thE' New Delhi Municivality but I am glad that, my Honour-
able friend says that if I want now to include two chabutTa8, which .formerly 
were refused, it will be favourably considered. Formerly I and my late {riend 
Sir m~  Y!lqub tried to have that. mosque enlarged but permission was 
not granted. After aD t.hat mosque was huilt by villagers: it hud no architectur9.1 
beauty and it wali not according to t.he style of buildings in Nt\w Delhi. 

My Honourable rie~  ~ e Member in charge of the ,Labouz: Department 
knows that this e ~ J  IS 0. consequence of the fall of a, mosque 10 ~ . 9 Asoka 
Road. I find that some authorities said that if you want to repair the mosque 
you Illust build it up again in the same architecture. as it ~  built. up originally. 
Well, Sir, we Ilre poor people. Some mosques, whICh reqUlre rep311"8, have been 
originally built by vpry l'iohpeople. The r i~e re is different, the ~ r i  
is so expensive 1 hat we cannot afford to pay for it. It is probably noli necessary, 
that the repairs "hould be done in the old style. So it is' unnecessary that the 
Sam:f' architecture . should be kept. Mr. Tyson has refen'ed to this in his speech 
and if it stands then it might be narrowly construed by those people who have 

!lot got the same spirit as he has. Those people may never understand Rnd 
they have not got thp. administrative capacity or ability to understand the<;le, 

, i~  in the same manner as he does. Therefore I have said clearly that they 
should not object to the architecture. I can assure him that it is, no intention 
of- mine 110r will it be the intention of the Muslims who wi(l restorp. those mosques, 
to spoil the beauty of any architecture existing there. I w.ould likeo to observe 
that if the mosque is built. in the Tughlak period I should like tt;l l;:eep it in that 
style. T would not liIte to have the monllments nnd domes of the ,TughlRk period 
replaoed with ,tpat of the Shahjahan period. ' " 

New Druhi has no -art!hitectlftoe at all. No one would call tht' ugly looking 
structures all over New Delhi I!B any kInd of architecture. I wonder if any 
American or European would ever elITe to have a look at them. If they come to 
India it is t·o see the beauty of the architecture' of buildings ronnd about Delhi. 
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I do' not wnnt to mix up the architecture ot a mosque with ,the Il!-,chitf:cture 
which you have got for your modern requirement,s. The elevation of these 
b i iJ ~  mRy be 'ull right: for residential or other purposes but the architecture 
of a mO!lque iR entirelv diRerent·. Therefore I would like that it should llot be 
illsistea' uron that th; mosque should have a: particular elevAtion. A mosque 
~  be a mosque and nothing else. . 

~  I come to the other part of the Resolution. I do not know if I am out 
of order were I to mention my ri ~ conversstionwith my Honourable frip-nd, 
Dr. Ambedkar. His conversation with me Was totally different from what-he 
has said i10l nis speech here: I do not Imow whether he had been influenced by 
his e r ~e  on that My when he made his speech. He did not know what • 
injury he was doing to my Resolution. Every objection which he raised I ha(l 
myself foreseen and had replied to them. I do not want to Bjnd the Govern-
ment to any particular position. I do not mean to sal; that if any necessity 
arises or in an emergency, if a bungalow is lying vacant ,and an officer who it; 
hot a Muslim has _to .be allotted that bungalow which has within its , re~i e  
~ old mosque, ~ Ahould not be allotted thBt bungalow. That is not my posi-
tion. By all means allot the bungalow temporarily provided you stick to the 
prineiple that ordinurily the house will be given to i~  and the mosque will 
be treated 8S_ mosque. 

Xr. CJhatioman (Mr. Abdul Qaiyum): The Honourable Meinber has 'only two 
minutes more.' . 

,Sir Kuh,mm!ld YamID'1DIaa: Another Point which my Honourable mend 
-bas raised is that a stream of people will not be aHowed. In my Resolut.ion I 
had said that the tenant should not object to servant!J or visitors. .-

I must deal with one point rather strongly. We understand ~ a resolution 
is a recommendation to the Governor General in Council and the entire responsi. 
bility is on the whole ,of the Council. On issues which vitally concern A big 
section of the population like the present Resoiution it should be the clear duty 
of the HonourAble Muslim Members 01 the Executive Council to take this 
matter to the Executive Council. Tbey knew full welf what the Resolution 
was. They were fully aware of the reply of my Honourable friend Dr. Ambedkar. 
These Muslim ,Members ghould have taken the matter to the Executive Council 
and enlightened my Honourable friend Dr. Ambedkar, if htl did: not'understand 
tIl,e position properly., Of course Dr Ambedkar can be excused "on the ground 
that he was ignorant of t.he Muslim sentiments on this matter. But ~e. im 
Members of the Executive Council have no such excuse; and what were thev 
doing all the time? . PE!l'lIaps they had, not read the Resolution or hoo been 
only sticking to their own respective departments and did not care as to what 
is happening outside., 

1Ir.0h*maD (Mr. Abdul Qaiyum): The Honourable Member's time is up' 
Sir Muhammad ~ Khan: . I therefore commend my Resolution to the 

House. I am afraid in i~ of the very nice appeal made to me by. my friend 
M;r. ~  I eannot accept thl;l't appeal. If I agree then I loee my principl'3. I 
would have accepted hil\' appeal if the, reply from my Honourable friend Dr. 
Ambedkar bad been Rimilar. I t.herefore have' to press the Resolution to a 
division. ' 

JIr. OhAlrman (Mr. Abdul Qaiyum): I will first put to v.ote the amendment 
moved bv Seth Yl1<ll1f Abdoohr Haroon. 

~ e question i!'l : 
"That for the <original Resolution the followinjt be substItuted: . 

. 'That this A'8t"mbly recommends to the Governor General in ~ i  that in order to 
protect and keep 'in proper repairs the mORQues situated in New'Delhi area, he should bl 
pleased to take the followiJ;lg ..I!teps : . , 

'(a) i ~ r  the Department concerned to allot th08e bungalows in 'the m ~  of which 
mosques are situat!'d subject to the stipUlation that no obstruction should be offered' to theIr 
reltoration or to the use of RilCh mosques by Muslims for offering prayers therein: and 

(b) furtber instruct the Department ooncemed and the New Delhi MunIcipal Committee 
to give all facilities, assistanee Bnd necesllary leltalpermitB to lIuch MUlsalmanl al co.ml 
,forward to repair, restore or rehuild any existing mOlKlue in New Delhi area'." 

The motion was negatived.. ' 
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_ Mr. 0ha1rin1Ul (M'r. Abdul Qaiyum): ~ , , l'wiU put the original ReS'olut,ion' 
to vote. 'rhe question is: 

"That this Assembly recommends to the ·Gover.or General in Council .t.hat, in order to keep 
in proper repairs and to protect thl' mosques situated in New Delhi he ehould,be pleaaed to 
take th.e following step.s: . " ' , . 
; (a) Inetruct -the Departm'!nt coIlCIll'l)ed to allot all those bungalows In the compound of 
which mo.ques al'e situated only to the Muslim employeell' ef the Government, who should be 
instructed not to obstruct or stop their Muslim servants or visitors . from saying prayers in 
euch mosques; and - , ' ~ 

, (b) instruct the Department 'CDncemed and the New Delhi Municipal Committee that they 
ahould 'give permission, without delay, on presentation of 1&llplicatious by the Muslims for the 
repairs of, or restoration tJo, the old position or rebuilding with Borne altered deeignl 'of 
mosques situated t.ither in the compound of any Go\·ernment.bungaiow or . on any place 
surrounded by Govl'rnment' or Municipal property." '" . 

The Assembly divided: 
AYE8-17. 

Ahdul Ghani, Maulvi Muhammad. Murtuza Sahib Bahadur, Mauln Syed. 
Ahdullah, Mr. H. M. ~ m . Mr. Muhammad. 
Azhar Ali, Mr. Muhammad. R.1Za Ali, Sir Syed. 
Choudhury, Mr. Muhammad Hussain. 8iddi'lue Ali Khan,.,Nawall. 
~ k Sait, M ... H. A. Sathar H. Umar Aly Shah, Mr. 

Fnlz-i.Haq Piracha, Khan Babadur Shaikh. Yamin Khan, Sir Muhammad. 
GhuznRVi. Sir Abdul BaUm. 
J.alljee, Mr. Hoolebibhoy A. ' ~ r AI.i Khan, Maulan&; 
Liaqnat Ali Khan, Nawabsada Muhammad. Zia Uddm m ,~. Sir. 

NOES'-30, 
,Ahmad NawU' Khan, Major Nawab Sir. Krishnamoorthy; Mr. E. 8. A. 
Ambedkar, The Honourable Dr., B. R. T{ushal Pal Singh, Raja Bahadlil' • 

. .Azizul Huqne, The HonQurabie Sir M. Mudaliar, The Honourable Dewan Bahadur 
Benthall, The Honourable Bif Edward. Sir A. Ramaswami. . 
Caroe, Sir Olaf.. • Mudil'. The Honourable Sir Francis.' _ 
Chanda!arkar, Sir Vlthal N. Piare LallKureel, Mr. 
Chatterjee, Lt.-Col. Dr. J. C. ~ . nr. V. K. R. V. 
Dnga. Seth Sunder Lall. Rov The Honourable Sir AIoka nalal, Dr. Sir Rat.anji Dinahaw. . . . , • 
Dalal, The Himourable Sir Ardelhir. Spthna. Mr. D. P. 
Dalpat Singh, Sardar Bahadur Captain. S!toobert: Mr. W. H. 
Tmnm. Mr. Saiyid Haidar. , 81\'1& Ra] .. &&o Bahadur N. 
~m ie  Alikh&ll, Kunwer . ~. Flpl'nce. Sir 'George. , 

. ~ r Sinlth. Sardar Babadul' Sardar Sir. ' <::nltan' Ahmed, The Honourable Bir. 
Joshi, Mr. D. B. " 'T'hakllr Sinjlh, Capt. 
Khare, The Honourable Dr . .N. B.' Tyson, Mr. J. D. 

The motion wall negatived. 

RESOLUTION ~  FIFrEEN-YEAR PLAN PREPARED BY CAPlTALISTS 
.. ,9F INDIA 

Dr. Sir Zia Udd1D Ahmad. (United Provinces Southern Divisions: Mubam. 
madan Rural): Sir, I beg to move:' . 

"That ,t.hiB Auembly recommends to the Governor General in Council' not to entertaUa 
the programme of 15 years' plan prepared by the capitalists of' India in t.he interests of the 
people of tbis country." _, ~ 

i had put. down one or two points in the preamable of this Resolution. which, 
according to the rules of debate, were removed. I said it was in the interests 
of t.he cottage industries, that J. desired to move this resolution and if this plan is 
accepted then 1t will be the shortest. route to tum IndIa to Bolshevism. 

Mr. If. 111. JOshi (Nominated Non-Official): Do you object to that? 
. Dr: Sir Zia Uddin Ahmad: The Bombay plan, has laid down in para. 2 of, 

" their report certain conditions precedellt. (1) it is said that it is assumed that 
on the termination of the war a National Government will come into existence; 
(2) bhat it will be cons]iituted on a federal basia; '(S) that the jurisdiction of t:he 
Central Government in economic matters wiHextend' over the whole of Indm: 
lind (4) that there will be a, natiollal planning committee. under the Centrfii 
Government whieh will be responsible for drnwing' up the plans. . . 
, ',Prior to this Bombay plan, Mr. Jawaharlnl Nehru also drew up \\ simllar 

plan upder the direction of the Congress Committee, in which he said: 
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"An aaential pre·reqllisite of planning is thus complet.e 'freedom and mdapeDdence fM t.U 

.ountry &Ill! the remo..,&1 of all external control ... 
This was a condition precedent wh:ch ;Mr. J ~ ~  Nehru put in connec-

tion with his plan. Now the Honourable Member today told U"8 that the 
·Govemment had accepted the obj.ect of the 15 years plan. I do not know 
whether the conditions precedent on which this plan is based .have already b6eu 
accepted by the Government. The Honourable .Sir Ardeshir Dalal occupies a 
double position:' he is a signatory of the report and he also accepts it on 'beh'alf 
of the Gove!Dment 'of India. Before I develop my argument further, l,woulll 
like to know whether the conditions precedent' have been scrutinised by the 

. Govel'llJllent and· if 80, whether the conditions of the Government have been 
ac.cepteq by the signatories of the report; and if the signatOries of the report 
have not accepted them, its discussion will serve no purpose. I shall sit down. 
I want a reply as to whether the conditions precedent have been accepted .by 
the Government or not. There is notbing laft in the plan, ~ we do not accept. 

. the condition precedent. The Honourable Member of the Government of Indi9-, 
mentions OJ). the Boor of this House that the Government of India have accepted 
the object of this particular plan without accepting the principle on i~  ~ 
plan rests. ' 

. Before I develop my arguptents there is one thing which I would lay· before 
the· economists and financiers in this House. Suppose I ·do a service and' for 
that service I get one rupee,. that one rupee' really guarantees certain comforts. 
If I take this one rupee to the market; then I do not get .the comfort of the 
value of 16 annas but only of five annas. In other wor<ls the pUl'phasing power 
of the'ruR8e I have is only five unnas and not 16 ~. Where do the 11 
annaa go. (An Honourable Member: "Into the pockets'of Government men".) 
Some persons say it is really ~ e to iuflation. I think this is the catchword oithe 
economists, which is. not really understood by the common people. I dG not 

• t.alk in technical phraseology. I 1IBik in simple language. Where, do 11 onnns 
. _ go, which I have lost? It goes into the pockets of ~ middle men, into the 

pockets of those who_deal in thc block markets, ~  the. pockets of those who 
produce these articles and .the big merchants. It is distributed all over the 
plnce but does not come to me. (An Honourable Member: It goes to the 11 
Memhers'of the Executive Council".) I call this 'loss, creative tax, to borrow 
the phraseology of this report. What IS the value of this creative tax ~  account 
of the reduction in the purchasing power of the rupee? We have got the figures 
supplied in the report. The total income as calculated by Mr. Rao and accepted 
by this Committee, is estimated at about Rs. 2,200 crores. The creative tax 
which the people· of India are paying on this income at the rote of 11 annM 
per rupee is 1,500 crores per annuui. In fact the creative tax is much more as 

\ the total income estimated in 1933, has substaptially increaseu in 199." . 
Take the cose of any peon standing here. For.every rupee he pays 11 ann as 

in this creotive tax whieh goes into the pockets of somebody. I am· not con-
cerned just now to' find who the somebody - is. .He is - now hoping 
that 8S soon 8S the war is over this creative tax will disappear and he will get 
full 16 annas value for his rupee. The common man undergoes enormous priva-
tions and sufferings ill order to pay this creative tax to rich men who calls it 
the miseries of war. There is an accumulfttive wealth on account of this creative 
tax, whose minimum value I estimate at 6,000 crores. That is-the accumulated 

- value of this creative tax during the war period at the rate of 1,500 crores p')(' 
Bnnum which is calculated at 11 annas per rupee. This does not· include ,,-aF' 
profits which may be in the neighbourhood of 2,000 crores. 

Mr. Oha.lrman (Mr. Abdul Qaiyum): My attention hfl,s been drawri to an ind-' 
itent which happenM earlier, when the Presid!'lnt was presiding. I have the 
·unpleasant. duty of drawing the' attention of Mr. Kailash Bihari ~  Rule· 
17(2). Under that Rule, I am afraid, the Honourable 'Member' cannot sit in th" 
C mb~r till the close of the day. 
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tIr. ~  ~ ~ ri LaU ~ r, r e~ and the .Sonthal Parganas: Non-

f4uhammadan): ~  the Presldent pass any order of expulsion? 
Xr. Ohalrman ~r. Abdul Qaiyum): In order to make sureo, I called for the 

record of the proceedmgs* lind I find that the Honourable President did order the 
~ b e Member to leave the House and the record confirms it. As Hule 

17(2) IS very clear, I lUll afraid I have no option but to ask the lIollourable-
Member to leave the Chamber. " 

JIIr,' Xa.tlash Bihari Lall: What i heard him saying was ................ . 
JIIr. Ohairman. ~r. Abdul Qaiyum): It is very difficult to enter into argu-

ment. I have satIsfied myself-I was not here at the time the incident happened 
and theref<>r.e I oalled for the record-that the Honourable President did ask tlie 
Honourable Member to leave and Rule 17(2), is qu,ite clear. 

J[r. Xallaab. Bihari L&ll: I do ·1l,.Ot dispute the rule, .. , ... 
. ~. ir~  (Mr .. Abdul Qaiywn): The Honourable Member will co-operate 

WIth the ChaIr by leavmg the Chamber: . 
Mr .. X&Ua8h B1h&ri Lall: So far us the present Chair is concerned, ,I am 

clearly In a mood to e~ e but I still maintain my contention that I am 
leaving the Chamber not in obedience to the order of the Chair under RuLe 17 
but as a protest against highhandedness tlnd I make mention of this fact thaI> 
this conduct was not worthy of respect . 

. (Mr .. Kailash Bihari Lall then e ~ the Chamber.) 

Dr. Sir Z1a" 'UddJn Ahmad: The object of the whole plan is laid down in 
Section 36 of the report, to increase the aggregate income from 1,733 crores to 
5,300 crores. 

Now," the object of the whole report is to treble the i ~e. I.1ike to k~ 
does this trebling of the income mean trebling the pre-war "purchasing .power of 
"the people? If this isl10t guaranteed,. Finance ~ ber can. treble ~e income 
over night. The Finance Member can Issue an Ordmance saymg-wherever you 
find 1 i'upee, read 3 rupees. Then you increase the income th;ee times at ~. 
(An Honourable Member: "Do you mean to say ~  the Fmance ~ember 18 
a juggler ?") If the purchasing P?wer of the rupee IS not to be er~  and 
you simply want to treble Hie m ~e, then It ~  be d.one by r ~ e. 
\Ve do not require any plan. The Fmance Member may Issue an Ordmunce 
Hnd the in('.ome of the wht)le country is trebled. I say it is not the way to do 
it. The reol objectie that the purcha.sing power of individual shouldincwa1le 
three' times of what it was before the war. . . 

Now, money, ali admitted by the report, is a" measuring rod, Ilnd hence it must 
have a fixed length. A measuring rod must not be lilre India rubber which you 
can go on st.retching to any length you like. Then it is not a lueasul'ing rod. 
If money is a measuring rod, it must huve a definite purchasing ~er, The 
report has given a list of the' foodstuff that It persoll can purchase from Rs, 65. 
They say that every person in India should have every day cereal 16 ounces, 
pulses 8 ounces, sugar 2 ounces, vegetables 6 ounces, fruits 2 ounces', fats 5 
ounces, milk ,I) ouncee or eggs, meat and flsh. This i . ~! the whole population of 
India, including the villages. May I ask if anyone Clin feed on this menu on 
Rs. 65 per annum, vnlese the purchasing power.of Rs. 65 is I!!ubstantially incl"c>as-
ed. ~  also mentioned ill the report in para. ~ that the cloth will be sold at 
3t llnl1aS per yard. Therefore, the condition precedent, before you tillk "of trebl-
ing the income, is thttt you .fix the purchasing power of the rupee or, a.s the 

*The recoid referred to 'by 1\Ir. Chairman (Mr.' Abdul Qaiyum) is the Reporters' ~ . of 
tIle ~r er passed by the President in the m r i ~ Ritting before it was corr"aded by him. 
That order and the subsequent proceedings" are as follows: 

"lIr. President (The Honourable Sir Abdur Rahim): I find the Honourable Member 
is obstructing the proceedings of the HOllse. I mllst ask him to leave the House, if he 
persists in this. \ 
, Kr. Xallash Blhart Lall: I nlll "mint: to take the exh"<lllu' penalty imposed by ~ . 
But I am 110t going to submit like it school boy to your temper. I leave the House under 
"rotest. " 

(Then tpe Honourable Member, Mr. Kailash Bihari LaB left the House.)" . " 
For the renPrt of "the relevant proceedings as corrected bv the 'Honourable t he President 

when it was slIlimitted to him after the 'House had adjourned for the day, see page-223 antc.-
~  -
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economists say. you must stop inflation an,d wpa-t I say is. that you must stop' 
this creativ.e tax, which you 6l'e now imposing on everybody ill i ~, Unless 
this is done first, it is idle to procee4 furtheJi.. _ ., - . 

I strongly object to the ~e  of approach in ~  r i ~r report. "Vhat 
are the problems before lnd1a? The problems before India are' two. .. In the 
first place, ~ ere m~  be e~ me . fQr everybody. _ No'!A" the r~ i  doeil 
~  t0ll:ch ~  question at all. They' think that probably by :creating B few key 

,mdl;lstr1es the whole problem of unemployment will be solved. They ought not 
t() fot'get that ~r ~  Wllr, the problem of emploJmeut will be ~r  acute. 
A large .number of per,sons now serving in fighting forces ,and in auxiliary 
offices wIll be out of employment. Tbey m ~  have some. kind of em meJ ~ 
and the report does not take into account th"e new situation which is bound to 
-az:ise. Wbat.is the use _of a few key industries when there Ilre so many people 
"?thout employment? What js ~e  use in making all these magnates still 
-ncher when the bulk orthe people will be dying of hunger? The conditions 
precedent of all planning, on which the prOsperity of theoountry will depend 
:are two. One is to, ~ bi i e the purchasing 'power of the rupee. e ~ ,  
'you should make out ,a plan 80 that \here. may be employment for everybody. 
Both the'8e important questions are left out. How can you have any plan of 
juture reconstruction of India by negleoting these two me ~  principles. 
What is the principle underlying this report? They want one hundred ~  
crores of our credit to be handed ov.er to them so that they may purchase the 
machinery. They want to stabilise, ~eir existing profits. Call a spade a spade. 
We may be fools but we ,are not ignorant fools. 'We understand something 
.abOut it. The whole object behind the plan is that one hundred thousand 
('rores which is our sterling credit in England should be earmarked for the 
purcJ:.tase of the key machinery. . And I understand that, ~  has already 
been- taken. They have alreaay selected four key i.t;ldustries, namely, sulphuric 

~ acid, caustic soda, artificial silk and aniline 'dye industries. They have' 
.selected their magnates through whom all ~ e e things would be given, 80 that 

. you will make rioher those people who are already rich. Whenever I talk of 
stabilisation, I talk of the stabilisation of the money, of the purchusiiig.power 

,("of the rupee. But, whenever the inaustrialists talk of b~ i i , they mean 
t.qe stabilisation of r ~., The thing is this that during-the war they have- got 
a certain ~ r  of profit and they want to stabilise this profit even after 

·the war. This.. is really the object which they have in mind. The whole pluu 
is really drawn up with this object that v.-hatever profits they have been m ~i  
-during the war ought to continue even when the war is over. J 'will read ,out 
passages from their own report to show that this is the case. 

The other thing which is 'conspicuous by its ~b e e in this report is ,the 
question of the agriculture. We know' that 92 ,per oont. of the people of 
lndia live on agriculture. What has this report provided for the ugrict1lturist. 
except shedding crocodile tears for them? They have not -entered into the 
real question. They ougbt to know the population' of India and 
-take into account the fact that our population increases by 5 millions every 
year. So, in 15 years time the population will increase by 75 millions. HM'e 
,you got enough land in India to provide living for everybody? ~  is the 

,problem which ought to have been tackled. I have got be ~ me the figures 
of the agriculturist's budget which is drawn, up by a person, who knows some-
t;h;ng ahout'·agriculliure: For want of time 1 will 'not give all its., details, and 
will only give. its result. He says that if e~  has one wife and two 
children, in all four persons of the family, and, has got 121 acres of land, ~ e  

hE: just. makes both ends meet. His income will ~e Rs. S5S and his e~e ~re 
will be Rs. 351. If you want 12! aores for a family of four, then you can eas1ly, 
calcul8tehow much more land you will require after 15 years when the popula-
tion will be increased by 75 millions. Now, t.his !e i~  ~  to have been 
tackled but it has not been tackled in the report. Nothmg 1S e e~ about 
the purchase of Zamindnri rights. C ~ i~  be more. conteuted .1£. OUT 
-internal .. vings of about 8,000 crores are used III purchnsmg Zammdar1 rIghts. 

,. Sir, there is one- ether point which is very' often negleeted and even my 
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Honourable friend who is in charge of labour probably does ~ realise th,", 
magnitude of that problem. Whedever We talk of 'l-n agriCUlturist, a resident 
of a village, one always understands that he has got some land to cultivate, 
but 40 per cent. of,the population in the villages have got -no land' to cultivate. 
They are landless tenants. .·;Nothing has been provided for them.· '!?his clo.s! 
of people have been. neglected altogether and their number is very large. If 
you make special arrangement for these village labourers . by giving them 
additional work in the ~ rm of cottage industry their· copdition will;be consi-
derably improved. . • '.' : 

1Ir. Ohairman· (Mr. Abdul Qaiyum): I am afraid the Honourable Doctor 
has feft his· seat. He is ·~ i  in the gangway. I 

Dr. Sir Zia Uddin Ahmad: .I am by my books. This is the class of e J~ 
whom this report absolutely neglects and I think somo('lthing' ought to be ~ 
for them.. . . 

Now, the other question is about the cottage industries .. That bas also been 
neglected altogether. Take the case of one particular industry, the textile 
industry. 90 per cent. people in the textile industry. are supported by cottage 
industries and only 10 per . e ~ are supported by the mills. Let 'me see what 
these big manufacturers are doing for the improvement of cottage industriel!. 
How much Yllr"D. 'do they supply to these, cottage industries? Will. the 
Honourable. Member tell me on the floor of the House or any of his Colleagues 
if the mills will agree that ha-lf of thtj yam ·which they pioduce will be hanaed 
over to the cottage industry and only lmlf . of the yarn will. be spun by the 
mills? This is the only way in which they can help the cottage industrfes, 
and, it is a test question of their integrity. -rhe textile magnates.. are nob 

prepar,ed to help the cottage industry by giving, more yam. They 
4 P ••• ~ reserve the entire yam ~r their own use., It is the duty of the 

representatives of the people, who are sitting on these Benches, to see that.-
the interest of the cottage industry is not ignored. If you 
destroy th.e cottage industry, then you really deprive a. large number 
of people of their living. . If these people are thrown out of employment, they 
will l?e a great danger to the country. Mr. D. C. Driver in his· presidential. 
addresses "'Rid b~ . giant India: 

"The giant is now awake and hungry, we Will have to feed him and find work for him. 
We cannot feed.him on alogans and eloquent emotional appeals. .India now )Vanta work and 
food to fill its atomach, not so much eloquence Rnd l'motion to stir ita heart. If we do not. 
give to the giant. food and work; the giant ~  delltroy our capitalist system, devour our hair 

,baked em r ~ and rush the country into the chaos of uncharted communism of imitative. 
immature. experiments before the country is ready for them." 

This is the opinion of a very experienced maD. If you leave the people ,alone 
and do not make Blly provision for their food and employment, then you will ' 
repeat the .experiments of Russia. That is a point wh1ch has got to be remem-

-bered. Therefore the problem of all problems before the Govemment today is 
not so much to get machinery for the people who are already rich, but the 
problem is to make people contented. and to get employment for demobilised 
soldiers and 'retrenched civilians from auxiliary offices. '. 

The next point is. about the Rystem per capita. It is contemplated that per 
capita will be ~. 195 in future and tlint it is Rs. 65 now, "It will be three timeR 
afterwards. This is a false ·calculation. Suppose Mr. Birla has an income of 
six crores per year .. Then ~. many of thelJ.e' people whose 'per ~ i  i!;lcome 
according to your calculation wIll be Rs. 195 after fifteen :vears WIll go WIthout 
food? This calculation of per 'eapita allowing some people to 'have croree P:-l" 
anrmm at the expense ·of other people, is giving a false picture of the economIc-
position of the country. This is just like the analogy of the person ~ , went· 

-' to a river. He saw the ri'\'er WRS 10 feet deep, then he added the heIght .of all 
the people who' accomnanied him in the carriage party and then came to the 

. conclusion that they could simply walk over. the river .. This. method of allow-
ingseme people tQhave income in r ~  and making some o.ther people grovel 
in poverty and misery and calculating the er ~e per capIta 'nc.ome of the 
country is the most unscientific and uQeoonomic method of calculatIOn. ~  hall 
already 'denuded the· wealth of the country. If you ~ to c,lculate peT' 
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capita incoIoe, then you m ~ lay down the minimum and the maximum i ~ 
for each ~, just like the CQl1gress Government did of fixini Re. 500. 1£ allY' 
person gets mOre, the .excess should be put into the public funds. This is the 
only me ~ . of calculating per capita income .. Our industrialists are not 
interested, in the stabilisation of prices. They are interested only in stabilisiDg 
their profits. They ar.e not interested in finding emI)loyment for everybody'so 
long as they get labour for themselves, indentured or free .labour. They are not 
intel'ested in the development of cottage industries llor in any problem. vi 
employment. , 

At:! regards the object of the plan, I will read froIp the Report itl:lelf: 
"By ~ i  pl'iority to baaic inail.tries in OUI' r ~r mme of development· and by ulin, 

.our BterlIng balauces in t.he initial Btages for import.ing the neceuary plant,. machinery and 
technical experts, it iB however, pouible to curtail our .requirementa ~ e J~r  finance." 

Thi!l has relm,. let the c"at out of ,the bag. One, m re~. pomt. They are 
going to finance ~m. re ~  money. What ~  this. mean? The Finan.ce 
Member should prmt notes m. large number for circulation. The JDoment 11£\ 
p'uts more ~  in circulation, ~e people talk Of inflation ar;'d the· ~ e  w,i1l 
go up. This is a conundrum whIch ~ ~e solved betwee.n SIr Ardeshlr Dalal, 
the Finance. Member apd Prof. Ranga slttimg together. Sir, I IIlOve. 

111'. Ob.a.Irm&D. (Mr. Abdul Qaivum): Resolution moved: 
"That the &&eDlbly recommends to ihll Governor General in Council ~ tb entertain the , 

programme of 15 years', plan prepared by the capitalist, of India 'in e.i ~re  of the' 
people of this country." . 

There are certain amendments to this Resolution. They flan all be m()veil 
one bv one and after they are PUt from the Chair. discussion will proceed on 
all of them. The fil'St one is in the name of Mr. Krishhamachari. 

Mr. '1'. '1'. ~ m r  ('rlll\jore cum Trichinopoly: . Non-l\luhamrnadlln 
Rural): Sir, I move: " _. ' 

~ for the 'eriginal Resolution. the following be b i .~ e  :. .. 
. 'That t.his Assembly recommends to the Governor General \D Council that \D VI8,1V of Ute 

fact. that ,.everal plans for' ~ post·war ,economi<; andindustt:ial development of India, ~ 
as tbe Bomba.y plan, the ROYI.t plnn, VIBvelwarayya plan." have been put be ~ ~ e ~b  • 

. 1.h. Governm.nt do examine ·these -i!1ar.s and formulate at an eal'ly date their COnCl1l810nl 
regarding the set up o! yost·war I'conoJ?lic and industrial developml'lIt of t.hi. country' ... 

JIr. 0haIrmaJ1 (Mr. Abdul Qalyum): Amendment Moved: 
"That. for th" original Rt>Bolution. the following -he suhstituted : 

"That. this Asarembly J mme ~ to the Govl'rnor General in «;lonnoil that in view of the 
fact. that Beveral plans fOI' the post· war economic and industrial development of Indi_, luch 
as ~ e Bombay plan. t.he RoyiRt plan, ViRvMwarayya. plan, have hl'en put before the public, I 

the G'overnment do examine these l'Ilans And formulate at an early date their Conclusions 
ngarding the lIet up of post·war economic and indUltrial development of thia eountry· ... 

I have' now put the amendment. But I find that the next amendment of 
Mr. AZQsr Ali is really nO' amendment at all. It is merely a repetition of the 
Rej;olution, and the clause at the end of the Resolution demands non.llccepta.nce. 
of the Bombny plan. and in fact the so·called amendment of Mr. Azhar Ali 
contains all the arguments in favour of the Resolutiol1. That is really no 
amendment at nll. I therefore hold that this amendment is out of order. 

Dr. Sir Zia U'dcUn Ahmad: The amendment says that in pl/lce of the original 
Resolution, substitute this.' . ' 

Itr. Ohairman (llr. Abdul Qaiyuin): It is merely an· argument in favour 
and in support of the original .Resolution. ., 

Kr. '1'. S, 'A:vfD"Ulnpm Ohettiar (Salem and Coinibatore cum North 
Areot: Non-Muhammadan): Sir, I mdve: 

"That all .th(' words afteJ: the words 'Governor General in Council' be omitted and the 
follo""inli! be Buhstituted, namely: .. 

'_thn', an eleel('d Committee of thill HOUle consisting of not JlIore fhan fifteen Member. be 
appointed for the purpolle of considerinjl the lIevl'ral plans for post· war economic develop-
ment of India. ~ri r  ,and indl1RtriAI wit.h instructions to report to this HOUle'." 

JIr. 'Chairman (Mr. Abdul Qaiyum): Amendment moved: . 
. '''That Rll thp words after ttl(' words 'Governor General in COllneili be omitted and the 
following hI' Rubllilituted. namely: '. 

'that, an ell'cted Committ,p.p of tJiill Housr C'onllistini! of not more t,han fifteen Memhers he 
appojpted for 'thp. Tmrpose 'Of conlliderinll the Reveral "lans for post.war economic develop. 
ment of India. QuricllltllrRI and ind"Rt·riql with i ~r i  t.o report toO thiR HOlIlIl·." 

. JIr. '1'. B. AvfDuhUln,am OhettlM: Air. I ha.ve heard, the sDeech of my 
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learned rie~  Dr. Sir Zia Uddin. He is' a Wrangler and a .Senior Wrangler. 
but ~ think constructive suggestions are more helpful th'n mere negative 
Qpinipns. So in moving this amendment I should like to put before this House 
a few suggestions about post-war economic, industrial and agricultural develop-
ment of this country. Firstly, we think that, any scheme for the agricultural 
development of this country must have as its basis certain considerations. The 

first is that it must be mainly and entirely from the point of view ')f the 
masses of this country, from the point of view of the poorest people of thia' 
country; and the sole aim and objective of the plan should be to raise their 
.tatus economically and in every other way. Secondly, .Jf it is to attain thie 
object it must ,succeed in' giving them greater purclwm'ng power. By pur-
chasing power I do.. not mean i ~ calculation in rtrpees, annas and pies. 1'0-
day oy inflation ,the cost of everything has gone up. The labourer in the 
fields who was getting five annas before is getting Hs. 1-4-0 today, but in 
effect he is getting much less. than he was getting before. And so what we 
mean by purchasing power is'not infiation, and greater money but . re ~r 
comforts in life for the ordinlLry man, something more to eat which he does 
not have today, two square meaie a day and all the essential requisites for Ii 
good, decent and full existence. Thirdly, it should, see that it does not create 
big industrial establishments which go to m k~ a rich man richer and a poor 
nlan poorer. In""bur opinion, ,in the opinion oftbe Congress, big industrial 
,establishments like automobiles, aircraft,' machine tools, chemicals and others 
must be State-owned. It. is our view that these establishments must be run 
with mainly national ideals, from the poii\t of view of the development of 
this country as a whole und not for profit-sharing and profit makin&'. We de) 
think that private e ~ J ri e must have a fair share in the industry and 
-commerce of this country, but it should never be at the expense of the 
ordinary consumer, of the poor _ man in the fields and in the factoriel. 
}'ourthly it should aim at the. development of the' country as a whole an,d 
must be suited to the traditions and genius of the country. 
, }'ifthly, the dev,elopment that is aimed at in any plan of reconstruction in 

this country should not he merely industrial but must also he mainly agri-
turnI. And the reasQn for this is not far to seek. More than 80 percent. of 
our people are .. dependent upon agriculture and unless we can make them 
produce better and unless we can make them get a fair distribution of the 
wealth of'this countrI, all our planning will come to nought and it will Le 
a tragedy. So we feel that any scheme worth the name and worth the 
support of this House and the country must have theae five requisites all It\ 
basic principles. ' 

I do not want ,to go into the matter whether the Bombay plan &8 it hal been 
oealled satisfies these principles. It is a mere suggestion; as n. matter of fact 
I. will congratulate the authors of the Bombay plan. I do not talk about :ts 
merits; but they have put forth something. before us ,which has provokfld 
people to think. 'This has brought other plans into the 'field. Other people 
181so have got to think about it and even the Government of .. India have, 
actively begun to think about it. The Bombay plan is only one of the plans 
which they must ,take into consideration. If they think that it satisfies these 
1>rinciples .. accept it so far as it goes; if it does not satisfy these principlp.s 
scrap it. So I am not ta1king u.bout any particular plan. There are many 
plans, as has been pointed out in Mr. Krishnamachari's amendment,-the 
R()y ,plan, the Bomhay plan, the Visweswarayn.' .. plan, and my friend Prof. 
Rangn. suggests, the Agarwal plan, and a hos,t of other· things which Bny 
intelligent person with constructive ideas can yet put forward. . And 0111' 

.recommendation is that people on whom there is re ibi i~  ~ for ~ i~ C 
for this re ~ country should ~. into all these plans without anr reJ ~ e 
and without ~  favouritism. Take whatever is good from the p()lnt of. vIew 
of the peopJe of this country nnd l'eject whatever ill bad from the POlDt of 
'View of the masses of this countrv. . 

The e~  point mentiQned in' this amen'dment is this; who should m ~e 
these plans? It is a very important matter. Gov?rnment , ~ er  well ,claIm 
that they are in possession of the facts, they o,re 10 possessIOn of the experts, 
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they have the material, the time, the money arid the' finance, and therefore 
thev should do ~ . I want tp point out, and Government know it well, that 
this is not a Government· which is going to survive after this war. The people . 
who are going to work it are different from the people who are governiDg today. 
It is the people who will have to work the plans that should ll\ake the plaus. 
And to this end we suggest what has been suggested in this amendment, that. 
" com1p.ittee of this House should consider these plans. There are other 
reasons why I think Government, con.stitut.ed as it is today,· are· not in a 
pdSitiou and cannot undertake .the respousibility of framing th"ese plans .. To 
begin with-anc! e~k  it and. we 1o:iow it and e"ery section of the 
country knows it-they have been looked upon, and rigptly so, with suspicion. 
From past history and experience it is well known that at the back of every-
tiling that they propose bud profess to do for the people .of this country lies 
the idea of exploitation, the good of the foreign Government and the £o'reign 
people. And naturally we wish that futUre plans for ''this country should b. 
made by sucqpeople nb9ut whose motives there will be no room for suspi-
cion. Secondly, we feel that the Government, constituted as it is ~ , 
cannot resist· the influence of my Honourable friends there. I mean nqt only -
the European Group . but _ the ~i e ie  which they represent, that is, the 
ordinary ri~i  industriali!}ts. Many people in Britain, the merchants .,nd 
ruling classes, believe that India is still and should be kept reserved for their. 
exploitati!ln. I feel, Sir, and rightly, and Honourable Members Jf they 
speak out their hearts to me will elso ~ee,  that they are not able to resi9" 
the.lle ~ e e  as ~ ~ 8S they. may sOipetimes wish. I do not want to put 
them 1D awkward posltlQIlS. . For that reason they are not fit iJo make a plan 
like this. ' . 

Thirdly, they are not in touch with the people of this country. .The people 
iIf" Delhi are the most unreal people I have met. In no sense do they 
represent the people of this country. The ordinary man of-this country is • 
poor man suffering .. u'ntold misery., He gets rotten rice if he gets anything d 
all. The war has. made terrible inroads on him. There they' suffer from wanl 
of food, but here they suffer from indigestion. How can they make plans for 
a people they do not know? . ' . 

Fourthly, by their training and 8ssociation, they have lost touoh with the 
genius of tlie people. They do not know what the people want-. We therefore 
feel that the Government constituted as it is today is not fit, is not suited to 
the . great task of planning the ~ r reconstruction for this country. I do-
not mean any disparagement to any particular individual. but the system as 
it is cannot move in one direction. We have coml:! into touch i~ the Pro-
'vinclal Qc)vemments. We have come into touoh with. the Central Govern-
ment. When they want to start forces of oppression, it is done at once; but 
if you want to do something good it takes years and years to put it intu 
actian. Only today I heard from one of the front Benches that such ~e re  
move very slowly. We therefore propose that a Committee of thIs House 
should. be constituted for this purpose. Advisedly a Committee of this House 
does not mean that there are not .be any officials in it. As a matter of fact we 
welt:lome some 'of tliem becaulle they mny be in touch with' certain factors-
with which we may not he in touch, but it must be mainly 'composed of ~ . 
official eleeted Members who represent wide i ~ ie  who are in 'touch 

.' with the people of this country and who know the sufferings of this country 
-and who know ,where theshbe pinches with the poor people .of this country. 

I feel that planning is necessary. There is no ~ b  ~ .  that. The days 
of laissez Jaire are over and these a,fe days of "planning &nd perfect 'Planning. 
Mere planning (>n paper will not do. It must be backed up by the 'people ',)f 
ihis country. Only then will plans Mature and come into aotion. , Mere 
decisions from annchairs i ~ committee rooms and'secretariats come to 
nothing.' If you want to get the co-operation of the people of i ~ . r ; if 
you want to 1,lave the real backing "of the people of this coUntry,. if you ~ ; 
that these plans should be-worked for the good of the people of thIS country, It 
must be 'made· byrepresentativeR of ~ people of this ~ r . It must be 
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wade irotnthc point of view of the peoIl}c of this country, and luter 011 \V}WIl 

.1 hope a Nutional Goverument will come, it must 'be workod "by the represen-
tatives of the people of this country. _. 

I ere r~ commend my- amendment to the acceptance of thh; House. 
Sir Vithal N. Oha.Ddavark&r (Bombay MiUowners' Associatioh: ~ i  

Commerce): I rise to ~ e k on the subject with consideuble amOU1!t . of 
l'eluctaDce because I know that in' a certain section of. the House the very 
word "Bombay" is anathema to them and :..the ]30mb1lY industrialists" ute 
p'articularly in the bad books of my friend the gallant und learned Viee· 
Chancellor of the Aligllrh University. I am not here as an apologist of 
Rombay beeause there is no nced for me to. apologise for our c"istence or our. 

eminence in the industrial life of this country. I am here to speaJ( on· 
~r i  aspects of this plan which has heen . pioneered not by the Bombay 

people alone. You will find the nallV3 of -Mr. Birla, a leadiQg industrialist 'of 
(1/1,lcutta . .You will also. find the n8Ule of Sir Shri Ram, the leading indus-
trialist of this city, and knowing as I do' the great work done by. tbe ~ r~ ·.,t 
t,ne plan I can tell this House that these two persons have pulled their wetght 
in the formulation of the proposa.ls that are known PDPularly as the Bomb').}' 
~~.. , 

This is just the time. that. a study of the r b~e ! of this. r ~ should 
have been made i:lut not the time to give effect to' any plans. We 8:re, liv.ing 
;n 'Very unreal times. The Honourable the Finance Member has- found it' very 
r i i ~  to control the economy of the ('ountry which had gone astray as the 
result of lack of control in the earlier stages of the war. He· has done 
his best. Although I may. not agree with him - in nIl matters,. I tqink we 
"-An say that certGin measures which he has taken during the- last 18 months 
have helped the Government; to tal{e control of the situation, not to the 

extent to which we would have liked, but certainly. to Q considerable exte11t. 
[At this stage, Mr:- President (The Honourable Sir Abdur Rahim) "resumed 

4-.he Chair.] 
ij'ow this plan has been . re r~ . by p,e)·tain persons_ connected with some 

of the biggest industries in the country. Sir, may I take' this opportunity of 
congratulating His Excellency the Viceroy in having the CQurage to invite one 
of the ~ of the' p1an to .join his COUJlcil of Ministers? I do not think 
it means that the Government of Indin. have accepted all the principles under·, 

. lying the plan but it does mean that the Government of India are very .-
serious and sincpre· in . their efforts to promQte Imd prepare a scheme to which,. 
when a National Government· when it comes into betng, will be~b e to. give 
effect. 

,I i e ~e i  my friends on the other side that ~i  the existencG 
Ilf a National Government it will be very difficult for any Government with 
+obe best of intentions to overhaul t1!e economy of the country. In Imy 
'"f')untry the first fundamental requirement is that the G9vemment of the day 
must be responsible to the ~e e of 'the country and must have their confi-
dence. I do not think that any of my friends here on the Front Bench, <.I:e 
either responsible to the people or have the confidence of the peop1e .. But 
T' am l'repared to admit that they hav,e undertaken avery heavy responsibility 
.in· e ii ~ office when the majority parties are not willing .. to' take offi.:!e . 
. e~ . are doing. their best to serve the interests of the country and with- thQt . 
m i~e my friend Sir Ardeshir Dalal has taken on the'onerous responsibility 
of tlfe Miitister of i ~ and Development, nqt because he thought he had 
confi(lenr-e of -the country, but because he felt, I am sure when called upon 
by His F,xr.e'lencv tpe Viceroy,' that he cd'tJ.ld not shirk that call and he has 
come and joined the front b~ ~ of. this!lpuse so ~ ~ can have m~ i  
.preparettwhich cnn form a basls .. for ~  by a NatIOnal Go.vemment J~  
when SllCn 8 Govemmenf. COtneR mto eXl.tence. . 

Now; Sir, I ~e now to my learned and gallant f;iend over ~ere~ ~  
is this plan? It is only the basis for a ,Plan. I beheve more. hterature' IS 

going to' come on this subject and more- concrete proposale wdl be placed 
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before this oountry. As 1 read' the plan, it is mOle or less 80 reoital of ' the 
objectives, not a plan with definite proposals. With those objectives as a 
basis I think the authors are going to put forward their proposals for ~. 
consideration of the country. _ 

,It has been said. that the plan would, make the rich richer tind ~ poor 
~ rer., I do not thmk there ~ any warrant for such an assertion. ..)n the 
contrary!' the very fact. that ~ authors have. approached the whole problem 
ofplanmng .from the pomt of Vlew of the reqUIrements of the population as a 

_ ~ ,indicates, their i~  to reduce the poverty of the country. They wa.nt 
to raIse the, standard of hfe. We all know that the mainstay of t.his 
cmmtl'y are the agriculturists. At the meeting of the' Tripartite Conferenoe 
held in 1943 when the Honourable the ~b r ~mber came forwaJ:d with ,.hu 
proposals for social security it was qrged by us, the indusi,rialists" that unles!J 
the agrioulturists were included such an enquiry would' be':'incomplete and I 
actually, moved an' amendment that within the soope of the enquiry, of the Hegs 
Committee agricultural lkbour should be included. But the Honourable the' 
Labour Member thought that my amendment was outside the scope of ~  
Co.nference Bnd ruled it out of order. He, however, gave me an assurance 

that he. would moye the proper authorities to conduct a similar enquiry lor, 
agricultural labour. At the meeting of the Conference held last week I asked 
him whether anything had been done and he promised, to 'let me know what 
steps have been taken in' that direction. " 

Sir, we are all aware that the agriculturistS form the mainstay of the 
economy of this country. What happened in· .1930-37 when the agri'culturists' 
condition. was very depressed? We could not sen our goods and the depression 
in.lhe agricultural industry was re .~ e  in t.he depression in all industries, 
because our main buyer ·had no purchasing power. It is in .the interests of the 
country, or ,if you would like to say so from 8 purely selfish point of view, taking 
a long range view of things, that we were anxious that Government and ever; 
one of us should see that the purchasing power of our best buyers, the agricul·, 
turists, is incl'88Sed: I think that point has been met. by my friends who hove 
propounded this plan known as the Bombay Plan. ' , 

The next criticism is that the plan is the outcome of an unholy alliance-I 
think it was Sir Zia Uddin Ahmad who said it outside the House-between 
the Indian and foreign capitalists. The plan itself on page 47 (Clause 82) 
makes it clear that foreign capital would only ~e accepted if it is not accom-
panied by political inftuence· or interference by foreign vested interests. The 
re i ~ the organs of British Capitalist interest, also does riot seem to bear 
out this suspicion. On March 11, 1944, the Economillt (London) touched the 
plan as fo110wR: 
. "The plain fact ill that, knowing industry tC' be the hallill of modern power .and national 
indepeudence they have decided, in thp naIVest way, that India can be made mto a GreU 
Power by llio by large·scale i . ri i~ i . Ln 100 Nlme way they are led into a kind of. 
economic chauvinism that would throw awar most of the benefit' of-foreign inveatment. in 
Indian development, in order to cap' politica 'with economic independence." 

, Then, later op, on March ~ e 25th the Ecomlmi8t partially retracted from 
this position but it again· stressed its objectIon as follows: . 

"It is, not. true that, al wal said in our note, it. deflllltAlly advocate. a pollcy of aelf-
.ufficiency and high protection. Rut it i,.. true that several sentences place much emphasia 
\Ipon t.he need to be as independent •• pOl8ihlf'! of foreign import.l<, elpecially of capital ~ •. " 

You cannot say that it iR on unholy "alliance between Indian industrialist, 
and foreign capital. 

Then Sir there is a fear in some quarters and that fear has been strength • 
• erred· by 'the e ~ e of office by Sir. Ardeshir Dalal,. that ~e assumptioD 
that only a National Govemment can g'IVe effect to thIS plan IS ber~  &11 
eyeWash and that the authors want the scheme to be given effect to fortbwith. 
1 do not think thut that is a fair criticism of the authors ,of the plan. Th9Y 
have again and again emphasise,d that',the esseD;tial condition for ~ e Buccessful 
execution of any development plan ]S the ,ex]stenceof a Natjjonal Govern,,:.-
mQUt but .because there i$ no National er ~e  it doeR not mean that we 
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$hould remain absolutely idle. It is only with a view to preparing the ground 
,for the National Government if and when it comes into being thaj! these seven 
.or eight leading men of India have set their shoulders to the solution of the 
,problem and for that I think they deserve' the thanks of the country. 

Mr. Bhulabhli I. Deiai (Bombay Northern Divisions: ~ m.m  
Uural): 1::10 that you get the i?est of both the worIas. ' . 

Sir VithaJ. li. Ohandavarka.r: You do that when you form, alJ you have done 
m this House, temporary party allianc,es. I am not ashamed of ,it, r i ~  
! do it in ethical or moral methods. Miyambition, in fact it ought to De the 
;ambition of every olle of my couutrymen. is that we must make the best 
bargain out of every thing. Because goOd ~ r i  were dropped or oppor-
.tunities were given up thnt \)'e are in the present mess. . ' 

The next criticism is that the plan would give l}o room for pro'¥incial auto-
nomy or for regional self-government. Prob.ably the reason for this e~r in 
the minds of certain p'eople is because i~ plaa llontempla\;es the existence 
-Qf a fairly strong Central Government which would control the ~ e e ~m  
-of the country and see that it is put on 11 proper basis. Probably the recent' 
political controversies that are going on in the country are responsible for hhis 
()pposition to the pla,n, which presupposes the existence of a Central Govern-
ment. l ask my friends, without going into ~ PQlitica.1 controversies. whether 
;anybody who is interested in the welfare of the country, if he wants to tMnk 
.out 0. plan for the future development of the country, can think of plans pro· 
vince -by province. The whole trouble in thi!l counky is that controls have 
failed, beeause the Centra! Govenlment finds it difficult to direct the provinces 
,to do certain things. If the Central Government had taken control ~  thE\ 
food situation at an earlier stage er~ woulft have been no famine in Bengal, 
:at any rate it would not have been felt to the same extent by the people at 
it Willi actually felt. It was only after the Central Government came into the' 
picture thllt e~ i , i  has been brought, to a certa:in extent, under control. 
If one were-,to forget his political predilections, -can he doubt that any 'future 
development of the country is possible in the economic field, unless the plan-
nin'g is done on a national basis'! Each province will have its own problems 
to solve but the main planning musi be done on,. a national basis and not on 
• provincial basis. . _ ' 

Sir, my time is nearly up and I do not want to take the 'time of 'the 
House, because there are a large number of' speakers on this question. But J 
-do want to urge one considerlltion before this House. Whenever we discuss 
'problems of this nature, it is not so much to arrive at definite conclusioDs 
8S to pt'ovoke people i ~  thinking on the problems. Govemment have proved 

"their sincerity by appojnting perhaps the hest man fitted for this job ill the 
whole country, who at considerable personal sRcrifice has joined the fronil 
'Bench. Our attitude in the' circumstances' ought to be one of 'helpfulness. We 
lIbould all tell him "qo abead with your plans. We in the Assemb1y of 
·course hllve the right to criticise your plalls according to. our lights. ~  we 
wish yOIl God speed and God bless you. Please do something for balancing 
the economy of this country". . , 

Mr. lIuhammad Blume (Fatna and Chota Nagpur cum Orissa: Muham-
madan): Sir, I rise to 'support the motion IlS moved oy, my friend, Sir Zia 
Uddin Ahmad. I do not want to dilate at length on the Bombay Plan as the 
last;, speal{er himself had made it clear that the scheme has not heen out fullV 
'RS yet. It is more in the form of tlie objective than any working scheme which 
is embodied in the plan. We representing the ~im  are opposed to '.he 
very principle of it as it e i ~e  a central nnd' unitarv government. This ~ 

,the political consideration ana I will also examine from coiummers point of 
view t.he details of financial effect of thi!! plan. Sir Cho.ndavarkar who 'has 

·spoken just nefore me has tried to say that the control and other efforts of' 
Cent.ral Government courd not be succe8sful because there, exists soma. 80rt 
.of provincial autonomy in this country who did not do what they were asked 
-to do. I wieb to.say that whatever, ~ e  was achieved in the m ~er of 
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con1jrol was due to the co-operation' of the pl'ovinoes in their own- interests., 
the. contI'ol was defeated by thu;t very group of capitalists who are the IiUthON.. 
of the 130Dlbay plan, whose interest it was not to have any kind of control. 
who thrived on black markets, who· wanted. , ~ ,the country should be left 
to its own ~ and that· they should make' hay while the sun shines. .1 :J.m 
sorry to have to -make public this se¢ret and I ~  just like to point oui 
who are the authors of the so-called BOIl)bay plan. They are industrialists _ of 
thilr .country .. What are their credentiak;? What is their past history? How 
have ·they behaved so far with the consumers of this country! Of (\ourse 
India has not been industrialised to anv reasonable extent; but! even to t.ha· 
~ e extent it has been, I am sorry to 'say that those industries were never" 
willing to repay the obligation due to the consumers of this country and to 
repay Bny 'part ?f ~  rib ~  which the consumers of this country had 
been made to sacrIfice for a penod of over twenty years. The Tatas thrived 
on n subsidy from this 'country; the Rugar industry and th. textile industry 

'were- made to exisl, not by any achievement of their skill;' these industries. 
were not capable of selling at world po.rity prices-they could not. have compot-
ed with the world markets-but by .. the contribution in the form of. proteotiv8-
tari1I that was Iqtde by the 400 million peoplE! of this country to see that. 
those industries were established by consumer's sAcrifiee; and what happened '!' 
It made the rich richer; it made 8 few capitalists ri ~m  be a hundred 
people, may be two hundred, may be a ~ ; and it gave a living wagO' 
to another 10,000 or 20,000 or perhaps n lakh 01' t)Vo of the skiiled :llld. 
unskilled labour. But the contribution was made by 40Ci millions of people ~ r  
over 20 years and the estimated :value WQuid be about rupees two hundred. 
croTes per year. Sugar could be imported into India from Java ,ati Rs. S·BO(} 

_ e.i. ~ i r e and freight) per maund, but _the Indian consumer was to oon-
trihute- Rs. 9-8·0 per mound for the Indinn sugar inGustry on4. was 'lompeUed 
to hu,\' at ~. 11 or above' Indian sugar per maund, That was a direct con-
tribut.ion in order t.o make the industry exist, and exist -for the good of a few 
of this ('ountry, 'fhere was an oblig-ation. on the pArt of thOf!e industrie;; ~ · 
re ~  consumerS in times of prosperity , when industrialists could make vuiy 
reasonable profit,; but they did ~ do so, When . the time came, sugar. syndi-
cate was browght iilto existence, when control WIlS about to be introdueed, we-
all know the way in which this was opposed by industries. So, I am definitely . 

~e  to any sort of planning by thi!l capitalist ~ i  of people. Mr. Birls. 
may be .. ~ friend of mine: many of thfl authors of this plan 'are intimately 
known to me-l myself belong to the Muslim Chamber of Commerce in Cal- • 

~ ~ and· personally I come from that section which favours plan to som.· 
linent; but as a representative of the people I have got to make my position 
very clear, that the industries in this country' h,lve· only got to exist for ~b.~ 
good of the majority of its people and tl)ey have got. to exist Oli the, world 
pftrity prices and have got to exist with the full co-operation of. the consumers 
in this country. This Government is notai all. eompetent to come up i~  
any sucb plan_at the moment, constituted as it is. The mere fact that Sir 
Ardeshir Dalal has been associated withtbe Government oflndia and that. 
compliments have been paid to hiin for bringing ouf some sort of plan;' shall 
not convince anybodJ in ~  part of the w()rld that they are ultimately useful 
for the masses or the great majority of the people. We have had sad experience-
in the past. Are we not going to dis10dge 1;he foreign 'capital from ,;his 
country? The last speaj{er, Sir Chandavarkar, said there is no unholy 
alliance between foreign ,capitalist Rnd Indiav capitalist. May not be now .. 
But in practice it will be so. Do you 'want that' an industry like t,hat of Batas 
should be established to ·stifle down our old shoe -industries? Do you want 
similar bodies. of foreigners from England and America to come out here and 
establish their industries in combination with Indian cRpitalish and .we to give. 
tiheIll all sorts <If preference so that they may stifle down cottage in,dustries 
and talke their contrihution from the 400. millions of starvftd . people in. this 
country? Do you want that? The wh<?le thing . is, being Il,tf,understood Bnd· 
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.a wrong interpretation is being given to the plan. These gOGa people who 
.are the authors ~ e Bombay ~  can by no means ciaim ~ be the . well-
wishers of this country. By no Ipeans can it be shown by their conduct lD the 
past that they have done anything for the uplift of the ,country. By 110 
means can they say ~ e  had not grudged even. to i~e .living wages to their 
labour ... Mr. Joshi Will' bear me 'out how the mdustnalists treat. the labour 
and that in how many cases a strike had to be met by force; every' moment 
there were chances of strike, every ~ the labourers wore work-
ing under the worst pOssible conditions-be it in Tatas (I)' - be iii 
the Ahmedabad mill-owners or be it .the sugar mill-owners. 1 lcnow 
these matters. I' had unfortunately to associate myself with ')ne 
labour organisation. Mr. Bari' an M.L.A .. of Bihat: came and 
told me what was happening in 1937, . 1938 and in 1942 in Tatas. Sir 
· .Ai'deshir Dalal knows in his own conscience how he has treated the labour 
t.here: he knows it too well. . Now to ask us to contribute and establish 
industries of that nature in this country with high tarrif preferences and with 
all the rib ~  by our own people is something which at least I, as & 
representative of the people and as one knowing some of the conditions in 
the country, will no4; be a party to. . 

I certainly congratulate my friend· Mr. "Chettiar who has said that if at aU 
• plan is to be drawn up, if at all we have got ~  get husy with post-war-
development scheme, we should have a sort 'of committee of this House asso-
ciated with representatives of other Legislatures from the different provinces, 
who can sit together and I do not mind if you associate those members also 
who are the authors of the Bombay plan; let them explain, let them come 
with their own credentials; let· them come with their history and say what they 
have done so far and what they propose to do in future. There can ~e no 

. more exploitation allowed in this country. It was the exploitation of the 
foreigner in earlier days of the past; and now it is the exploitation by . a few 
}leople· of their country. I will not be a party to this fraud on the consumers 
of this country. As Sir Chandavarkar has said, the whole scheme is not out 
and I do not propose to criticise it industry by industry. I will not even 
tpueh the question of the sterling balances, the utiIis&tion and the importation 
of machinery or otherwise. The time will corne and then you will probably 
not find this country wknting iJ;l. the ne,cess$ry brain and the necessary intellect 
and the necessary sacritice to give you the right plan at the right time. But I 
have no doubt that the entire purpose of .the Bombay plan is sinister in i~ e  
and we will not be a ~  to this fraud of false development. We Bre very 
sorry. if Sir .Ardesbir Dalal has been associated with this Government because of 
that plan, I think it is a reflection on the choice. I think for his own intelli-
gence, for his own great capacity and his valuable experience, if he is IIoSSO-
ciated with. the Government of India a.ll well and good; but if there is the 
idea that his association with this Government is because of that plan certain'-

• Iy I, should think it is a. reflection on the choice that has been made. I am 
not casting any reflection at all on Sir ArdesWr Dalal. He is a very capable 
man and may well deserve it; he is a most intelligent man and I take it he 

· is a practical man who understands all these things; but at the same tiIpe ite 
should not be associated with this plan; to say that he he,s been associated 
with this Government, because he was one of the originators of tbtl\ plan. 
is something which I hope will not be made a case of by anybody. At least 
I want to understand from Sir Ardeshir Dalal himself that he is here becBuse 
,of himself, not because of anything else or anybody else. not because of any 
plan or scheme. He certainly could have envisaged many other plans-
probably he is capable of producing a better plan in the real interest of the 
·country and in the real interest of the masses. He knows their condition. 
But' I have no doubt In my mind that to say that the industries should be 
given an upper hand in planning the whole thing, and tihat the. agricult.urists 
and the cottage industries interests should not have any say but be subordi-
nate to them, is something whioh at least, I cannot accept for. one minufle. 



1l8"LBGIBLA1'IVB A88BDLY [BaD Nov. 1944 
[Mr. Muhammad Nauman.] _ 

ina I would only imprcsl> on this "House that the plan 8S it is and the object 
whiCh. it invisag8s. !:!.\lch a&' one Central Government.-l denounce· it I\D.d 
denounce it strongly nom this platform. With these few remarks. I sit d"Own. 

JIr: SUDl e ~ e m Ohetty (Madras: Indian Commerce): Knowing 11.& 
we do that the Government were not committed to allY partioular plan. not 
even the Bombay plan, imd that t1!ey are considering several plans. besides 
prOmulgating tlieir own plan. it seems to me that much of the criticism ~ 
has been levelled against the Government by my friend Mr. Nauman misses 
the target. r appreciate the remarks of my Honourable friend Sir Zia Uddin 
Ahmad, though some of them are characterised" by a good dea). of prejudice 
ag.ainst the Bombay industrialists and though they are the outeome of an in-
domplete study of the Bombay plan. The authors of the Bombay plan. ,o;'e 
m~ . admit. are modest enough to aeknowledge that their 'plan is not com-
~ e e. that they merely throw out. as they themselves call it, a plan for the 
COnsideration of the country and for provoking thought in the minds of people 
for 8 post-war reconstruction Bcheme. In fact. indiviiual Honourable Mem-
66rs of the Government have heroically stated that· the country was missing 

. the bus by not formulating plans for post-war reconstruction. that there wall 
DO use of mere destructive cl'iticism and that the Government would welcome 
'any r ~  for post-war reconstruction. That was the burdert of their 
speeches. Some of us desisted irom making any definite proposals. because 
we knew that behind those utterances there was no strength. and that the reid 
~ie~  .was that the attention of the country" might -.be diverted, from .the 
tIOtual politics to what may be called constructive economics. However. the 
tnilu8triali8ts of this country. while they Bre national minded and while they 
are imbued with patriotic fervour. would also like to meet the criticism. of 
Government ·and would not allow Government to indulge in criticising the 
&mntry for not proposing a plan or not making out B plan for post-war 
reconstruction. I should think-I am not in their confid8ice that that \Vas 
trte object with which they have ushered this plan and I tliink their attempt 
Ii,as been funy justified by the number of plans that have followed that plan. 
e'much so· that _even the Government have thought it necessary. at least 
'U'8 sort of complacency, to appoint one of the authors of that BOheme 1\8 .~ 
.ember of the Executive Council in charge of the Post-War Reconstruction 
U(lparlment lind collect information or make out a scheme for post-war "e-
cOt'Uitruction. I think to that extent we ought to be grateful to the authors 
Of·tb.e Bombay plan. There may be some in the Muslim League who are 
opposcd to the Bombay plan on account of the objectives of that plan 8Dd 
81so. what is m'ore important, on account of political reasons- and the Central 
trnifary form of ,,~e me  envisaged there. seems to be more an anathema 

. (',() them than the object of the plan itself:- There are .many outside the 
.l{uslim League who do ilot see eye to eye with or who do not agree with the 
JIJot'ribay plan in all its details. In fact. my Honourable f-riend who spoke. 
t)efore me from these benche8, Mr. Avinashilingam Chettiar, has made it 
~!ii  thali the objects of the plan needed for any economic reconstruction are 
'qUite dilTerent from those which have been envisaged in the Bombay plan. 
~e  . may be supplementary or they may be complementary but still the 
~  plan has not met the real want of the country but on that account 

ncioes not seem to he fair to reject that plan altogether. It ought to he one 
'Of' ~ e plans to.-be considered. Everyone of us seems to -be agreed that 
'tritlea a National Government is formed. there is no chance of any plan 
~ e  in this country. I quite agree but it will take a long time 
'for Ii National Government to be formed and do you . expect the National 
06vernment to start' planning immediately after it is formed. We shan be 
~ valliable time if we wait till the formation of the National e~

ftite'ilt and tm that government prepares IICqemes. and executes them. We 
tfrNor6 sUggest, in the amendment proposed· by my friel\d MI'. Avinashiiinpm 
t11eftilr. that you might form a sort of . informal N,tional Government by 
. ~ i  eJected repfl)sentatives of, thi$ House with you even in the early 
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11!agel' and ask'it to formulate a plan. Let not tlIat plan be taiD)ed b1 • 
merely officia: approaoh .. You must· seek the co-operation and assistance fA 
non-official members even in the very earty stages. Do not say that you 
asked for co-operation and we spurned it. It is customlU'Y for the Government 
of India. to spurn public co-operation when it is offered and to make a fake 
appeal tor public co-oaeration when the public is not, in a. mood to give it. 
I think that the II.menament proposed by the Congress Benches affords an_ 
e'xc61lient method of ~ i  a problem like this and it would be & pity if the 

• Government of India would not take acivantage of this amendment. 
r~ "from this, there a.re one or two points 'in the. Bombay "plan itself 

which ought to ,lte ini,tially objec.ted to. In. the first place, it Heems to ~  
upon our getting foreigu capital,. though it has been qualified by Sir Vithal 
VhBndava.rkar by saying that it should be foreign capital unaccompanied :)1 
political intereste. .tlut is there a single instance in which foreign capital hila 
not been ~ m~ ~e  b~~ i i . ~ ~ e  I do not myself see how you 
can get foreIgn capItal WIthout' pobbcal in1Iuence. 

Sir Vl\h&l •• Obwa.varkar: Then we do not want it. . • 
_ llr. Sami Vencatachelam Ohatty: You might say 80 even now. While the 

Bombay plan says jt is aimed at' doubling the national income, it does D"t 
ensure the individual security. Therefore it confirms the suspicion of many. 
of my ~  on my left that while, under it, the - rich man will become 
richer, the poor man will become poorer. Your national income may b~ 
magnified & hundredfold b~  still the personal income of a single individual, 
of the average individual, would go down. Thal is a danger whick we ought 
to a vert even in the beginning. . 

Well, Sir, having said this, I should consider that our ideas of the Central 
and Unitary form of Government being impediments to any planning ought 
to be revised in the interests of the country. Whatever might be our politi-. 
cal futUre. I do not ilhink we can escape a Central control and that control 
must comprise all essential questions like Commerce, Induatry;. the supply of 
foodstuffs and so on. Wi1;h theJ!e few words, I commend the acceptance eI 
the amendment proposed by my friend- Mr. Avinashilingam Chetty. 
, (Prof. N .. ~. Ranga ~e to speak.) • 

Mr. President (The Honourable Sir Abdur Jahim): The H01l8e stands 
adjourned ti1l Eleven of the Clock on Monday the 6th November, 1944:. . 

The Assembly then adjourned ~  Elenn of the Clock on Monds1, *" 6tia 
, ~mber, 1944. -' 
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